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LOK SABHA DEBATES

i
LOK SABHA

Thursday, December 5, 1974/ 
Agrahayana 14, 1896 (Saka)

The Lak Sabha met at Eleven of the 
Clock

[Mr.  Speaker  m the Chair]

WELCOME TO THE POLISH PAR
LIAMENTARY DELEGATION

MR.  SPEAKER:  Hon, Members,
at the outset, I have to make an 
announcement.

On my own behalf and on behalf 
of the hot). Members of the House, 
I have great pleasure in welcoming 
His Excellency Mr. Stanislow Gucwa, 
MP., Speaker of the Polish Parlia
ment and the hon. Members of the 
Polish Parliamentary Delegation who 
are on a visit to India as wr hono
ured guests. The other members ot 
the delegation aie.—

1. Mr.  Andrzej  Bencsz,  M.P 
Deputy Speaker,  of the Polish 
Parliament.

2. Mr. Mieczyslaw Hebda, M.P.

3. Mr. Zdzislaw Soluch, MP.

4. Mrs. Zanina Makowska, M.P.

5. Mr. Jan Babinski  ~\
y Officials

‘6. Mr. Bernard Janiak J

The delegation arrived this morn
ing And will be in India till the 13th

2987 LS-4.

2
December. They are now seated in 
the Special Box. We wish them a 
happy and fruitful stay in our coun
try  Through them we convey our 
greetings! and best wishhes to  the 
Parliament,  Government  and  the 
people of Poland

ORAL ANSWERS TO QUESTIONS

Retrenchment of Contract Workers of 
Durgapur Steel  Plant

*328 SHRI KRISHNA CHANDRA 
HALDER:  Will the Minister ot
STEEL AND MINES be pleased to 
state.

(a) whether his Ministry has receiv
ed any representation regarding the 
retrenchment of 500 contract workers 
of Durgapur Steel Plant; and

(b) if so, the steps taken by Gov
ernment to reinstate these retrenched 
workers?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAjriT YA- 
DAV):  (a)  Representations  have
been receives regarding the alleged 
retrenchment of contract workers in 
the Durgapur Steel Plant.

(b) The  question of Government 
taking any steps does not arise 
this is a matter of day to day admi
nistration of the plant and relates to 
the employment of workers by con
tractors.

SHRI KRISHNA CHANDRA HAL
DER:  Sir,  please allow me some
time to explain the background in 
view of the gravity of the situation. 
The answer to part <b) of my ques
tion, I think, does not look like the



answer of the Minister."" Tt iooks 
more like the answer of the General 
Manager of the Durgapur Steel Plant.
1 am not only surprised but dishear
tened to hear1 the reply. It is not 
only a matter of day to day adminis
tration of the plant; it relates to the 
production of steel by the Durgapur 
Steel Plant. On the 21st and 23rd 
August about 700 workers employed 
in the cooperative societies of DSP 
were retrenched. Most of these 
workers who were retrenched come 
from the Scheduled Caste? and Sche
duled Tribes. They are the weaker 
section of the workers of the Steel 
Plant.

I want to know whether a number of 
deputations and demonstrations were 
held by the United Contractors 
Workers’ Union HSEU (CITU), 
DSSW (AITUS), DSWCC (UTUC) 
and the Progressive Labour Union, 
whether the management refused to 
meet the leaders of the massive de
monstration organised by the above 
five Unions in support of those wor
kers and compelled the workers to 
observe one-day strike on 3rd Octo
ber and whether the D.S.P. manage
ment and the United Contractors 
Workers’ Union in a conference on 
7th September, 1974 discussed the 
issue with the Joint Labour Commis
sioner, in his chamber, in Durgapur 
and recommended to the contractors 
and the management to take back all 
the workers who were on the pay-roll 
upto 28th July, 1974 without signing 
any bond.

SHRI CHANDRAJIT YADAV This 
case has a background. In 1972, {fife 
management observed that the con
tractors who employed the workers 
were escalating their demands, that 
they were asking for higher payments, 
without sharing the profits with the 
workers and that the workers losing 
while the contractors were trying t o ' 
exploit the situation. Therefore, the 
management proposed, to Kelp ffie 
workers, that a better course will be 
that the Government dKould have a 
pool of workers so that from that 
pool the workers could be employed

3 Oral Answers

for the work and the workers get a 
proper wage. On this issue, the 
management tried to reach a settle
ment with all the major unions in the 
plant. Unfortunately, the union lea
ders did not agreed with this propo
sal. Therefore, the dispute arose 
there.

Later on, some unemployed youth, 
some other people of that area, 
formed certain unions and they said 
that the cooperative unions should 
be given a preference in employment. 
The management thought that this 
was a better proposal so that the 
workers will come through their own 
cooperatives and they will not be 
exploited by the contractors.

Again, unfortunately, there are 
some inter-union rivalries in the 
Plant. The cooperatives are managed 
by some people who are affiliates to 
a particular union. The worRers wfto 
havel jofrrefl the cooperatives belong 
to different unions. The manaSei.wat 
made it very clear that all those 
workers who have been retrenched 
from the jobs by the contractors 
should be given preference} by the 
union when they employ the wor
kers. The union agreed for the- em
ployment of those workers. But, 
later on, a section! of the workers, 
when they joined the duty, started 
creating difficulties there. They 
started going slow on work; they 
created certain obstructions m the 
oven section of the factory and in 
the blast furnace section. The coal 
was not allowed to be talten to the 
oven. Other functions of the factory 
were also obstructed. In this situa
tion, when the entire work" was com
ing to a stand-still, the cooperatives 
themselves took certain actions and 
cancelled the entry passes of certaift 
workers. But they made it *very 
clear and made a decent offer that all 
the workers who have been retrench
ed will be taken back and they will 
be allowed to work except twenty of 
them against whom there are Police 
cases. This is the present situa
tion,

Oral Answers 4DECEMBER 5, 1974
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SHRI KRISHNA CHANDRA HAL- 
DER: What the Minister has stated 
in hisreply is not true. He stated 
that some of the unemployed youth 
have formed a cooperative. The 
Chairman of that Co-operative is 
Shri Labayana Ghatak, one of the 
Union leaders of the unrecognized 
unions, viz., the INTUC union. That 
-union came out of the three-tire Com
mittee which was formed at the ini
tiative of the State Labour Minister, 
Shri Gopal Das Nag. It is they who 
.are creating all the trouble in the 
.steel plant.

Now, I want to know whether on 
16th October <1974 at the chamber 
-of the West Bengal Labour Minister, 
a conference was held where all the 
representatives of the DSP manage
ment, the contractors and all the five 
unions were present and Mr. Gopal 
Das Nag recommended that all the 
contractors’ labourers' numbering 
about 700 should be taken back by 
'10th October, 1974. Sir, to-day is 
5th of December. I want to know 
why that recommendation of the 
State Labour Minister, Shri Gopal 
Das Nag was not honoured and im
plemented.

I am also interested in the welfare 
of the labour and the workers. I am 
also equally interested in steel pro
duction. I want to wap the Govern
ment that if these workers are not 
reinstated at the earliest time, I may 
have to resort to a hunger strike. I 
want to know whether you will com
pel me to go on a hunger strike and 
refuse to take back all the workers 
at the earliest time. I know the 
Durgapur Steel " management is in 
connivance with the contractors —

MR. CHAIRMAN: ~ Please conclude 
now.

SHRI KRISHNA CHANDRA HAL-
”DER:___are looting public money.
I want to know whether any inqui
ries will be made. —

ME. SPEAKER: May I tell the
hon. Member that he can only ask 
a question not make a speech 
during Question-Hour.

MR. CHANDRAJIT YADAV: It
is true that a meeting was held by 
the Labour Minister of West Bengal 
where representatives of aU the 
unions and the management were 
present and the West Bengal Minister 
expressed his 'desire that an amicable 
settlement should be reached. In the 
light of that discussion which took 
place there, the unions, as I said 
earlier, were made an offer that all 
those workers who were willing to 
go back to work will be taken back, 
but on one condition that they should 
not enter into the plant only to 
create obstruction''ancTprevent other 
workers who are willing to work..
(Interruptions). Please just wait. 

The earlier situation was that* these 
workers after entering tfie plant, 
instead of doing work, started pre
venting those "workers who were 
willing to work and so the plant’s 
work came tro a stand-still. There 
was an open offer ancT I also want to 
assure the employees and I will 
request that they should also be 
willing!'to co-operate and the hon. 
Member should ask his friends who 
are affiliated to CITU that they should 
co-operate. " We are”  willing to give 
employment to all workers. There 
is no idea to victimise any worker 
and they are welcome to join and 
work, only with the condition that 
they will not “impede the production 
of the factory.

SHRI PRIYA RANJAN DAS MUN- 
SHI: May I 'know whether it is not
a fact that during 1968, 1969 and 1970 
deliberate' pressurS was mcRfSBSI on 
the Durgapur Steel Plant manage
ment to recruit either for contract 
labour or non-techhical posts in Class 
III a substantial number of employees 
without any criteria and also 
whether it is not a fact that 
the Durgapur Steel Plant manage
ment is still following the policy to 
recruit young people either in non
technical ot Class IV posts at the 
mercy of the trade unions, whether 
it is C3TU, AITUC, INTUC etc., as a
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result of which the genuine unem
ployed youth do not find any scope 
to show ffieir talent and! get  em
ployment on their merit?

SHRI CHANDRAJIT YADAV:  It
is a very well-known fact that there 
has been constant labour trouble un
fortunately in Durgapur Plant. Our 
efforts have been to secure the co
operation of all unions and see that 
the workers get their proper due and 
the work does not get obstructed. It 
is a fact that the unions have been 
putting pressure but we have always 
tried to persuade the union leaders to 
come to some understanding so that 
the people who deserve employment 
should not be denied the opportunity. 
The workers should not also be forc
ed to go on strike and the work of 
the factory should also not be obs
tructed. We have made persistent 
efforts towards this end. I am glad 
to inform the House that for the last 
six months, there has been no major 
labour trouble in the plant and we 
hope that all the union leaders will 
cooperate.  From our side we will 
make every possible effort to seek the 
the cooperation of the unions.

SHRI PRIYA RANJAN DAS MUN- 
SHI:  I asked whether it is not a
fact that during 1968, 1969' and 1970 
a subslantlaT number of young people 
were employed in non-technical posts 
by political pressure.

MR. SPEAKER: i Thai does  not 
come within the scope of the main 
question.

SHRI  P. R.  SHENOY:  May  I
know whether the total  number of 
workers in Durgapur plant includ
ing contract workers is in excess of 
the actual requirements and if  so, 
what is the excess?

SHRI  CHANDRAJIT  YADAV: 
This does not arise out of  this 
question.
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TT$o TTfŝs: faprWtfsTFff,

fanre  *ft vro?rr$t  *r£ 11

5*T% fSRTB *fto3ftoSTTfo  ̂ %?J

xfw&x fw  f i vi tffrrt % #farsr Tlvrtt
*?t 5TT̂PT ¥£>T SRWft *T *T5R' apTO ^
qft vtftw  I

^ f —̂?r«  srcrersr, 5*1% sncr

% facT  ’TT? «TRf[ 5TT8T 

WTT *FT5T ®*T  OT frPTT mt I 

farar<i> ?ftôtosrrfo jpt  n?w*rft r̂ 

1$ 11 tr  **5ft<sr %?pt   ̂ 

%fa*r ffjro*ofnt»   ̂ |

%ttx m **̂r Vt fPTTTT T̂TZ: q̂-STT

 ̂’QP't»

SHRI  BHAGWAT JHA AZAD: 
May I know wfiether these examples

ol! indiscipline in our major indus
tries in public sector like Bokaro and 
also much snore in Durgapur are Just 
isolated instances or are they due to> 
the fact that Govemmenfs adopted 
policy of giving  workers participa
tion In management so often repeated 
on the floor of the House is not Being 
worked out in such public  sector 
undertakings and therefore there is 
no dialogue between the workers and 
the management; if so, how is the 
present Minister proposing to remove 
this indiscipline?

SHRI CHANDRAJIT YADAV:  I
don’t think there is general indisci
pline in all public sectors and this 
general statement wiirnoT'be correct. 
But of course I agree with the Hon. 
Member that dialogue should be there 
and we have always been trying to 
find out formula and as per the for
mula in every public sector industry 
there is to be participation of workers 
at various levels. As I told you, we 
propose to have| workers’ participa
tion in management Board. But the 
unions failed to give any suggestions 
and no agreement is reached but we 
propose to further negotiate with the 
union leaders so that this is  done. 
The workers' representatives feel only 
appointment On the board is not suffi
cient but that involvement of them 
should be at various levels of the 
plant.  We have found certain solu
tion for that and the workers are 
given opportunity to participate at 
various committees.

Ferro-Mhunganeae  Plant in Madhya 
Pradeeh

•380. SHRI R. V. BADE: Will the 
Minister of STEEL AND MINES be 
pleased to state-  whether Govern
ment have any scheme to establish 
a Ferro-maiiganese plant “In Madhya 
Pradesh in view of Jarge potentiality 
of Manganese Ore deposits in that 
State?
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THE MINISTER OF STEEL AND 
MINES  (SHRI CHANDRAJIT YA
DAV):  No, Sir.
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Persons Suffering from TH.

*332. SHRI SAROJ MUKHERJEE* 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government are aware 
that more than 10 million people are 
suffering from Tuberculosis; and

(b) if so, the steps taken by the 
Government to eradicate that disease7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING  (SHRI A. K. M 
ISHAQUE):  (a)  It is estimated
that between 8 and 9 million persons 
are suffering from active Tuberculo
sis in the country.

(b)  The National T. B. Control 
Programme for the prevention, detec
tion and treatment of tuberculosis ib 
being intensified during the Fifth 
Plan period.

SHRI SAROJ MUKHERJEE:  The
hon. Minister has said there has been 
a national T. B. Control Programme. 
May 1 know what are the main fea
tures of that programme.  Secondly, 
as mal-nutritit>n and under-nutrition 
are main causes of T.B. I would like 
to know how much money on an ave
rage has been spent on feeding the 
children of the poor sections of the 
society.

SHRI A. K. M. ISHAQUE: At tne 
moment there are 40,000 T.B.  beds 
for treatment and those who are ad
mitted in these hospitals are given 
all the facilities. We have not made 
My provision for others.



SHRI  SAROJ  MUKHERJEE:  1
would lfRfe to 'know In the last five 
years how many TJB. patients have 
been covered in the programme for 
providing treatment from house to 
house?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING  (DR. KARAN 
SINGH):  May I clarify one point?
The hon.  Member has asked what 
was the strategy of the Government 
of India. There are three aspects of 
the strategy  One is setting up of 
T.B. clinics. At present 600 T.B. clinics 
are functioing. Out of these 284 
have been upgraded as district T.B- 
centres.  In these clinics the people 
from the areas come and take treat
ment and go back  As regards the 
domiciliary treatment this  has not 
really developed very well because it 
is a more expensive and sophisticat
ed method.  Second is  T B.  beds. 
There are 40,000 TB beds  Third is 
the BGC campaign  go far 80 crore 
people have been covered under this 
campaign. Our strategy is on the 
one hand to provide  facilities  for 
treatment and t>n  the other hand 
intensify BCG.

DR HENRY AUSTIN*  Sir, it is 
seen that those who Work in **'’«? and 
Petroleum industries are mo«*e sus
ceptible to this lung disease, p-Wi- 
cularly T.B. i was wondering whe
ther the Government  is  proposing 
any steps to help the workers em
ployed in these industries to have 
some kind of sanatoria.

Because I was connected with the 
industries I have noticed  that the 
incidence of T.B among those who 
aTe working in those industries  is 
very high.

DR. KARAN SINGH:  As the hon
House knows, the Labour Ministry 
has special hospitals in various areas 
to deal with the problems of indus
trial  labour  suspected  with  the 
chest diseases. They are very com
mon among the workers particularly 
working in the 'loaTtfuning industries.
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For treating this dreadful disease, 
the Labour Ministry h*s its hospitals 
and in these hospitals care is being 
given to tKls aspecf bf the problenL

SHRI S. M. BANERJEE:  Sir, I
would like to know from'the hon. 
Minister whether he is aware that 
the Government employees become 
the victim of T.B.  anfl they are 
allowed to continue in their jobs for 
two years but, their period of Heave 
is leave wtthout pay and they are 
also asked to ffeke nutritious '

So, I would like to know whether 
this has been brought to the notice 
of the Minister and if so, whether 
Government proposes to treat this 
entire perio3 of absence as leave at 
least with half pay so ffifot they are 
able to survive.

DR KARAN SINGH: Sir, this is a
suggestion ?or action whicfi we shall 
study.
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crrfa % srWf vt rrp Tm

?
%

ito ^  : mm irftar, $

m zmi q̂ rr mr  mm % 

sftt S  ̂ vfiswrr f

^   ̂ % srrfasB % I

i?fT*rnr $  afto w m
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SHRI DINESH JOARDER:  I want
to know from the hon. Minister 
whether the Ministry has made  a 
suyyey about the different income 
groups of people suffering from T.B. 
and the percentage of them, particu
larly, among the tribal people of the 
whole country.  What percentage of 
them are suffering from T.B. and 
whether it is a fact that most of the 
T.B. clinics have no proper equip
ments for treatment and also for exa
mining the patients? The medicines 
are also not available and once the 
equipment is out of order, m> parts 
are supplied  to these T.B. clinics 
The clinics are really running  into 
deficiency because of want of funds. 
Also I want to know whether it is a 
fact or not that new T.B. clinics are 
going ‘to be set up in those parts of 
the country where the T.B. patients 
are very large in number.

DR. KARAN SINGH:  As I said-
I was trying to reply to the main 
question—it is estimated that 1.8 per 
cent of the entire country suffers 
from the T.B. That means the total 
figure Is extremely high. It is in the 
neighbourhood of 8 to 9 millions. 
There have been a number of surveys 
made. I have visited the National 
Institute of T.B. in Bangalore twice 
and a number of surveys have also 
been made with regard to the various

population distribution.  j do not 
know immediately as to how many 
of tribals suffer from this disease. 
They are fairly widespread through
out the country.

The question with regard to equip
ment is very important.  We  did 
receive some very valuable equip
ment from the UNICEF in the course 
of Third" and Fourth Five Year Plans. 
The main equipment for the T.B. is 
X-ray machine and X-ray plates. 
That equipment is functioning reaso
nably well. BBut the UNICEF aid is 

„ finished with the Fourth Five Year 
Plan.  We are now faced with the 
problem of getting equipments for 
the remaining centres in the Fifth 
Plan period as also the question of 
drugs. But, I do not think that there 
is any major difficulty with regard to 
the B.C.G. so far, that is prophylactic 
drug. As you know, apart from the 
T.B. drugs, they also require nutri
tional diet and so on. That is really 
where we are weak because the gene
ral standard being very low,  it  is 
very difficult to give them. I think, 
the hospitals themselves  are  reaso
nably well equipped.  But, our real 
weakness, 1 must admit, is the gene
ral low standard of nutritional inputs.
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SHRr D. BASUMATARI: Sir, is it 
not a fact—I would like to know 
from the  hon.  Minister—that  the 
Assam Government has requested the 
Government of India to make avail
able X-ray equipment for the Gauhati 
T.B.  Hospital?  I think the hon 
Minister, Dr. Karan Singh, has visited 
that hospital recently. I would like 
to know, whether a request has been 
placed before him and if so, what is 
the reaction of the Minister in regard 
to making available X-ray equipment 
for the Gauhati hospital?

DR. KARAN SINGH:  I visited
Gauhati very recently and I also 
visited the T.B. hospital there. The 
demand really was for cpncer equip
ment for the Cobalt unit.  But, if 
sucfi a request is received, we will 
look into it.

SHRI P. G. MAVALANKAR:  Mr.
Speaker, Sir, the Minister has out
lined the Government’s strategy for 
eradicating this  terrible  disease, 
tuberculosis, and he has mentioned 
three aspects.  But, may  I  know 
whether the  strategy does or does 
not include helping the voluntary 
organisations in various parts of the 
country which are also engaged in 
this task of eradicating tuberculosis 
and helping tuberculosis patients by 
having clinics hospitals etc.? May I 
also know, whether it is a fact that 
in Ahmedabad, particularly, because 
of the textile industry being concen
trated there, a large number of 
textile workers are denied even nor
mal hospital and other clinic facili
ties. which leads to further deterio
ration in their health condKfon?

DR. KARAN SINGH:  Sir, volun
tary organisations are certainly being 
encouraged. I have some figures with 
me. Dtiring the last three-four years, 
we have given about Rs. 30 lakhs by 
way of special grant to the voluntary 
Institutions. We feej that they are 
doing a very noble work. In regard 
to the question about Ahmedabad, I 
do not have the Information with me

just now. But, if the hon. Member 
writes to me, I will certainly, taka 
it up.  .

SHRI MOHANRAJ KALINGARA- 
YAR: Sir, the hon. Minister has said! 
that about 8-9 million people are 
suffering from tuberculosis in our 
country. I would like to know, how- 
many people have died, waiting for 
beds, I mean, the chronic cases, in 
the T.B. hospitals. The curfe for this 
disease is a long process.  I would 
like to "know—the Ministry must be 
having a record-—how many people 
have died, waiting forgeds, in the 
T.B. hospitals.

DR. KARAN SINGH:  I do not
know how many persons died wait
ing but when the disease is so Pre
valent very obviously 11 is taking: a 
heavy toll.  Very often people  die 
but those who survive are so shatter
ed that life becomes a torture for 
them.  So it is a big problem and 
we shall have to look into it very 
carefully.
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se of IAF Plane to take Dead Body 
of late Begum Akhtar to Lucknow

333. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether it is a fact that Defence 
Ministry was  approached  by some 
Members of Parliament and  public 
men to allow an I.A.F. plane to take 
the dead body of famous  Musician, 
late Begum Akhtar, to Lucknow:

(b) if so, the reason for not giving 
a Plane:

(c) whether a sum of Rs. 10,000 was 
demanded for it; and

(d) whether late  Begum  Akhtar 
sang for jawans during 195 Pakistani 
attack on India at many forward places 
risking her life; and if so, the reason 
for not allowing her dead body to be 
flown to Lucknow in an IAF Plane 
without any cost?

THE  MINISTER  OF DEFENCE 
(SHRI SWARAN  SINGH): (a) and
(b). Yes Sir, a verbal request was 
received but there is no provision in 
the Rules for carrying the dead bodies 
of non-official civilians in IAF air
craft

(c) No Sir.

(d) Besides her contribution to the 
entertainment of the Jawans  even 
otherwise we are full of admiration 
and respect for this talented lady but 
unfortunately the rules did not permit 
the use of an I.A.F. plane in this case.
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Begam Akhtar  was  not an indi
vidual;  she  was  an  institution. 
Ministers may come atnd Ministers 
may go; they may live or they may 
die. But Begum Akhtar is born only 
once. They should realise this.

My question was whether Rs. 10,000 
was the only problem and if he could 
pay Rs. 10,000 the dead body would 
have been flown.
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SHRI  SWARAN SINGH: I  have 
already said  that I  do not think 
Rs. 10,000 was the main problem.
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May I know whether the hon. Minis
ter can assure  this  House that in 
future for the eminent artistes, emi
nent scientists and philosophers and 
men of letters this restriction will not 
be there and that their dead bodies 
will be allowed to be flown? Now if 1 
die, my dead body can be flown but 
not the dead body of the late Begum 
Akhtar  I want a specific reply.

SHRI  SWARAN  SINGH- I hope 
such contingencies will not airse when 
eminent people die and their dead 
bodies have to be flown.

MR SPEAKER: It is a suggestion 
-for action.
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SHRI SWARAN SINGH: The use of 
Indian Air Force aircraft for the Prime 
Minister is also covered by the rules. 
This question has been replied to on 
several occasions on the floor of this 
house.

SHRI B. V. NAIK:  May I  know
from the hon Defence Munster, who 
are the distinguished Indians  whose 
funeral or last journey is taken care 
of by the Government? We know that 
Ministers get the last journey at the 
expense of the Government. Who are 
the other distinguished Indians of this 
country,  artists,  technicians  and 
others, who can get that?

SHRI SWARAN SINGH: The Home 
Ministry has issued certain instruc
tions and, according to those instruc
tions, non-officials do not come in that 
list. But there are several other cate
gories.  Not only Ministers, as  Mr. 
Banerjee  said, even  Members of 
Parliament are also included in that 
list.  There are several other cate
gories also.
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Lack of Bei$bipg Space for Ships in 
Bombay Docks;

'+
*337. SHRI DHAMANKAR:

SHRI VASANT SATHE:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether ship carrying foodgraina 
and fertilizers purchased by India are 
waiting in the stream for a long time 
for want of berthing space in the 
Bombay Docks;

(b) if so, the reaction of Govern
ment thereto; and

(c) the steps taken to provide ade
quate berthing space m the Bombay 
Docks?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA
PATI TRIPATHI)- (a) Five deep 
draughted berths in Indira Dock at 
Bombay ure reserved lor handling 
foodgrain and fertilizer vessels More 
berths are also made available when
ever possible However, as on the 
morning of 3rd December 1974, the 
following chartered foodgrain and 
fertilizer ships were waiting for berths 
it Bombav Port from the date$ indi
cated against each’—

Foodgrams 4 (25th October 1974, 
4th November 1974, 28th 
November 1S74 and 29th 
November 1974).

Fertilizers: 2 (27th November 1974 
and 28th November, 1974)

(b) The detention to those ships is 
mainly due to the following reasons:—

(1) Heavy import of foodgrams 
which were not anticipated 
earliex and which caused a 
gap between requirement and 
availability of berthing capa
city at Bombay.

(2) Heavy bunching of ships.
(3) Lack of mechanical unloading 

facilities for fertilizers and in.

adequate rates of discharge 
from foodgrain and fertilizer 
vessels.

(c) It is proposed to develop new 
port facilities at Nhava Sheva on the 
eastern side of the Bombay Harbour to 
handle bulk commodities. This pro
posal is at present under examination 
m the Planning Commission.

Ministry of Agriculture have also 
been requested to install mechanical 
handling equipment for unloading 
fertilizers as an interim measure till 
a fullfledged mechanical complex for 
unloading and handling of fertilizers 
is put up at Nhava Sheva

SHRI DHAMANKAR- It is dear 
from the Minister’s answer that actu
ally the ships have to wait for nearly 
a month or so for getting a berth, for 
loading and unloading operations. In 
foreign countries, it takes hardly a 
week Thn is because the loading and 
unloading operations are not fully 
mechanised but ha If-mechanised. I
would like to know from the hon 
Minister whether any efforts were 
made to introduce full mechanisation 
in loading and unloading operations 
and, if so, whether those efforts had 
to be stopped because there was resis- 
tence from the organised labour there 
in the Bombay docks
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SHRI DHAMANKAR: The Nhava 
Sheva project has been pending with 
the Planning Commission for a long 
time. I would like to know whether 
the Government will press for an early
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and expeditious sanction ol the project 
so that the congestion in Bombay port 
can be reduced.

SHRI KAMLAPATI TRIPATHI: Aa 
regards Nhava Sheva project, the dis
cussion is going on in the Planning 
Commission and, we hope, the decision 
will be taken very soon.
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SHORT NOTICE QUESTION 

Proposal to Increase Prices of Drugs

S.N.Q. 1. SHRI NAWAL KISHORE 
£>HARMA:  Will  the  Minister  of
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether there  is a  proposal
under the consideration  of  Govern
ment to increase the prices of drugs 
in the country;

(b) if so, brief particulars of tne 
applications received from the manu

27 Oral Answers

facturers in this regard and the hike 
in prices demanded by them; and

(c)  the steps proposed to Le taken 
by Government to meet the situation 
and to check  the  mnnufuactuurers 
from increasing the prices of drugs 
by creating artificial scarcity thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). Revision of prices of drugs 
is regulated under the Drugs (Prices 
Control) Order, 1970 which provides 
a mechanism for the same. Conse
quent upon the petroleum crisis during 
the second half of 1973-74, prices of 
chemicals including bulk drugs have 
increased. As a result, a large num
ber of applications seeking upward 
revision in the prices of their products 
hstve been received from the drug 
manufacturers.

In the case  of bulk drugs,  the 
manufacturers have  asked for price 
increase on account of  various ele
ments of cost of production e.g. raw 
materials, fuel, power, wages, working 
capital, capital investment, etc. In the 
case of formulations, applicants have 
asked for price increases on account 
of increase in the price of bulk drugs, 
raw materials and packing materials.

With effect from 1st January 1974, 
the work of screening applications for 
fixation/revision of prices of drugs has 
been entrusted to the Bureau of Indus
trial Costs and Prices. When Drugs 
(Prices Control)  Order,  1970 was 
implemented with effect from 16th 
May 1970, prices of 17 essential bulk 
drugs were fixed on the basis of cost 
investigation by the Tariff Commis
sion and of others were frozen. Prices 
of another 23 bulk drugs and Gelatine 
Capsules were fixed on the basis of a 
cost investigation by a Working Group 
under the Chairman of the B.I.C.P. A 
statement in this regard was laid on 
the Table of the House on 19th April
1974.  The prices of bulk drugs arc 
fixed after cost investigation by BICP 
or the Cost Accounts Branch of the 
Ministry of Finance.
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Interim prices revisions for bulk 
drugs are being allowed to the extent 
of increases in the costs of major raw 
materials only. In case of prices of 
formulations, the increases are allow
ed to neutralise the increased cost on 
bulk drugs, raw materials and pac
ing materials.

There is no  general shortage  of 
drugs in the country. As regards bulk 
drugs and drug intermediates whose 
import Is canalised through the State 
Trading  Corporation,  full supplies 
according to the entitlements of the 
various drug manufacturing units nave 
been made for the year 1973-74 except 
in case of two  drugs  For 1974-75, 
STC have made arrangements for most 
of the drugs and except in a few 
cases supplies have been received and 
made available to  the drug manu
facturing units  Both STC and IDPL 
have with them very large stocks of 
bulk drug? at present
m

Government have appointed a Com
mittee on Drugs and Pharmaceuticals 
Industry headed by Shri Jaisukhlal 
Hathi to examine various aspects of 
the industry and its terms of reference, 
inter aha. include: —

(i) To make recommendations for 
promoting the rapid growth 
of the drugs  industry and, 
particularly, of the Indian and 
small scale Industries’ sectors. 
In making its recommenda
tions, the Committee will keep 
in  view the need for  a 
balanced regional dispersal of 
the industry.

(ii) To  examine  the  measures 
taken so far to reduce the 
prices of drugs for the con
sumer,  and  to  recommend 
such further measures as may 
be necessary tot rationalise the 
prices of basic drugs and 
formulations. .

<iil) To recommend measures for 
providing essential drugs and 
common house-hold remedies] 
to  the  general  public,I 
especially in the rural areas”
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SHRI K. R. GANESH: As far as the 
question of increase of prices of drugs 
is concerned the Bureau of Industrial 
Costs and Priccs which is a technical 
body i& looking into the matter and 
certain guidelines are given by  the 
Ministry of Petroleum and Chemicals. 
I agree with the Member that in a 
country like ours vast population  is 
there and many of them will not be m 
a position to purchase some of these 
drugs.  We have evolved a policy In 
which while retaining production of 
drugs, availability of cheap drugs have 
also to be kept in the forefront. This 
matter is being looked into and gone 
into by Hathi Committee which report 
is expected to be placed before the 
Ministry sometime in February 1975. 
About  generic  names  and  brand 
names,  Hathi Committee  set up a
panel which has gone into this ques
tion and the entire committee will also 
take decision  on the report of the
panel  which consists  of  eminent
doctors.
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SHRI K. R. GANESH: It is a fa«1 
that the committee said about the 
abolition of brand names, to be re
placed by generic names.  So far as 
spurious drugs are  concerned  the 
Committee submitted its first report on 
quality control which ig now being 
examined by Government.

SHRI NAWAL KISHORE SHARMA: 
I seek your protection; my questior 
has not been answered.

MR. SPEAKER: My protection i! 
not  available  where  you make s 
speech.  You made a regular speech 
and not a question.

SHRI NAWAL KISHORE SHARMA: 
I am sorry for that but I also put 3 
question.

MR.  SPEAKER:  Where was the
question 5n your speech *

SHRI NAWAL KISHORE SHARMA: 
I put a question  He also replied.. 
But this  point he  has not replied 
whether he would assure the House 
that no pricc increase would be allow
ed to drug manufdctuier'’

MR SPEAKER: No speech; only 
for question you are welcome to put

SHRI K R GANESH: There  aie
various  intermediates  used by tho 
drug industry and the  Bureau of 
Industrial costs and prices is a techni
cal body which looks into this ques
tion  I  generally  agree with the 
general proposition that a high profit 
industry like drug industry should 
show some  awareness  and supply 
cheap drugs to the masses.

SHRI JYOTIRMOY BOSU: Sir, I 
may be allowed. You had laid empha
sis on economic issues and this is a 
burning economic issue.

MR. SPEAKER: All the questions
from your side are burning. There 
no cold question from your side. This 
is a short notice question.  Why do 
you call it an economic question? Mr. 
Bosu by the way I forgot to mention* 
I have got the tape-recording of my
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Shillong speech. You are welcome to 
•ee it. I will certainly show it to the 
members of the Press gallery and the 
leaders and get their verdict know 
distorted and corrected it is!

SHRI K. S.  CHAVDA: The hon. 
Minister has rightly said in the state
ment that the Hathi Committee for 
pharmaceutical* is examining  the 
various aspects ol the drug industry 
in the country. May I know whether 
it is a fact that the Petroleum  and 
Chemicals  Ministry  has issued the 
guidelines for increase in the price of 
drugs and also internal guidelines of 
Rs. 2 crores turnover of Indian sector 
to create shortages of foreign brand 
drugs in the country with a view to 
regularise all th* illegal activities of 
foreign firms? If so, may I know 
whether Government intends to stop 
these  two  guidelines  which  are 
mentioned and not to allow  regu- 
larisatton of al! the illegal activities 
of the foreign drug manufacturing 
firms in our country?

SHRI K. R.  GANESH- The hon. 
Member is very well-versed in the 
subject. I have ju'-t taken the charge. 
So, I cannot really...

MR. SPEAKER* You are m no way 
less.

SHRI K. R. GANESH: He has put 
me a specific question. One is about 
the regularisation of certain alleged 
activities done by certain firms. I 
think, it is in relation to excess capa
city. This matter is engaging  the 
attention of the Ministry as well as 
the Hathi Committee also is expres
sing views on that. As far as the 
question' of particular guidelines which 
helped the foreign countries is con
cerned, I will look into that.

SHRI K. S. CHAVTXA: He should 
Five the assurance on that that until 
and unless the Hathi Committee sub
mits the report Government should 
not take any action to regularise the 
illegal activities of the foreign drug 
manufacturing firms in our country. 
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SHRI K. R. GANESH: There may 
be many reasons for the shortages as 
a large number of petitions and appli
cations of the drug firms are pending 
with the B.I.C.P. As a result of oil 
crisis, the price of many intermediates 
has been increased.  In our country 
there is always a tendency of short
ages taking place. We are aware of 
this and are taking action on it.

SHRI SAMAR GUHA: In the course 
of his written reply the hon. Minister 
has made two statements. T want to 
quote-

“Consequent upon the petroleum 
crisis during the second half ol 
1P73-74, the price of chemicals in
cluding bulk  drugs has  been 
inrraeased.”

This is the statement made. He also 
said that there is no general shortage 
of drugs in the country. I want to 
know from him what are the bi-pro- 
ducts of petroleum that are used for 
the manufacture of drugs for which 
he has given the reasons which neces
sitated the incrpase in tho price of 
drugs.

My second question is whether the 
attention of  Government has been 
drawn that a number of times in Cal
cutta hospitals there are complaints 
about the shortage of drugs and these 
shortages,  were  there in different 
hospitals in Calcutta. What has the 
Government done in this regard?

SHRI K. R. GANESH: As a result 
of the hike in petroleum price, the 
price of many intermediates that go
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th« making ot the drugs was also 
''increased.  This is common know
ledge. As far as the general question 
■of shortage is concerned, as I have 
said already,  there is no general 
shortage. B y that we imply that there 
«re drugs available but certain brands 
nay not be available. But other 
appropriate drugs are available. There 
irfere some difficulties in getting drugs 
from the international market for two 
to three months. By this time much 
«f the drugs have come in the 
market. Even the I.D.P.L, and the 
S.T.C., which is a canalising agency, 
!*avgot about 11  crores worth of 
drugs inventories with them.

SHRI SAMAR SUHA: I want to 
ctraw your attention to one thing. I 
have asked a categorical question as 
to what are the bi-products of the 
petroleum  He  mentioned  only 
naphtha. Coal and tar are the main 
processes of organic materials. A 
truthful statement has 'been made that 
consequent upon the Increase of the 
petroleum price, the price of drugs 
also has been increased. My question 
is what are the biproducts that go into 
the manufacture of drugs excepting 
the naphtha. Let him mention them.

SHRI K  R. GANESH: Don’t get 
excited. Acetone, phenol and aceto- 
nelide are some of the names that I 
have already given.

DR. MAHIPATRAY MEHTA: Al
most all foreign companies have ex
ceeded their licensed capacity of 
drugs. What are the names of such 
companies? And what steps  have 
been taken’

SHRI K. R. GANESH: As far as 
these companies are concerned, those 
questions have been replied to in 
IVliament from  time to time. In 
reply to Shri  Chavda’s question, 1 
have indicated the position about the 
excess capacity with certain com
panies, both Indian and foreign. This 
1a engaging the attention of the Gov
ernment.

SHRI JYOTIRMOY BOSU- Sir, in 
the context of the fact that the total

turnover of the drug industry in the 
country is to the extent of ft*. 86* 
crores and the share of the pubUe 
sector in £he formulations is not more 
than 6 per cert, will the hon. Minister 
kindly tell u«: (a) Is it a fact that the 
US Congressional Committee repost 
has said “Some American firms have 
been over-charging for their product* 
in India”? (b) Is it a fact that the 
firm CIBA earned a profit of Rs. 01 
lakhs in 1970 and in 1973, its profit 
rose to Rs. 110 lakhs?; Similarly, is Jt 
not also a fact that the profit of 
Pfizers was Rs 155 lakhs in 1970 and 
now it is Rs. 199 lakhs? Will the hon. 
Minister kindly tell u5 is it or i9 it not 
a fact that a Court case has been filed 
against Pfizer,i and several other 
Ameriran drug  manufacturers for 
over-charging over a whole spectrum 
of anti-biotic  drugs imported into 
India—they 'belong to the Tetracyclene 
(group—in specific quantities between 
1954 and 1966, and if so, at what stage 
the case is and what the Government 
proposes to do In this regard?

SHRI K. R GANESH: It is a fact 
that a case has been filed by the Gov
ernment of India against Pfizers and 
four others for violation' of the anti
trust laws. I am not aware as to at 
what stage the case stands.

SHRI JYOTIRMOY BOSU: He had 
not replied whether the Government 
is aware of the fact that the US Con
gressional Committee has published a 
report that some American firms have 
been over-charging for their products 
in India. If this is so, what specific 
steps Government have taken’ based 
on the report that I have quoted just 
now? I would also like to know 
whether it is a fact or not that the 
profits of the*e companies have almost 
doubled during the course of the last 
three years. (Interruptions)
Sir, I am waiting for the reply from 
Mr. Ganesh.

SHRI K. R. GANESH: Sir, Govern
ment is aware of the report of the US 
Congressional Committee about  the 
violation of the  anti-trust laws by 
various US  drug  manufacturers.
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Consequent to this, a case has been 
filed in th* US Court against Pflssers 
etc.  As far aa the profits made by 
the foreign drug companies is con
cerned, we have given facts and 
figures from time to time to Parlia
ment. Government is also aware of 
the profits being made by the drug 
industry.

SHRI  PRIYA  RANJAN  DAS 
MUNSI: Sir, I would like to know 
from the hon. Minister, firstly, whe
ther the Minister can assure the House 
that as far as the public sector drug 
units like IDPL are concerned, in no 
case, they will join with the multi
national corporations in regard to ex
pansion of their units? Secondly, is it 
also a fact that  before 1971,  raw 
materials were  purchased by these 
companies el low prices and they âe 
now being  accumulated  with the 
result that prices have risen sharply, 
in comparison to the prices before 
1971?  Further, as a result of tlds, 
some of the life saving drugs have be
come scarce m the market. I would 
like to know whether the Minister 
would make an enquiry in this regard.

SHRI K R. GANESH- Sir, as far as 
the IDPL is concerned, it is a public 
sector undertaking and it has played a 
very important role in providing drugs 
to the people. I can assure the hon. 
Member that the concept for which 
IDPL has been formed, will be pre
served by the Government. As far as 
the other qrestion about the raw 
materials beinf stocked by the com
panies is concerned, from time to time, 
these reports come and Government 
investigates into them.

WRITTEN ANSWERS TO 
QUESTIONS
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Setting op Public Sector Type Corpo
ration for Ex-Servicemen

•334. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether there is any proposal 
under consideration to set up a public 
sector type corporation  to  develop 
entrepreneurship among ex-servicemen 
in the country;

(b) if so, the facts thereof; and

(c) the time by which the corpo
ration will be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. 
B. PATNAIK): (a) to (c) There is a 
proposal but the details of the scheme 
are still to be worked out.. Due to 
financial stringency the scheme  had 
not gone forward, but having regard 
to its importance the matter is under 
active consid eiation.  It is, however, 
not possible to  say when it would 
Materialise.

Funds  for Malaria SnMeaUm 
Programme

*335. SHRI B. S. BHAURA:  Witt
the Minister of HEALTH AND FA
MILY  PLANNING be  pleased  to 
state:

(a)  whether Government are lacking 
money to finance the malaria eradica
tion programme; and

<b) if so, the facts thereof?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KABAN 
SINGH): (a) and (b). The National 
Malaria Eradication Programme is a 
centrally sponsored programme and 
100 per cent assistance is given by the 
Centre to the States for its imple
mentation according to the prescribed 
pattern.  The assistance is given only 
for units which are in the attack and 
consolidation phases. The units m 
the maintenance phase are the res
ponsibility of the respective State 
Governments.

As a result of the overall financial 
stringency, the Plan outlays on health 
schemes have been restricted and the 
effect is felt by all programmes in
cluding the National Malaria Eradi
cation  Programme.  Of late,  the 
situation has become specially difficult 
because of the steep rise in prices of 
insecticides, anti-malarial drugs and 
other materials and equipments. At 
the same time there  has been a 
general increase in the salaries and 
allowances of the operational staff. 
For these reasons, it has not been 
possible to allocate adequate funds on 
the basis of the prescribed pattern to 
the State Governments. During 1974- 
75 an allocation of only Rs. 18 crores 
could be made for this programme.

The whole question of the imple
mentation of  the National Malaria 
Eradication Programme Is currently 
under review and  efforts are being 
made to evolve a strategy to tackle 
the situation more effectively within 
the available resources.
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financial Assistance to Bihar Stats for 
IndlMtiM of L qn qr firom Gay*
*836. SHRI N. E, HORO: Will the 

Minister of HEALTH AND FAMILY1 
PLANNING be pleased to state:

(a) whether Government's atten
tions has been drawn to a news report 
published in a local daily dated the 
4th November, that the Gaya (Bihar) 
pilgrim town sorely lacks treatment 
facilities though at least three percent 
of the population suffers from leprosy;

(b) whether Government have re
ceived complaints from foreign tourists 
regarding the house problems for the 
leprosy patients; and

(c) whether Central Government 
have assisted the State Government in 
♦■his regard and if so, the amount of 
money, granted by the Central Gov
ernment during the last three years?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): (a) Yes, Sir.

(b) No, Sir.
(c) Yes, Sir The financial assis

tance given by the Central Govern
ment to the Government of Bihar 
under the National Leprosy Control 
Programme during the last 3 years is 
as follows:—

1971-72—5.28 lakhs.
1972-73—9.63 lakhs
1973-74—'7.40 lakhs

Production of Lethal Jet Fighter*
*338. SHRI M. S. PURTY:

SHRI C. K. JAFFER 
SHARIEF:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government have de
cided to produce ‘Lethal’ jet fighters 
to defend the country's long borders 
and coastline and to make the armed 
forces self-auf&cient in this respect; 
*»d

(b) if so, the facts thereof?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE- 
MINISTRY OF DEFENCE (SHRI 
RAM NIWAS MIRDHA): (a) and (b>. 
Hindustan Aeronautics Ltd. is already 
engaged in the manufacture of com
bat aircraft, such a* MIG-21M and 
Marut. Production of Ajeet would 
be taken up shortly.

Bokar0 Steel Plant progress daring
1974-75

*339. SHRI GAJADHAR MAJHI: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Bokaro Steel Plant 
is poised to make a breakthrough 
during 1974-75; and

(b) if so, the salient features of its 
progress and when it is scheduled to 
go into production?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT 
YADAV): (a) and (b). According to 
the latest construction schedule, Slab
bing Mill of Bokaro Steel Plant 1s to 
bo commissioned by December, 1974, 
Hot Strip Mill with °ne re-heating 
furnace is expected to be ready by 
March, 1975; and Hot Rolled Sheets 
and Coiling Finishing Section is pro
jected for commissioning by March,
1975. With the commissioning of tVs^ 
units, the Steel Plant is expected t» 
turn out finished steel in the second 
half of 1P75

The civil work orf the First Stajfe 
(1.7 M.T.) of the Steel Plant has al
most been completed. 95 per cent of 
the technological and structural work. 
93 per cent of the building structural 
work. 77 per cent of refractories erec
tion, 74 per cent of mechanical and 
about 73 per cent of electrical equip
ment erection have also been com
pleted.

Presently one blast furnace, two 
cokeoren batteries and two 100-tonne 
L.D. converters of the Steel Melting 
Shop are in operation. Hie work on 
the remaining units of the First Stags 

ahead. The entire First
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Stage, i.e., 1.1 million ingot tonne 
capacity per annum (except Cold Rol
ling Mill) is expected to be completed 
and commissioned by December, 1875.
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High Incidem of Leproay

*341. PROP.  NARAIN  CHAND* 
PARASHAR: Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether the Government have 
identified any Districts  having high, 
incidence of leprosy;

(b) if so, the names of the Districts, 
Statewise; and

(c) the steps taken by Government 
to eradicate this disease  from these 
areas?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING  (DR. KARAN 
SINGH); (a) Yes, Sir.

(b) A statement  is  laid on the 
Table of the Sabha.

(c) 143 Leprosy Control Units and 
551 Survey, Education and Treatment 
Centres have been established in these 
districts under the National Leprosy 
Control  Programme  giving partial 
coverage.  Full coverage is proposed 
to be provided during the Fifth Five 
Year Plan period.

Statement

States /Union Territories Name of high endemic Districts having
prevalence rate of i% and above.

i. Andhra Pradesh.................................z. Srikakulam

2. Vispkhapatnam

3. Bast Godavari

4. West Godavari

5. Chittpor
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. Guntur 

7. Nellorc 

S. Nizamabad

9. Karimnagar 

10. Warangal

u. Mehboobnagar 

>2. Hyderabad

13. Medak

14. Nalgonda

2. Assam................................................1. Mikir Hills

2. N.C. HUJs

3. Bihar.................................................1. Santhal Pargana

2. Dhanbad

3. Gaya

4. Saran

5. Muzaffarpur

. Monghyr

7. Bhagalpur

4. Tamil Nadu..........................................1* Madras Corpn.

2. Chingleput

3. North Arcot

4. South Arcot

5. Salem

. Madurai

7. Tirucbirapalli

8. Thanjavur

9. Ramanathapuram

10. Trunclvcli

11. Dharampori

5. Maharashtra........................................* Sholapu

2. Nanded

3. Chanda

4. Anrawti
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5. AkoU

6. Wardha

7. Yeotmal

8. Osmanabad

9. Bhir

6. Karnataka..........................................1. Beilary

2. Mysore

3. fielgaum

4. Gulbarga

5. Bidar

7. Orissa  .  .  .  .  .  .  . 1. Ganjum

2 Puri 

3. Balasorc

4 Cuttack

5 Sambalpui 

() Dheukanai

8. Umar Pradesh .  .  .  .  . 1. Uahaiaich

9  West Bengal..........................................1. Burdwan

2. Birbhum

3. Bankura

4. Midnapur

5. Puruha

10. Nagaland  .  ,  ,  . 1. Tuensanf

11. FonJicheriy.........................................1 Pondicherry

2. Yanam

/Vrunachal (NHFA 1 Siang
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342. SHRI R, V. SWAMINATHAN: 
SHRI P. M. MEHTA:

Will the Minister of HEALTH AND 
FAMILY  PLANNING be pleased to 
state*.

(a) whether his Ministry  has re
ceived the report on the family plan
ning prepared by the Indian Institute 
of Mass Communication;

(b) if so, whether in the report they 
have mentioned the defects which are 
responsible for its failure  in  rural 
areas;
(c) if so, the salient features of the 

report; and

(d) the steps being taken to imple
ment them?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): (a) Yes, Sir.

(b; and (c). The draft report covers 
studies made only in one State, Uttar 
Pradesh, and some programme defi
ciencies have been  mentioned.  A 
summary of the sailent features of the 
reports covering different aspects i* 
laid on the table of the Sabha. [Placed 
in Library. See No. LT-8673/74]

(d)  The  recommendations of the 
studies, along with others received 
from various sources, will be taken 
into consideration  while developing 
communication strategies.

Capacity Utilisation in Steel Plante

343. SHRI S. R. DAMANI: Will the 
Minister of STEEL AND MINES  be 
pleased to state-

(a) the position in regard to capa
city utilization in the steel plants is 
the current year,  month-wise, with 
corresponding figures of last year; and

(b) the salient features of long-term 
and short-term measures worked out

188 SAKA) Written Answers 50

to increase production and efficiency at 
the units?

THE! MINISTER OF STEEL AND 
MINES   (SHRI   CHANDRAJIT 
YADAV): (a) The average monthly 
rated capacity, production and per
centage of production to rated capacity 
during the periods, April to October, 
1973, and April to October, 1974, in 
respect of the integrated steel plants 
in terms of ingot steel and saleable 
steel are given in Annexure A and B 
laid on the Table of the House. [Placed 
in Library. See No. LT-8674/743

(b)  The short-term and long-term 
steps taken to improve production at 
the steel plants are briefly indicated 
below:—

(i) Close and constant liaison is 
maintained with the Ministry 
of Ehergy, authorities of the 
DVC and the State Govern
ments  concerned to ensure 
maximum supply of power to 
the steel plants.  A similar 
liaison is maintained with the 
Ministry of Railways to en
sure satisfactory movement by 
rail of  essential inputs and 
saleables and with the De
partment of Coal in regard to 
the production and supply of 
coking coal

(u) The  question of augmenting 
captive  power  generation 
capacity in th steel plants is 
under examination.

(iii) In the case of H.S.L. Plants, 
long-term  measures include 
the provision  of balancing 
facilities required to correct 
existing imbalances in pro
duction  facilities;  capital 
programmes involving addi
tions, replacements, etc.; im
proved maintenance aimed at 
better equipment availability 
and planned procurement of 
spares and  refractories and 
other essential materials. The 
recommendations   of  the 
Action Committee appointed 
by the Planning Commission 
which  had  examined  the
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working of the Bhilai and 
Rourkela Steel Plants are 
under Implementation. To 
meet coke shortage, an addi
tional c°ke-oven battery at 
Bhilai and half-coke oven 
batteries at Rourkela and 
Durgapur have been sanction
ed. The half-coke oven 
battery at Rourkela has been 
completed and commissioned. 
Steps are also being taken for 

\ major repairs/rebuilding of
old batteries. Concerted 
efforts also continue to be 
made to improve industrial 
relations and to enlist the co
operation of workers in maxi
mising production.

(iv) For XXSCO, a rehabilitation 
programme has been drawn 
up to enable the Plant to 
reach its rated capacity toy 
197*6. It covers repairs/re
building ot coke oven 
batteries, repairs of open 
hearth furnaces and conver
ters, improvement of raw 
material handling facilities, 
modernisation of rolling stock 
etc.

(v) IISCO has also undertaken a 
programme of replacement, 
repairs and modernisation. 
Further progress has been 
made in the installation of 
facilities at the collieries for 
increasing ftbfc production of 
clean coal.
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1972 1.69 0 .94 0 « «



53 Written Answers AGRAHAYANA 14, 1896 (SAICA) Written Arutcerj $4

*fWif  5TTf9TfW *&($ *&T

i9«i—loosrnm q?:, 1962 
$ 101 vftx 1971  ̂117 «fr 1 *n«r*r 

*, ««**$  - 

103 *rfa-  i«2 * 1 1949 snsrasri 
*q*rasr  ̂ f 1

(®) SHFT, cT̂ T*, «TITW (fix 
f*£* % Qvzm H 5̂RT?»r=fr r̂«r>t

w^m  |,

Coverage of Beedi Establishments in 
Bihar Under E.P.F. Act, 1952

•34&8SHRI RAMAVATAR SHAS
TRI: Will the Minister of LABOUR 
ba pleased to state:

(a) whether  a large  number  of 
Beedi Industries mainly  situated  in 
Biharsharif, Monghyr, Jhajha, Chakra- 
dharpur, Gaya and Nawada of Bihar 
State are still kept uncovered although 
they are coverable under the E.P.F. 
Act, 1952 with retrospective effect;

(b) if so, the action taken by the 
Regional Provident Fund Commissio- 
aer, Bihar to cover all the coverable 
establishments; and

(c) the action proposed to be taken 
against the Provident Fund Inspectors 
responsible for not covering them?

THE  MINISTER, OF  LABOUR 
(SHRI RAGHUNATHA REDDY): The 
Provident Fund Authorities have re
ported as under:—

(a) to (c).  27  establishments
engaged  in' manufacture of 'Bidr 
situated in Bihar Region were covered 
under the Scheduled head “Trading 
and Commercial establishments"  by 
Regional Provident Fund  Commis
sioner, Bihar. His action has not been 
held to be in order by the High Court 
of Bihar. Aid appeal against the High 
Court Judgment is pending  in  the 
Supreme Court.  The  question  of 
extension ot the Employees’ Provi
dent Funds md Family Pension Fund

Act to 'Bidi' Industry  will be con
sidered afresh after the decision' of the
Supreme Court.

Export of Girls to West Aslan 
Countries

**47. SHRI KRISHNA CHANDRA 
HALDER;

SHRI K. LAKKAFPA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of  Gov- 
ernment has been drawn to the news* 
item published in an English  dailj 
dated 6th October, 1974 wherein  ii 
has been stated that a nineteen year 
old girl, Roshanbi,  alleged  that  a 
Police Officer had helped in her being 
taken away forcefully to Bahrain;

(b) whether the said girl is  also 
alleged to have stated that she know* 
at least 25 other girls who had been 
forcibly sent abroad; and

(c) if so, the steps Government have 
taken to check this illegal trade? ’ >

THE DEPUTY MINISTER IN TEfcE 
MINISTRY OF EXTERNAL, AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The press report said that the 
girl in question made such an allega
tion.

(c) The Government is not aware of 
any instance of ‘maid-selling’ to Arab 
countries. However, the Government 
have taken note of reports which have 
appeared in the Press from time to 
time of women being enticed to Gulf 
countries  by  unscrupulous persons 
who tempt the girls to visit these 
countries with offers of employment 
and a number of remedial steps have 
been taken. State Governments have 
been' advised  to  tighten security 
arrangements at exit points and to 
give the  widest  possible publicity, 
particularly  among  the ̂poorer and 
more  vulnerable  sections  of  the 
society, to the hazards to which such 
women might be exposed abroad. All 
Passport Issuing Authorities have been 
directed to exercise vigilance in such 
cases.
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Alleged BbWnctlMi In  Survey for 
Construction  of  National  Blgkvaj 

No. 17

*348. SHRI C. K. CHANDRAPPAN. 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government had re
ceived any representation from Can- 
nanore District regarding certain mal
practices in the survey for finalising 
the construction of National Highway 
No. 17, passing through that District;

(b) if so, the contents thereof; and

(c) the decision taken thereon?

THE  MINISTER  OF  SHIPPING 
AND TRANSPORT (SHRI KAMJ.A- 
PATI TRIPATHI): (a) to (c).  The 
Government of Kerala have intimated 
•hat there have been no malpractices 
in the survey for finalising the modi
fication of alignment locally  of Na
tional Highway No. 17 passing through 
Cannanore District for  improvement 
ef geometries. The  representations 
are under examination.

Safety of Indians ii Sikkim

3203. SARDAR  SWARAN  SINGH 
SOKHI: Will the Minister of EXTER
NAL. AFFAIRS be pleased to state:

(a) whether there had been large 
scale arson and looting  in  Gangtok 
(Sikkim) during October, 1974;

(b) whether Indians in. Sikkim wera 
kidnapped and beaten up; and

(c) if so, the steps the Government 
ef India propose to take for the safety 
and security of Indians in Sikkim?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS)' (a)  There 
were some disturbances in Gangtok 
Bazar on the evening of 10th October 
1974 which included throwing of stones 
and attempted arson.

<b) No, Sir.

<e) Dees not arise.

ComxaMming ot Ctaqr Iron Ftoutdry 
of Jabalpur Vehicle Factor?

3204. SHRI  VEKAR1A:  Will tbe
Minister of DEFENCE be pleased to 
state whether the Gray Iron Foundry, 
a captive unit of the Vehicle Factory, 
Jabalpur has been  commissioned to 
provide substantial  indigenous items 
for vehicles?

THE MINISTER OF STATE  (DE
FENCE  PRODUCTION)  IN  THE 
MINISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRDHA): The Gray Iron 
Foundry at Jabalpur is expected to 
be commissioned by mid-1976.

Offteers in Joint Cipher Bureau draw
ing lean pay than their Junior ef&eem

3205.  SHRi D. K. PANDA: Will the 
Minister of DEFENCE be pleased to 
refer to the reply given to Unstarred 
Question No. 3441 on the 25th August,
1972  regarding  officers in the Joint 
Cipher Bureau drawing less pay than 
the anomaly arose in each case?

(a) whether the anomaly has since 
been removed;

(b) if not, the reasons therefor,

(c) the measures taken so far to 
protect the pay of affected seniors; and

(d) whether arrears will be paid to 
the affected seniors from the date when 
the anomaly arose in each case?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  DEFENCE  (SHRI 
J. B. PATNAIK): (a) to (d). No, Sir. 
The position is the same as indicated 
in the answer to the Unsterred Ques
tion No. 4370 in the Lok Sabba on 
12-12-1973 by the Minister ot State in 
tbe Department of Personnel. Further 
action will depend on the final outcome 
of the discussions in the Departmental 
Council of the Ministry of Finance.
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Off -loading o f ated-lM M  wagona aI 

Tngtilafcabad K allw tf Yard

3807. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether steel-loaded wagons 
are held up for want of un-loading at 
tfee Tughlakabad Railway yard of 
Delhi; and

(b) if so, the reasons for the delay 
m off-loading the consignments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). From time to time accumulation 
of wagons in Tughlakabad Railway 
Yard on account of main producers’ 
stockyards, is being reported.

Congestion of wagons of steel con- 
signments takes place mainly due to 
a large number of wagons arriving in 
rakes from different steel plants 
bunched up enroute. As and when 
congestion of wagons takes places 
prompt remedial action is taken to 
clear them. Suitable measures to 
avoid such detention of wagons in 
future are also being taken.

Sanction for construction and repair 
of roads in Rajasthan

3209. SHRI SHRIKISHAN MODI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state the 
total amount sanctioned from the 
Central funds under the Fourth Five 
Year Plan for construction and repair 
of roads in Rajasthan?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPATI 
TRIPATHI): Rs. 1878.18 lakhs.

Construction and repair of roads in 
Punjab

3210. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state;

(a) the total amount sanctioned from 
the Central funds under the Fourth

Five Year Plan for construction and 
repair of roads in Punjab; and

(b) whether the entire amount wax 
spent for this purpose?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPATI 
TRIPATHI): (a) Rs. 1817.27 lakhs.

(b) Expenditure incurred/amount 
adjusted by State Accountant General 
against the aforesaid sanction amount
ed to Rs. 1805.11 lakhs.

Compensation for assets of inMmnm 
expelled from Uganda

3211. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether any progress has been 
made in the matter of payment of 
compensation for assets left behind 
by thousands of Indians expelled 
from Uganda;

(b) the steps taken up with the 
Government of Uganda for fair and 
equitable compensation to Indian 
nationals for properties and assets left 
behind; and

(c) whether any offers were rece
ived from Uganda as it had been ear
lier indicated by President Amin for 
discussing matters connected with 
compensation for assets left behind; 
and if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) to <c). 
Accoidin^ to the latest information re
ceived from the Uganda Government, 
the Evaluation Committee appointed 
by the Uganda Government to go into 
compensation claims is expected to 
complete its work around the end of 
this year. Thereafter, as the Uganda 
Government had earlier informed us, 
they would be inviting a delegation to 
discuss the question with them. Our 
views in this matter have been con
stantly conveyed to the Uganda Gov
ernment for the flnalisation of thi* 
question as early as possible.
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ponstr action and repair of road* In 
Ooa

-3212. SHRI FURUSHOTTAM  KA- 
KODKAR: Will the Minister of SHIP
PING AND TRANSPORT be pleased 
tft state the total amount sanctioned 
froth the Central  funds under the 
Fourth Five Year Plan for construc
tion and repair of roads in Goa?

543
:nau .
TRANSPORT 
TRIPATHI): Presumably the Member 
is having in mind tbe amount sanc
tioned for tbe construction find malft- 
tenance of National Highway* in Gem 
which are a Central  subject.  The 
following  National  Highways paat 
through Goa:—

National 
Highway No.

Description of the National Highway Date of declara
tion as Nat oaal 
Highway

4nA Connecting Belgaum, Anmod, Ponda and Panaji. 21-7-1971

Connecting Panvel on National Highway 4, Mahad., Panaji 
Karwar, Mangalore, Cannore, Calicut (Kho?ikode) 
and Trichur. (Since realigned from Calicut to Feroke, 
Kuttipuram, Pundu Ponnani, Chowghat, Cranganpur 
to Junction with National Highway 47 near Bdapally). 7-3-1972

I7-A. Starting from its junction near Cortalim with National 
Highway No. 17 and terminating at Mormugao Port. 7-3-1972

An amount of Rs. 92.70 lakhs was 
Sanctioned for the construction and 
maintenance of these Notional High
ways during the  Fourth  Five Year 
Plan with effect from the date of de
claration of these roads as  National 
Highways. In addition,  a  sum  of 
Rs. 1.30 lakhs was sanctioned during 
1973-74 for some 'other roads*.

Minerals found in Andhra Pradesh

3213. SHRI  K.  RAMAKRISHNA 
REDDY: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) the types of minerals that are 
found in Nalgonda District of Andhra 
Pradesh;

(b) whether exploitation of these 
minerals is contemplated; and

(c) the action taken or being taken 
in this regard by the State and Union 
Governments?

THE DEPUTY MINISTER IN THE 
•MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) to
(c). The information is being collected 
tmd will be laid on the Table of the 
House.
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station for Matmeltea and repair 
of roads la Orissa

3215.  SHR P. GANGADEB Will the 
Minister of SHPPNG AND TRANS
PORT be pleased to state

(a) the  total amount sanctioned
frop the Central funds under  the 
Fourth Fie Year Plan for construc
tion and repair of roads in Orissa 
and 4

(b) whether the entire amount was 
spent for this purpose

THE  MNSTER  OF  SHPPNG 
AND TRANSPORT (SHR  KAM A
PAT TRPATH)  (a)  Rs. 1329.72
lakhs.

(b)   Ependiture  incurred/amount 
adjusted by State Accountant General 
against the aforesaid sanction amount
ed to Rs. 1325.75 lakhs.

Training and employment to War 
Widows by Resettlement 

Directorate

3216.  SHR BSHWANATH JHUN 
JHUNWA A Will the Minister of 
DEFENCE be pleased to state 

(a) whether  the  Resettlement 
Directorate  of his  Ministry  gies 
ocational training to war widows

(b) if  so,  the number of war 
widows trained since the last ndo 
Pak war with their Statewise break
up and

(c) how many of them are gainfully 
employed and what is their aerage 
per month income for the training 
they receied  from the Directorate 
and the Directorates plans for 1975

THE DEPUTY MNSTER N THE 
  MNSTRY OF DEFENCE (SHR J. B, 
PATfcAK) (a) Yes, Sir.

(b)  52. Their Statewise breakup is 
gien below

Punjab................................. 4

Haryana  . . . .  6

Uttar Pradesh   . . .    o

Dellu . . . . .    a

Total   .   52

(c)   13 war widows who had com
pleted training m 1973 joined Prodwa 
tion Centre for selfemployment  at 
Rajpura. Their monthly  income  is 
Rs. 200 per month approimately.

nformation is not aailable about 
the earning of the other trainees.

Regarding the plans for 1975. it is 
proposed to start another Production 
Centre at Bakhtiawarpur where some 
of those war widows who hae already 
completed training would be gien an 
opportunity for selfemployment.

Strike by Truck operators

3217.   SHR  VARKEY  GEORGE 
Will the Minister of SHPPNG AND 
TRANSPORT be pleased to state

(a) whether the truck operators in 
UP. and other places hae called off 
strike after the assurance gien by 
him and

(b) if so, to what etent the de
mands of truck operators are genuine

THE MNSTER  OF  SHPPNG 
AND TRANSPORT (SHR  KAM A
PAT TRPATH)  (a) The truck
operators of U.P..  withdrew  their 
strike unconditionally with effect from 
the 17th Noember. 1974. No assurance 
was gien to these operators by the 
Union Minister of Shipping and Trans
port before they withdrew the strike.
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(b)  The main demands ol the opera- 
tors are the withdrawal ol the in* 
creases in the tax on goods carried 
in motor vehicles from 8 per cent to 
10 per cent and that in road tax by 
35 per cent announced  by the UJP. 
Government some time ago and aboli
tion of octroi that  these demands 
should be examined quickly.

Settlement of pension cases of A.C.S.Os 
of Air Headquarters

3218.  SHRI CHANDRA SHAILANI: 
Will the Minister  of DEFENCE  be 
pleased to state:

(a)  the number of A.C.SOs. retired 
in the month of October, 1973 from 
th** services of tMc Air Headquarters 
whose cases of pension and gratuity 
ar* still pending;

(b> the reasons therefor; and

(c)  the total number of such cases 
which are pending for more than one 
year with the Air Headquarters and 
the steps being taken to expedite the 
settlement?

THE DEPUTY MINISTER IN THE 
MINISTRY OP DEFENCE (SHRI J. B. 
PATNAIK)  (a) to (c).  The  total 
number of cases pending settlement of 
final pensionary awards, for more than 
one year, m respect ot A.C.S.Os who 
retired from Air Ileadquaiters is five, 
including one who retired in October, 
1973. Antit’ip »tory pensionary awards 
have already been sanctioned in  all 
these cabcs. The settlement of  final 
pensionary awards is awaiting the ap
proval by the audit authorities of the 
revised pay fixed in accordance with 
the Civilians in Defence Services (Re
vised Pay) Rules. 1973 and the issue 
of the last Pay Certificate and  the 
History of Gazetted Service to  the 
Controller of Defence Accounts (Pen* 
dtons) Allahabad.  Action  has been 
t#ken with the authorities concerned 
for expeditious settlemeut of the final 
pensionary awards to the individuals

Bonus Boards to settle tans dtepntes

3219. SHRI P. M. MEHTA: Will the 
Minister of LABOUR be pleased  to 
state:

(&) whether4  the  Bonus Review 
Committee has suggested that Bonus 
Boards be set up at the national level 
1 or settling the recurring bonus dis
putes promptly, fairly and finally;

(b) if so, whether the Union Gov
ernment have examined the suggestion; 
and

(c) the steps proposed to be taken 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BALr 
GOVIND VERMA): (a) to (c). The 
Bonus. Review Committee has, in its 
report, made recommendations/obser
vations on various aspects regarding 
bonus including settlement of  bonus 
disputes  These are under study.

Sale of Drugs and Cosmetics in 
Vasant Vihar, New Delhi

3220. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to refer to the reply ffiven to  Un
starred Question No. 3282 on the 22nri 
August, 1974 regarding sale of drugs 
and cosmetics in Vasant Vihar, New 
Delhi and state:

(a) whether it has been admitted 
that one firm was found In possession 
of 23 items of druGs in a stock for 
which it had tio licence and the ques
tion of prosecutioa of the firm is being 
considered;

(b) if so, what action has been taken 
thereon;

(c) whether Tmported cosmetics are 
also being Bold there; and

<d) the  action taken U> stop the 
illegal sale ot such goods?
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THE DEPUTY MINISTER IN THE 
'MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) and (b). Yes. Prose
cution agai st the firm under Drugs 
and Cosmetics Act has been launched. 

(c) On inspection of the business 
premises of the firm by the Drug 
Inspector o! Delhi Administration on 
25-8-1974 and 26-8-1974, no imported 
cosmetics were found stocked at the 
time of his- visit. 

(d) The special Cell created in Delhi 
Administration as early as September, 
1973 to deal with the problem of 
spurious drugs/adulterated drugs is 
also active against spurious mis
branded cosmetics. A watch is kept 
on the activities of suspected manu
facturers, whole-salers and retail 
dealers. Raids are carri.-r! out when
ever necessary. Officers ot the Central 
Drugs Standard Control Organisation 
are· also associated whenever requir
ed. The results show that these steps 
have had salutary effect. 

Coke Import for Vijayana:ar Steel 
Plant 

3221. SHRI lVI. P..Al\1 GOF AL 
REDDY: 

SHRI YAMUNA PRASAD 

MANDAL: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether Gov,ernment p:ropose 
to import high grade coke for Vijaya
nagar Steel Pl:mt: anc 

(b) if so, from which countries and 
the quantity proposed to be imported? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) 
There is no proposal at present for 
import of high grade coke for the 
Vij ayanagar Steel Project. 

(b) Does not arise. 
2987 LS-3 

Grabbing of Agricultural Land in 
Trans-Yamuna Belt 

3222. SHRI MOHINDER SINGH 
GILL: Will the Minister of SUPPLY 
AND REHABILITATION be pleased 
to state: 

(a) whether vast tracts of agricul
tural land in th,? Tr:ms·Yc,muna belt 
as been grabbed. by i:ome local poli

ticians in conm\ ance with the Re
venue and Rehabilitation Ministry 
officials; 

(b) if so, whom did the land origi
naliy belong t,1 a!ld ils pn,�.ent �alue; 
a11d f :.i $ 

(c) whether any action ha•a been 
initiated in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VENKAT
SWAMY): (a) and (b). Enquiries are 
in progress. 

(c) Depending on the result of the 
enquiries, the lines on which action 
should be initiated will be considered. 

Housing facilities for Coal Mine 
Workers 

3223. SHRI Y. ESWARA REDDY: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether aibout 75 per cent of 
the coal mine workers are still with
out housing facilities; and 

(b) if so, the measures being taken 
to provide housing to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) No, Sir. Ac
cording to a survey conducted by the 
Labour Bureau in 1967, about 43.62 

per cent workers then had some kind 
· of living accommodation; 

(b) Provision of welfare facilities 
like medical, housing and water sup
ply etc., to the coal miners is primarily 
the concern of the employers. The 
Coal Mines Labour Welfare Organisa-
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tion supplements their efforts by giv
ing them grants-in-aid under its vari
ous housing schemes, when they come 
up with the proposals lor the con
struction ot houses according to those 
scheme*. The Organisation has so 
tar sanctioned 1,02.889 houses to be 
constructed by Coal Mine owners, out 
of which 71,802 have been completed.

Protocol with Hungary on Industrial 
Development

3224. SHRIMATI SAVITRI SHY AM* 
Will the Minister oi EXTERNAL AF
FAIRS be pleased to stale-

(a) whether any protocol has been 
signed recently between tbe Union 
Minister of Industry and Civil Sup
plies and Hungarian Delegation for 
the industrial development of the two 
countries, and if so, the facts thereof:

(b) the nature of benefit India is 
to derive therefrom; and

(c) whether Government propose 
to sign such protocols with other coun
tries also in the near future; and if so, 
the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIP1NPAL DAS): (a) Yes, Sir. 
Within the Protocol areas iov coopera
tion were identified in the fields of 
tele-communications and electronic?, 
industry, science and technology agri
culture, chemicals and pharmaceuti
cals and trade exchanges.

(b) The working ptograinme set 
down in the Protocol is expected to 
assist the economy in all the fields 
listed above b\ developing new lines 
of industrial pro&uetion. technological 
cooperation and commercial exchanges

(c) Yes, Sir. Protocols are signed at 
the conclusion of all Joint Commission 
meetings. The next Joint Commis
sion meeting is with Poland and is 
scheduled to take placc in December
1974 in New Delhi.

Wage Scales of Working Journalists im 
Indian Express Group

3225. SHRI RAM DEO SINGH: Will 
the Minister of LABOUR be pleased to 
state:

(a) whether the category of a news
paper for the determination of the 
wage scales of working journalists 
employed by it, is according to the 
Wage Board for working journalists, 
determined by its annual revenue;

(b) the annual revenue of the 
Indian Express Group of newspaper** 
in 3973;

(c) whether it has already exceed
ed the minimum limit for placing it in 
the A category;

(d) whether the group has been de
frauding its working journalists of t^e 
wage scales due to them by illegally 
and falsely treating itself as a B cate
gory newspaper; and

(e) the total amount lor which the 
working journalists of the group have 
been defrauded so far thia year and 
the action taken by Government l* 
this regard’

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVJND VERMA): (a> An extract
iron) Ihc recommendations of the Wage 
Board relating to classification of news
papers iind news agencies is laid on the 
Tabic of the House. [Placed in 
Library See No. LT-8674/74],

(b) to (e). Information is being col
lected.

Lack of orders for ships with Hindus
tan Shipyard

3226. SHRI D. 0 . DESAI;
SHRI P. GANGADEB:
SHRI RAGHUNANDAN 

BHATIA:
SHRI D. P. JADEJA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Hindustan Shipyard
is facing lack of orders for ships;
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(b) whether Government are aware 
that the demand for smaller vessels 
may increase in the future after the 
reopening of the Suez Canal;

(c) whether it has any plans to 
place orderg for such craft or get over
seas orders; and

Cd) if so, the broad outlines there
of?

THE  MINISTER  OF  SHIPPING 
AND TRANSPORT (SHRI  KAMLA- 
PATI TRIPATHI). (a) No, Sir

(b> Yes, Sir.

(c)  and (d). The Shipyard is negoti
ating with Indian shipping companies 
for obtaining orders for ‘Pioneer’ type 
vessels of about 21,500 DWT each. Be
sides, it has received »»nouiries from 
a U.K. firm for 5 such vessels and 
have held tomf diecussionc with them 
in this connection No final decision 
has. however, been taken  far in 
the matter.

Proposal to set up Labour Courts

3227.  SHRI D. B. CHANDRA 
GOWDA:

SHRI K. MALL ANNA:

Will the Minister of LABOUR bo 
pleased to state;

(a) whether there is any pioposal 
under the consideration of Govern
ment for setting up separate Labour 
Courts in the country; and

(b) if so, the salient features there-
•r

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF LABOUR (SJ1RI BAL- 
GOVIND VERMA): (a) and <h). The 
Industrial Disputes Act, 1947 provides 
that the appropriate Government may, 
by notification in the Official Gazette, 
constitute one or more Labour Courts 
for the adiudication of industrial dis
putes and for performing such other 
functions as may be assigned to them 
under the Act. Accordingly, the Cen
tral  Government  have  constituted 
Labour Courts in different States.

Assignment of  Ambassadorial Posts 
to ex-Justices of Supreme Court/High 

Courts

3228. SHRI B. V. NAIK: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state.

(a) the number of ex-Justices  of 
the Supreme Court and High Courts in 
India who have been assigned ambas
sadorial posts during the last three 
years; and

(b) if the number is small in com
parison with other professions  like 
civil service, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) No ex- 
Justice of the Supreme Corut or High 
Courts of India has been appointed as 
Amhassador during tho last three years.

(b)  Appointment of Ambassadors is 
•jased on various considerations and 
the question of any weightage being 
Riven to any specific profession or any 
category of persons does not arise.

Remains of Shaheed Madan Lai 
Dhingra in Britain

3229. SHRI  JI1ARKHANDE  RAI: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state-

(a) whether  Government propose 
to bring to India the last remains of 
Amar Shaheed Comrade Madan  Lai 
Dhingra after negotiations with British 
Government;

(b) if go, the success achieved in 
this matter so far; and

(c) the reasons for so much delay 
m the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS)- (a) to (c) 
The British authorities have so  far 
nef*n unable to identify the grave of 
Shri Madan Lai Dhingra.  However, 
we are making further efforts to find 
out whether it can be identified. The
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question of bringing his remains  to 
India would be considered after the 
grave has been identified

Pelletfsation Plant In  Sooth Kanara 
District

S W SHRI P R SHENOY Will the 
Minister ol STEEL AND MINES  be 
pleased to refer to the reply given to 
Starred uestion No 557 on the 9th 
August 1974 regarding blended pelle- 
tisation plants on Karnataka coast and 
state the names of paitie« interested 
in establishing the plants?

THE DEPUTY MINISTER IN THE 
MINISrRY O ST EL AND MINES 
(SHRI  SUKHDEV  PRASAD) Ms 
Chowgule  Co. have submitted a 
proposal for exploitation of low grade 
ores of Bababudan Iron Ore Deposits 
m Chickmagalur District of the coastal 
region of Karnataka and their pelletis i 
tion  They have been asked to fui 
msh a detailed scheme
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Pattern of investment ef EP. detrl 
mental to workme*

.131 DR RANEN SEN  Will  the 
Mimsloi of LABOUR be pleased to 
tate

(a) whether the pattern of invest
ment of the Employees Provident und 
in various Government securities, car
rying varying rates of interest, recent
ly revised by Government, is to the 
detriment of the workmen inasmuch 
as the ratio governing the pattern 
fetch lesser interest than before;

(b) whether investment in the Post 
Office Time Deposits and Small Sav
ings has been brought down; and

(c) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c). The 
pattern of investment for the period 
from 1st December 1974 to 31st March 
1075 notified on the 30th November,
1974 is the same as for the earlier 
period 1st October 1974 to 30th Novem
ber 1974 notified on the 28th Septem
ber, 1974. These temporary arrange
ments are being made* pending the 
evolution of a long-term pattern of 
investment which will promote the 
interests of the subscribers to the 
Employees Provident Fund

While the per-cent aye of investment 
tn Post Office Time Deposits and 
Small Savings has- been reduced in 
these short term patterns, olher steps 
are being taken to augment the invest
ment income of the Fund and thereby 
raise the rate of interest paid to the 
subscriber? on their accumulations in 
the Fund

Bridge at Chettura and Kottappuram 
«■ National Highway No. 17 In Kerala

3233. SHRI C K CHANDRAPPAN 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state-

(a) whether Government propose 
to take early steps to construct the 
bridge at Chettura and Kottappuram 
m the National Highway No. 17 tn 
Kerala;

(b) if so, the facts thereof: «nd
<c) when the construction is likely 

to begin?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATl TRIPATHI): (a) to (c). The 
requirement of the two bridges per
tains to a recently changed route for 
National Highway 17 in the reach bet
ween Kuttipuram and Edapally (Erna- 
kulam). The old route between Kutti
puram and Trichur is already existing 
•*5 a fully bridged route. Trichur and 
Ernakulam are connected by National 
Highway 47. Development of the alter
ed route of National Highway 17 bet

ween Kuttipuram and Edopally (Ema- 
kuiam) to National Highway standard 
will be arranged according to avail
ability of funds. Inventorisation for
ll.e present .status and deflciancies of 
the route and investigations and form- 
mukition of detailed proposals for de
velopment works including the require
ment of two bridges are being pursu
ed by the Slate Government.

Expansion of Rourkela Steel Plant

.*2.14 SIIR1 ARJITN SETllI: Will the 
Minister ol STEEL AND MINES be 
pleased to state

(;») whcthei the Minister of Steel 
and Mines has visited recently the 
Rourkela Stee] Plant; and

(b> if so, whether the Chief Minister 
of Orissa has demanded the expansion 
of Rourkeld Steel Plant due to recent 
increase in production capacity of th'J 
Plant and reaction of Govermrtnt 

thereto’

THE MINISTER OF STATE IN THE 
MINISTRY OF SI’EEL AND MINES 
(SHRI CHANDRAJIT YADAV): (a)
Yes. Sii.

(t<> There was a general discussion 
n£ «he working, problems and pros
pects of the Rourkela Steel Plant. The 
Fifth Plan programme* of steel de
velopment include the setting up of 
facilities in the Rourkela Steel Plant 
for the manufactures of cold rolled 
pram oriented sheets and the expan
sion of the esistmg special steel plant 
thete

People suffering from various Diseases 
due to Coal Dust and Ash !■ Sbahdara

3235. SHRI K. M. MADHUKAR: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
slate:

(a) whether Government are aware 
that on account of coal dust and ash 
which is being stored in public park 
in M ansa rover Park (Shahadara) peo-
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pie are getting ill and suffering from 
various diseases; and

(b) if so, the steps being taken to 
check this menace?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M- 
ISHAQUE)- (a) No reports of inci
dence of diseases ascribable to coal 
dust and ash in Mansarover Park, 
Shahdara. have come to Government’s 
notice.

(b) Does not arise 

Blackmariketing in Stainless Steel

3236. SHRI B. K. DASCHOWDHU- 
RY: Will the Minister of STEEL AND 
MINES be pleased to refer to the replv 
given to Unstarred Question No. 1988 
on the 8th August, 1974 and state 
whether necessary information regard
ing the alleged blackmarketing of 4 
metric tonnes of imported stainless 
‘■'teel by the Meghalaya Industrial En
terprise. Barapani, Khasi Hills has 
been obtained?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)- Yes, Sir 
This is under examination.

Memorandum from Bengal Chemical 
Sramik Karamchari Union, Calcutta

3237. SHRI SAMAR MUKHERJFE 
Will the Minister of LABOUR be 
pleased to state:

whether hc lias received any 
memorandum from the Bengal Chemi
cal Sramik Karamchari Union, Calcut
ta, regarding obsliuction of legitimate 
trade union Tights in the factory;

(b) if so, the contents of the me
morandum; and

(c) the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c) Pre

sumably reference is to the represen' 
taticm dated July 20, 1974, from the 
Bengal Chemical Sramik Karamchari 
Union, Calcutta, about alleged obstruc
tion of legitimate trade union rights 
of the members of the union by some 
anti-social elements, a copy of which 
was1 transmitted (September, 1974) to 
the Union Labour Minister by Shn 
Mohd. Ismail, M.P. The matter has 
been brought to the attention of the 
Government of West Bengal who arc 
principally concerned.

Exodus of People from Bangladesh

3238. SHRI S. C. SAMANTA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether there ]S any truth m 
the allegation that a large number of 
person*! of Indian Origin had entered 
Bangladesh alongwith the Bangladesh 
refugees after the Indo-Pak conflict 
of 1971 and that they were given exit 
chits to cross over to India and the 
present exodus of people from Bangla
desh consists mostly of such person*

(b) whether any consultations havt 
taken place or are likely in this con
nection between the representatives of 
India and Bangladesh; and

(c) whether India i£> not allowing 
them to cross over to India in ordeL 
to overcome the difficulty of such peo
ple of becoming Stateless, and Bangla
desh is not prepared to accept them 
as citizens of that country; and if so. 
the obstacles in arriving at some kind 
of amicable settlement’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Some 
refugees from erstwhile East Pakistan 
who had been m camps or rehabili
tation sites in India before 25 March 
1971, when tbe liberation struggle 511 
Bangladesh commenced, left the camps 
rehabilitation sites on their own and 
went to Bangladesh upon its libera
tion. Some of these persons have 
been issued with exit permits by t»p 
Bangladesh \3kjvatfiment. However
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it is not a fact that most of the pei- 
sons who reoently crossed the border 
from Bangladesh, following upon the 
floods there, are in this category.

(b) Consultations have taken place 
and the Government of Bangladesh 
has agreed that it will discontinue 
issuing such exit permits in the 
future.

(c) The matter is under the conside
ration of the Governments of India 
and Bangladesh,

Budget Allocation lor Refugee Rehabi
litation during 1973*74

3239. SHRIMATI B1BHA GHOSH 
GOSWAMI; Will the Minister of SUP
PLY AND REHABILITATION be 
pleased to state:

(a) whether Rs. 23 lakhs budget for
1973-74, which is allocated for the 
rehabilitation of about 1 lakh refugees 
is enough; and

(b) it not, the reason for alloca
tion of such a meagre amount?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VENKAT- 
SWAMY): (a) and (b). It is not
clear from the wording of the ques
tion which Budget Grant or Scheme 
the Hon'ble Member has in mind. It 
is therefore, difficult to furnish any 
information.

Take-over of Jayanti Shipping 
Company

3240. PROF. MADHU DANDA- 
VATE: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether steps are being taken 
to take over alj the assets of Jayanti 
Shipping Company belonging to Dr. 
Dharma Teija now serving a three- 
year term in jail;

(b) whether Dr. Dharma Teja has 
b«*en shifted to Chanchalguda Central 
Jail at Hyderabad; and

(c) if so, the reasons for shifting 
him to Hyderabad Jail from Delhi?

THE MINISTER OF SHIPPING
AND TRANSPORT <SHRI KAMLA-
PATI TRIPATHI): (a) The Jayanti 
Shipping Company is no longer in 
existence as a company. All the as
sets of the company were acquired 
by Government in October 1971 under 
the Jayanti Shipping Company (Ac
quisition of Shares) Ordinance, 1971, 
later replaced by The Jayanti Ship
ping Company (Acquisition of Shares) 
Act, 1971. Simultaneously, all the 
shares of the Jayanti Shipping Com
pany, except lOO shares, were trans
ferred to the Shipping Corporation ot 
India. Thereafter, Jayanti Shipping
Company was merged with the Ship
ping Corporation of India w.e.i.
1-1-1973 in terms of the Stupping Cor
poration of India and the Jayanti 
Shipping Company Amalgamation 
Order of 1973.

(b) Yes, Sir.
(c) The shifting was made on medi

cal grounds.

Resolution on Nuclear Weapons 
Treaty

3241. SHRI M. KATHAMUTHU: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a> whether India abstained from 
voting, on three-nation resolution on 
Nuclear Weapons Treaty; »nd

(b) if so, the facts thereof and *t!he 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and <b). 
India ubstianed on a draft resolution 
co-sponsored by Bulgaria, Thailand
and Zaire on the “Report of the Inter
national Atomic Energy Agency”.
India could not support the draft reso
lution because of its exhortation to 
all countries concerned to ratify or 
accede to the Treaty on the Non-Pro
liferation of Nuclear Weapons
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wit* (fŵrr) *  W i 

mfteaw % faF*nf*nf?  wrfiw

wfwrr

3242.  «fV fianffk fR«r  **»t  tfftr 

sftr  ̂f̂rr

(*P) «RT  f̂f «nf*P̂fffT *T

^̂TTTrT (fafTT) *T «Ff fo*TTfoT

’artonsFt sft *r£̂f*r%̂ifaĉrirftrvrx 
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Elections of Work*  Committee lUfle 
Factory, Ishaporre

3243.  SHRI MOHAMMAD ISMAIL 
Will the Minister  o£ DEFENCE  be 
pleased to state

(a)  whether the elections of  the 
Works Committee m the Rifle  Fac- 
Factory, Ishapore, lhave !not  been 
conducted so far;

fb) if so, the reason theretor, and

(c)  the reaction of the Government 
therein?

THE MINISTER OF  STATE (DE
FENCE  PRODUCTION)  IN  THE 
MINISTRY  OF  DEFENCE  (SHRI 
RAM NIWAS MIRDHA): (a) to <c). 
The tenure of the Works Committee 
in the Rifle Factory, Ishapore, expired 
in January 1974 on the completion ot 
the term of 2 years.  Before fresh 
elections could be held, the Hon. High 
Court had ordered an interim injunc
tion, withhoding the  elections.  The 
injunction has since been vacated and 
action is m hand to hold fresh elec
tions.

Rehabilitation of former East Pakistan
Refugees in Andaman aad Nieobar 

Islands

3244. SHRI SAMAR GUHA Will the 
Minister of SUPPLY AND REHABILI
TATION be pleased to state

U) the numbet oi East Pakistan re
fugees rehabilitated during 1972, 1973 
and 1974 separately and the nature
of Hit scheme-- for their rehabilita
tion m Hiffeient aif<r>«? during 1975;

(b) the numbei of rufugees sent to 
Andaman and Nieobar Islands during 
the last three years together with the 
proposals for their rehabilitation in 
these Islands

(c) whether a team of Members ot 
Parliament is proposed to be sent to 
Andaman and Nieobar Islands  for 
exploring further possibilities for re
habilitation of East Pakistan refu
gees there; and

(d) the number of refugees from 
former East Pakistan who are wait
ing in different camps for rehabilita
tion for -more than five, seven and 
ten years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VENKAT- 
SWAMY) (a) The number of East 
Pakistan  refugees  moved  to  re
habilitation  sites  during 1972, 1973 
and 1974 (upto  October) are as fol
lows:—

(i) 1972—5558 families
(il) 1973—4709 families
(ill) 1974—2840 families

(upto •eteber)
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The programme for 1975 lor reset
tlement of migrants in agriculture and 
small trade in various States, Danda- 
karanya and in Andamans is uader 
formulation in consultation with the 
Planning Commission.

(b) Hie figures given m part (a) 
include 170 families of migrants from 
former East Pakistan sent to Little 
Andamans for resettlement in agricul
ture—150 and 26 on small trade.

(c) The matter is under considera
tion.

(d) Efforts are being made to collect 
the information.

Analysis of Wage Structure in Public 
Undertakings

3245. SHRIMATI PARVATHI
KRISHNAN:

SHRI G. Y. KRISHNAN. 
SHRI K. MALLANNA.

Will the Minister of LABOUR 
be pleased to state:

(a) whether Government arc ana
lysing the wage structure in various 
public sector undertakings to evolve 
uniform pay scales for all the em
ployees;

(b) if so, the facts thereof; and
(c) when tiiis, would take a final 

shape as uniform wage?
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to <c). lnlor- 
mation in respect of wage rates and 
scales of pay, allowances etc., of diffe
rent categories of qpployees in various 
public sector undertakings is being 
collected.
Contftraettoa o f P o r t  a t Nhava-Sheva

3246. SHRI SHANKERRAO SAV
ANT: WiH the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

<a) whether any decision has since 
been taken regarding the construction 
of a port at Nhava-Sheva; and 
2987 LS—4

(b) if so, the decision taken?

THE MIISTEr  OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPATI 
TRIPATHI): (a) No.

(b) Does not arise.
Training to Health Assistants in 

Medical Education

3247. SHRI RAJDEO SINGH; Will 
the Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:

(a) whether Government have 
set up a group on medical education 
and support manpower to devise a 
suitable curriculam for training a 
cadre of health assistants for serving 
as a hnk between the qualified doctors 
and multi-purpose workers in rural 
areas;

(b) if so, whether attempts are 
being made towards improvement in 
the delivery of health services in the 
field by integrating of health, family 
welfare and nutrition services thr
ough the medium of multi-purpose 
workers; and

(c) whether an ^ntextmediate tier 
of health assistants working under 
the supervision of fully equipped 
medical doctors was considered nec- 
cessary so as to provide essential and 
minimum medical aid to ensure smo
oth implementation of services in the 
field?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes, the group was 
set up on 1st November, 1974.

(b) Yes, the delivery of Integrated 
Health Care Programmes will be 
through Multipurpose Health Auxilia
ries a new category of para-medical 
personnel who are being specially 
trained for this purpose.

(c) Yes, the group referred to at 
‘ (a)* above has been asked to devise 
a suitable curriculam for training a 
cadre of health assistants conversant 
with basic medical aid, preventive and
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nutritional  services, family welfare, 
maternity and child welfare activities 
so that they can serve as a link bet
ween the qualified medical practition
ers and multi-purpose workers. This 
category of personnel would facilitate 
the  provision of medical  aid and 
other services to the people.

Suspension of  Licences of  Chemists
for Selling below  standard Polio 

Vaccine

3248. DR. SARADISH ROY: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether office of the Drug Con
troller did come to know that polio
vaccine being sold by chemists  and 
administered  in  several Municipal 
and State medical  institutions was 
far below standard;

(b) whether the licences of Che
mists have been suspended for selling 
vaccine as far  back as April this 
year; and

Cc) If so, the names «t those Che
mists mi leoattonsT

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND FAMI
LY  PLANNING  (SHRI A. K. M. 
ISHAQUE): (a) to (c). The informa
tion is being  collected and will be 
laid on the Table of the Sabha.

Sub-Human  Conditions of  Colliery 
Workewr

3249. SHRI  ARVIND M.  PATEL: 
Will the Minister of  LABOUR  bo 
pleased to state:

(a) whether Government are aware 
of the sub-human conditions of col
liery workers; and

(b) if so, the reaction of Govern
ment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). No 
specific instance has been brought to 
the Government’s  notice.  The coal

undertakings are,  however, striving 
hard to improve the conditions of the 
colliery workerse.  Their effort* *a(i 
those of the State Governments are 
being  supplemented  by the Coal 
Mines Welfare Organisation, Dhanbad* 
which caters to the medical, housing, 
water supply, Educational and re-crea 
tional needs of the mine workers.

Child Labour

3250.  SHRI S. A.  MURUGANAN- 
THAM- Will the Minister of LABOUR 
be pleased to state:

(a) whether child labour still exists 
in the country;

(b) if bo, the total number  of
child labour in the country;

(c) the rates of wages paid to them; 
and

(d) the steps taken to discourage 
child labour?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The 
Empolyment  of  Children Act. 1938 
prohibits the employment of children 
below the age of 15 in an occupation 
connected with the transport of pas
sengers goods or mails by railways, 
or connected  with a port authority 
within the limits of any port. It also 
forbids employment of children below 
the age of 14 years in scheduled Pio- 
cesses

The  Factories Act also  prohibit? 
employment of children below the agt 
of 14 years.  This Act,  however 
defines a child as a person who has 
not completed his fifteenth year. Ac
cording to the annual reports received 
from working factories submitting 
returns during 1972 the provisional 
total number of children employed 
was 6134.
e>
The Plantation Labour Act, 1951 
prohibits the employment of children 
below the age of 12 years and this 
Act also defines the child as a person 
who has not completed his fifteenth 
year. According to the annual report-11
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on tbe working of tbe Act for the yeaz
1971 received from tbe State Govern
ments, the average daily employment 
of children in the plantations was 
51,982.

(c) Information regarding the ratet 
of wages paid to the children is not 
available. The wage rates ol children 
in various scheduled employments 
the Central and States sphere fixed 
under the Minimum Wages Act, l f#4li 
vary.

(d) A number of labour laws 
namely the Employment of Children 
Act, 1938, Factories Act, 1948, the 
Mines Act, 1952, Plantations Laboui 
Act, 1951, Beedi & Cigar Workers 
(Conditions of Employment) Act, 19fW 
and Motor Transport Workers 
ACt, 1961 put restriction on the em
ployment of children in general 
well as on different types ot mdu-striefa 
and occupations.

Concentration of Chinese Army on 
North East Frontier Border of India

3251. SHRI S. N. MISRA: Will the 
Minister of DEFEN C'E be pleased to 
state.

(a) whether China has concentrated 
its army and increased its activities 
in Tibet Area bordering the North
east Frontier of India; and

<b) if so, the reaction of Govern
ment thereto?

Jutland Water Transport from Cochin- 
UdyerstmmdAl

3252. SHRI C. JANARDHANAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) wtoether Kerala Government 
has forwarded to the UrfLon Govern
ment a project report on **teaprove- 
ments of inland water transport route 
from Cochin to Udyogamandal"  In 
March, 1972, for approval and Central 
assistance in the form of grant;

(b) if so, the broad outlines there
of; and

(c) the reason for delay in issuing 
orders sanctioning the scheme and
assistance therefor?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI): (a) The scheme
was submitted by the State Govern
ment in April, 1972.

(b) Broad outlines of the work pro
posed in the scheme are as follows:—

Eaithwork 
Protection work 
Land Acquisition 
Tools & Plants

Rs. 27*48*420 

. Rs. 4,88,000

, R&. 2,00,000

. Rs. 4,25,000

Establishment and Audit
chains . Rs. 3,16*000

'agencies

T otal

. Rs. 1 0̂0,080

Rs. 41,77,500

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) There 
are no indications of any unusual 
Chinese army concentration or in
crease in their activities, in Tibet bor
dering our North-Eastern frontier,. 
China continues to deploy, however, 
more than one lakh troops in Tibet.

(b) All related developments con
tinue to be watched and are taken into 
account in planning our defence mea
sures,

(c> The scheme was not included m 
the Fourth Plan but has now been 
tentatively included in the Draft Fifth 
Plan and is under consideraion.

Khetri Copper Project Smelter
3253. SHRI K. MALLANNA: Will

the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the smelter of the 
Khetri Copper Project is ready for 
being commissioned; and
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(b) If not, progress made by  the
Project?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MlNEb 
(SHRI SUKHDEV PRASAD) (a) Ihe 
Smelter at JChetri Copper Project has 
already been commissioned in Novem
ber, 1974

(b) Does not arise

Jurisdiction  and  Responsibility for 
Land and Minerals below Territorial 

Waters of India

3254  SHRI MADHU LIMAYE Will 
the Minister ol EXTERNAL AFFAIRS 
be pleased to state

(a) whether the responsibility ef
safeguarding the interests of  the
Union of India in the lands  and
minerals below the territorial waters 
under article 297 of the Constitution 
devolves oq the Shipping and Trans
port Ministry;

(b) if not, under whose jurisdiction 
the responsibility falls; and

(c) the  details of fhe  measures 
taken by th* Government to discharge 
this responsibility, especially in fhe 
matter of safeguarding the interests 
of the Indian Union from encroach
ments by State  Governments  or 
foreign powers in the last 24 years?

THE DEPUTY MINISTER IN THU 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) (a) No, Sir

(b) The responsibility devolves on 
various Ministries such as Ministries 
oi Agriculture and Irrigation Defence 
External Aftairs, Home Affairs Works 
and Housing and Department of Ato
mic Energy

(c) The information is being collect
ed.

Additional  Pay and  Allowances to 
Defence Personnel

Question No 2530 on the 29th Novem
ber 1974 regarding  Additional pay 
and allowances to Defence Personnel 
and state how they compare with 
those of IAS/IPS’

THE  MINISTER  OF  DEFENCE 
(SHRI S WAR AN SINGH) A compa* 
rative table showing the revised pay- 
scales accepted by Government on the 
recommendations  of the  Third Pay 
Commission lor the general cadre of 
the Armed Forces the IAS and the 
IPS, is laid on the Table of the House 
[Placed m Library  See No LT-8077/ 
74]

The allowances which are common 
to the officers of the  Armed Forces, 
the IAS and the IPS, e g  dearness* 
allowance  and  tompensatoiy (city) 
allowance, are admissible to them at 
the same rates

Officers ot the IAS and IPS are eli 
gible for the grant of Special Pay for 
holding certain specified appointments 
They are also eligible for house rent 
allawance  Officers of the IPs are 
given an  allowance for  upkeep ol 
their uniforms

The officers of the  Armed Force' 
are eligible for certain allowances, eg 
High Altitude  and Uncongenial Cli 
mate Allowance Separation Allowance 
for service m field areas, Kit Mam 
tenance Allowance, etc  The rates of 
such allowances, recommended by the 
Pay Commission,  have not been en 
hanced  These officers are also eligi
ble for  certain  concessions in the 
matter of recovery of rent for accom
modation and recovery of water and 
electricity charges

«fU fw «rwrar? * 

wfiwrt twr ftro

3256. VfW t .* *RT

fwrar «rtr  sr?  sr>

fr

3255 SHRI D P JADEJA Will the 
Minister of DEFENCE be uleased to Ci W3 9ft fpw TPTfaq-f fWT
refer to the reply given to Unstarred
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*  %tm fwft
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Inquiry into murder of AITUC Union 
Secretary Durgaimr Alloy Steel

357 SHRI ROBIN SEN* WiU the 
Minister of STEEL AND MINES be
pleased to state

a whether the attention, o* Gov
ernment has been drawn to the jnur* 
der of Alla Steel AITUC Union Sec
retary, Durgapur on the 4tfo August, 
1974;

b ji so, the tacts thereof, and

c the atePf taken by Government 
to prosecute the culprits thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
SHRI SUKHDEV PRASAD, a Yes, 
Sir

b It has been reported that, on 
the 4th August, 1974 Shri Susanta 
Chukravorty, an employee of the Alloy 
Steel*. Plant, Durgapur of Hindustan 
Steel Limited who was also Assistant 
Secretary of the Alloy Steels Shranuk 
Union AITUC was stabbed while he 
was going in a 1 ickshaw m the town
ship area of at about 7.30 pm  He 
was immediately rushed to the Steel 
Plant Hospital where he succumbed to 
his injuries at about 11.30 p.m

c This is a matter for the State 
Govei nment who are pursuing the case

Housing Accommodation for Port and 
Dock Workers

SHRI  JYOTIRMOY  BOSU 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to «ta*e:

a tlie total number of Port a»d 
Dock Workers employed in each port
as in 1960-61 and 1973-74;

b the number and percentage of 
workers provided with housing accom
modation, port-wise as In 1960-61 and 
1978-741

c whether some ports are lagging 
behind others in this regard; and

fd if so. the reasons therefor’



THE MINISTER OP SHIPPING 
AND TRANSPORT (SHRI XAMLA- 
PATI TRIPATHI): (a) to (d). Infor
mation is being collected and will be 
laid on the Table ol Lok Sabha.

9i Written Answers DECEMBER

ttecomnuMdattoMs of eonmlttoe on 
Location of shipyards

3259. SHRI BANAMALI PATNAlK: 
Will the Minister of SHIPPING AND 
TRANSPORTS be pleased to state

(a) the recommendations of the 
Committee constituted by Government 
or locating the shipbuilding yards 

'n different regions; and

(b) whether the report will be laid 
on the Table of the House?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI)- (a) The Govern
ment did not set up any Committee 
for locating the .shipbuilding vards in 
various regions. Only a techno-^cono- 
mic Working Group ol officials â*. 
set up to evaluate the various, wtes 
pioposed by the State Governments-

(b) Does nol arise

w w  qftwTt <Nww
%o tpr* s
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<r?nsrf?r wt «rr5sf«prf w r e *  o t
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Eradication of T.B. and Cholera from 
Bihar

3262. "CUMAR1 KAMLA
KUMARI;

SHRI BIBHUTI MISHRA: 
SHRI M. S. PURTY:

Will the Minister of HEALTH AND 
FAMILY  PLANNING be pleased to 
state:

(a) whether Central  Government 
I  will help State Government of Bihar
for eradication of T.B., Malaria and 
Cholera in Chhotanagpur and  other 
parts of the State as the State Gov
ernment has totally failed in this re
gard; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN TI1L 
MINISTRY OF HEALTH AND FAMI
LY  PLANNING  (SHRI A. K. M. 
ISHAQUE): (a) and (b).  There are 
centrally sponsored schemes for the 
control/eradication of  Tuberculosis, 
Malaria and  Cholera  under which 
assistance is  rendered to all State 
Governments.  The  Government oi 
Bihar is also receiving assistance ac
cording to the prescribed patterns foi 
implementing  these schemes in the 
State including Chhotanagpur

Unqualified Vaids  working in Delhi 
Ayurvedic Dispensaries

3263. SHRI  VIRBHADRA SINGH: 
Will the Minister of 1IEA LI H AND 
FAMILY  PLANNING be pleased 1o 
state;

(a)  whether  many  unqualified 
Vaids are working in Delhi Ayurvedic 
dispensaries; and

<b) if so, the reaction of Govern
ment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING  (SHRI  A. K. M 
ISHAQUE): (a) No Sir.

b) does not arise.

Indo-Pak Relations

3264.  SHRI H. N. MUKERJEE: Wii 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a* how far our relationship  with 
Pakistan has improved; and  *

(b) the facts thereof;

THE DEPUTY MINISTER IN THE 
MINISTRY OP EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and (b). 
As the House is aware, since the sign
ing of the Simla Agreement in July. 
J 972. several of its provisions have 
been implemented.

The implementation of paragraph 4, 
namely, the delineation of the Line oi 
Control in Jammu and Kashmir re
sulting from the ceasefire of Decem
ber 17, 1971 and the  withdrawal of 
Indian and Pakistani troops to their 
side of the international border was 
completed in December, 1972.  As a 
result of the Delhi Agreement and the 
Tripartite Agreement signed between 
Bangladesh, India and Pakistan, the 
repatriation of Prisoners of War and 
civilian internees, was completed on 
.‘JOth June, 1974. The implementation 
of various normalisation measures en
visaged in paragraph 3 of the Simla 
Agreement is now in  progress and 
agreements on exchange of postal arti
cles and  telecommunication as well 
as the visa agreement were signed °n 
September 14,  1974, at  Islamabad.
Talks on civil aviation matters were 
held in Rawalpindi from the 18th to 
22nd November, 1974 and helped to 
bring about better appreciation of each 
other’s view point  These talks will 
continue in  another  meeting to be 
held in New Delhi.  Talks for the 
resumption of trade between the two 
countries were held at  Now Delhi 
from 26th to 30th November which 
resulted in the signing of a Protocol 
whereby the embargo on trade between 
the two countries is to te lifted trom 
7th December, 1974.
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Amendment ot the Oeal Mian Fr«vl* 
dent Fund Scheme

3206. SHRI GAJADHAR MAJHI: 
SHRI G. Y. KRISHNAN:

WiU the Minister of LABOUR  be 
pleased to state:

(a) whether the Board of Trustees 
of the Coal Mines Provident  Fund 
Scheme has called upon the Govern
ment to amend the existing scheme 
so as to allow members to  discon
tinue the payment towards life  in
surance policies from their Provident 
Fund and

(b) if so, the reaction of Govern- 
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The 
Coal  Mines Provident Fund Authori
ties have reported as under: 

The Board of Trustees, Coal Mine.s 
Provident Fund, decided at its meeting 
held on the 24th September, 1974 that 
necessary action may  be taken  to 
amend the Coal Mines Provident Fund 
Scheme so as to enable members to 
get Life Insurance Policies which were 
financed through Coal Mines Provident 
Fund re-assigned to them at any time 
at their request. The matter Is being 
processed further by the Coal Mines 
Provident Fund Authorities whose pro
posal is awaited.

Alternative Taxes due to B«etriction 
on Operation of Vehicle*

3267. SHRI VASANT SATBB:  WiU
the  Minister of SHIPPING  AND 
TRANSPORT be pleased to state:

(a)   whether  State  Governments 
have been persuaded to locate alter
native taxes in plape of octr# dut to
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restriction on operation  of vehicles 
upto 500 Km; and

(b)  if so, what has been their re
action in the matter?

THE MINISTER' OF SHIPPING AND 
TRANSPORT  (SHRI  KAMLAPATI 
TRIPATHI):  (a) and Cb). Abolition of
octroi falls within the jurisdiction of 
State Governments. The Central Gov
ernment have been endeavouring to 
persuade the State Governments  to 
implement the recommendations of the 
Road Transport Taxation Enquiry Com
mittee in this regard. Abolition  of 
octroi depends, however, on locating ac
ceptable alternative taxes by the state 
Governments.

Loss to Steel Plants

2208. SHRI GAJADHAR  MAJHI: 
Will the Minister of STEEL  AND 
MINES be pleased to state;

(a) the steel plants, other  than 
Bo>karo,  which have  incurred loss 
during the year, 1973-74; and

(b) the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) if 
the integrated steel plants, other than 
Bokaro Steel Plant, Durgapur  Steel 
Plant of Hindustan Steel Limited and 
Indian Iron ana Steel Company Limit
ed (which owns the Bumpur Works) 
incurred a loss in 1973-74.

(b)  The losses were primarily due to 
lower production and lower utilization 
of installed capacity.
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Deaths doe to Mfrsterioos Disease la 
Wwt Bengal

3271. SARDAR SWARAN  SINGH 
SOKHI: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased
to state:

(a) whether a  mysterious disease, 
more fatal than Cholera having si
milar symptoms, had afflicted the 
people of Cooch-Behar and Jalpaiguri 
areas in West Bengal;

(b) whether the disease has taken 
a heavy toll, the total numbers  of 
deaths; and

(c) if so, what immediate steps the 
Government propose to take to check 
It from spreading it further in other 
parts of the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH  AND FA
MILY PLANNING (SHRI A.  K.  M. 
J8HAQUE): (a) and (b). An outbreak
of cholera affected some areas In 
Coach-Behar and Jalpaiguri dlgvkte 
following the recent floods. So far 671
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deaths due to acute diaroheal disease 
have been reported from these districts.
(c)  Isolation and treatment of” pa

tients, anti-cholera inoculation  drive, 
disinfection of water sources,  health 
education etc., have been carried out 
and additional health worker* deploy
ed. The outbreak has since been con
trolled. A Team from the Cholera Re
search Centre, Calcutta and an officer 
from the National Institute of Commu
nicable Diseases, Delhi  assisted the 
State Health authorities in the investi
gation and control of the outbreak.

Steel Pile up with Steel Yards

S272. SARDAR SWARAN  SINGH 
SOKHI:  Will the Minister of STEEL
AND MINES be pleased to state 
whether the accumulation of steel with 
steel yards Js due to the steel plants* 
increased production or due to some 
other reasons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD):  The
stockyards of Main Producers  were 
holding approximately 200,000 tonnes 
or iron and steel stock as on 1st De
cember 1974, which represents about 
one month’s sale of these stockyards. 
This level of stock is considered nor
mal.

Prices of Iron and Steel Scrap

3273. SARDAR  SWARAN  SINGH 
SOKHI: Will the Minister of STEEL 
AND MINES be pleased to state:

(a)  whether the prices of the Iron 
and Steel scrap and its demand have 
dropped;

(trt whether it is due to the wrong 
export policy of the scrap, which is 
required to be modified; and

(c)  whether the  scrap  industry 
would be adversely hit, and Govern
ment may lose Us. 5 crores in foreign 
exchange due to the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV  PRASAD):  (a)
Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Steps to Encourage Recruitment to 
Territorial Army

3274.  PROF.  NARAIN  CHAND 
PARASHAR:  Will the Minister  of
DEFENCE be pleased to state:

(a) the steps taken  by Govern, 
ment to encourage  recruitment  to 
the Territorial Army; and

(b) the terms and conditions  on 
which the officers from  the  State 
and Central services are selected for 
undergoing training in this Army?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK):  (a) The following steps
have been taken to encourage recruit
ment into the Territorial Army:—

(i) Wide publicity  is  given 
through the medium of the 
press, AIR, screening of do
cumentary films, slides, dis
play of posters at prominent 
places, and in liaison with in
dustrialists.

(ii) State Governments  are  ad
dressed from time to time to 
take suitable measures in this 
regard.

(b)  The Central and State Govern
ment officers in the age group 18 to 
35, who are medically fit, are eligible 
to join the Territorial Army. The up
per age limit is relaxed upto 40 and 
45 years in the case of departmental 
Territorial Army Officers belonging to 
the Railway and P & T Department 
respectively.

Facilities for Training to Territorial 
Army

3275.  PROF. NARAIN CHAND PA
RASHAR: Will the Minister of  DE
FENCE be pleased to state:



IOi Written Answers AGRAHAYANA 14, 1896 (S9EXS) Written Answers 102

(a) whether a sufficient number of 
civilian officers are not willing  to 
undergo training in the  Territorial 
Army because of non-availability of 
suitable facilities for them  for un
dergoing this training;

(b) if so, whether it is proposed to 
provide liberal facilities to them so 
as to enable them to join the training; 
and

(c) the number of  civil officers 
State-wise, who undergo this training 
during the past three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): (a) and (b). Under the
existing rules, annual training is ob
ligatory for all Territorial Army Offi
cers, including civilian officers, unless 
an exemption is granted on request, 
[n view o£ this, the question of pro
viding liberal facilities to them  for 
undergoing training does not arise.

(c)  The number of  civil  officers 
State-wise who underwent this train
ing during the past three years is as
under:—

Central Government  .  . 227

Andhra Pradesh  . . .  1

Assam................................. 12

Bihar  .  . . .  1

Delhi................................. 3
Gujarat .  . . .   6

Haryana . . . .  6

Himachal Pradesh . . .  5

Kerala.................................. 6

Karnataka . . . .  1

Madhya Pradesh  • 3

Maharashtra . . . .  2

Orissa . . .  1

Punjab . . .   . 30

Rajasthan . . . .  6

Uttar Pradesh  . . .  13

West Bengal . . 18

Total 341

Indo-Hungarlan Joint Commission

3276. SHRI 8. S. BHAURA: 
SHRI YAMUNA PRASAD 
MANUAL:

Will the Minister of  EXTERNAL 
AFFAIRS be pleased to state:

(a) whether a protocol  has been 
signed during the first meeting  of 
Indo-Hungarian Joint  Commission; 
and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS):  (a)  Yes,
Sir.

(b)  The Protocol identified areas of 
co-operation in the fields of telecom
munications,  industry,  science  and 
technology, agriculture, chemicals and 
pharmaceuticals and trade exchanges.

Crisis in Iron and Steel Scrap 
Industry

3277. SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether the Iron  and  Steel 
Scrap Association of India have ap
proached Government either  to re
open export out-let  or direct  the 
metal scrap trade Corporation to buy 
over the accumulated stocks from the 
trade to avert and impending crisis 
in the industry; and

(b) if so, the reaction of Govern
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUKHDEV  PRASAD):  (a)
and (b). Representations have been re
ceived from the Iron and Steel Scrap
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Association of India to permit export 
of certain  varieties of scrap.  The 
matter is under examination.

Location of Natural Resources in 
Rajasthan

3278.  SHRI SHREKRISHAN MODI: 
Will the Minister of STEEL AND 
MINES be pleased to state whether any 
efforts have been made by the Geologi
cal Survey of India to explore and 
locate more natural resources in 
Rajasthan State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV  PRASAD):  Yes,
Sir. As a result of the surveys car
ried out so far in Rajasthan, .the esti
mated reserves of the major mineral 
deposits are of the order of 133.81 mil
lion tonnes of Copper ore, 53 million 
tonnes of Lead-Zinc ore, 16 million 
tonnes of iron ore, 7,335.55 million 
tonnes of Limestone, 101 million ton
nes of Dolomite, 48.43 million tonnes 
of Phosphorite, 1103.13 milion tones 
of Gypsum, 66.99 million tonnes ot 
Bentonite, 28.86 million tonnes of 
China Clay, 6.197 million tonnes of 
Fireclay, 239.34 million tonnes of 
Fuller’s earth, 75,912 tonnes of Barytes, 
2.475 million tonnes of Steatite, 80 34 
million tonnes of Pyrite-Pyrrhotite,
4,000 tonnes of Vermeculite, 62 million 
tonnes of Wollastonite and 20.30 mil
lion tonnes of Lignite.

In the current annual  field  pro
gramme (1974-75) of the Geological 
Survey of India, Geological Mapping 
is being carried out in almost all the 
districts of Rajasthan. Regional Mine
ral investigations proposed to be car
ried out in difTeffrent districts are for 
basemetal and Polymetallic ores in 
Jaipur, Stkar, Alwar, Banswaraj Udai
pur, Rhilwara, Ajmer, Pali, Bharatpur 
and Jhunjhunu; Bauxite in Kota and 
Jhalawar; Mica in Bhilwara; Graphite 
in Baeswara; Phosphorite in Udaipur; 
Plourite in Dungarpur and Udaipur; 
Wollastonite in Piali, Sirohi, Udaipur; 
Fullefs earth. Bentonite,  Siliceous 
earth and Glass Sand in Jaisalmer.

iKtawal ftdroxttMte M JMift  Coaato

3279, SHRI VAYALAR RAVI: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) the findings of the survey con
ducted by the Geological Survey of 
India to assess the reserves of mine* 
ral resources in the Kerala Coasts; 
and

(b) the steps  Government have 
taken to exploit these rare mineral 
resources?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) As 
a result of surveys carried out by the 
Geological Survey of India, reserves of 
different minerals so far estimated in 
the coastal areas are about 58.71 mil
lion tonnes of Irori ore with 31.46 to 
41.24 per cent iron in Kozhikode dis
trict, 2.25 million tonnes of Limeshell 
in Vembanad lake of Aileppey and 
Kottayam districts, about 12 million 
tonnes of Bauxite with more than 40 
per cent Alumina and less than 10 per 
cent Silica in Cannanore, Aileppey, 
Quilon and Trivandrum districts, 43 
million tonnes of China Clay in Quilon 
and Trivandrum districts, 13 million 
tonnes of Glass sand in AUeppey 
district, 0.08 million tonnes of Graphite 
in Ernakulam, Quilon and Trivandrum 
districts besides extensive deposits of 
Limenite, Monazite, Sillimanite sands 
in the beach areas of the State. Be
sides, sporadic occurrences of Chryso- 
beryl has been recorded, in different 
parts of Trivandrum district.

(b) At present siome deposits; of fire
clay, Kaolin, lime-shell, sillimanite, 
silica sand and other sands, in Kerala, 
are being exploited. The State Govern
ment of Kerala has formulated the fol
lowing  plans for  exploitation  of 
minerals, based on the recommenda
tions! of a Task Force on mining set up 
by that Government:*—  *

(1) Mineral investigations, which 
include pilot mining and hulk
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sampling of deposits of iron 
or*, bauxite, graphite, china- 
clay and glass sand, in differ- 
ent parts of the State.

(2) Strengthening of . chemical la
boratory to conduct detailed 
' chemical examination and ore 
beneficiation tests.

<3) Advanced training to be given 
to technical personnel in the 
field of investigation, prospect
ing, mining and beneficiation 
of mineral deposits.

(4) Intensification of research and 
development activities now be
ing carried out in the State 
Department of  Mining  and 
Geology and also the Univer
sity Department  of Geology 
under  a  coordinated pro
gramme.

Export of iron Rods by Small Scale 
Steel Mills

3280. SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES be 
pleased to state:

(a) the number  of small  scale 
steel mills who have applied for ex
port licences for exporting iron rods 
and other steel items; and

(b) how many of these firms have 
been given permission to export steel 
products and the total quantity  of 
steel expected to be exported due to 
this revised policy and the expected 
foreign exchange earnings from this?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). 25 applications for export licen
ces have been received from 8 re-rollers 
tor export of bars and rods and 3 ap- 
ulications from wire drawing units for 
the export of wires. The total quantity 
involved is 20,629 tonnes of bars and 
rods and 450 tonnes of wires. Neces
sary clearances have been given. The 
likely foreign exchange earning is of 
the order of Rs. 547 lakhs.

Development Of Inland Water Trans
port in {ndwtria} Becfem near 

Ceefeta

3281.  SHRI VAYALAR RAVI: Will 
the  Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a) whether development of Inland 
water transport facilities in the in
dustrial region near Cochin has been 
envisaged as a priority scheme in the 
Bhagwati Committee Report;

(b) if so, the broad outlines of steps 
taken by Government in this direc
tion; and

(c) whether the improvement of 
Champakkara canal which is included 
in this scheme has been sanctioned by 
Government and if so; the progress 
made so far in its work?

THE MINISTER OF SHIPPING AND 
TRANSPORT  (SHRI  KAMLAPATI 
TRIPATHI): (a) The Bhagavati Com
mittee in its report inter alia recom
mended a scheme for provision of 
inland water transport facilities  for 
industrial complex in Cochin region.

(b) and (c). The scheme for provision 
ol inland water transport facilities for 
the industrial complex in the Cochin 
region, including widening and deepen
ing ol Champakkara Canal has been 
sanctioned as a Centrally Sponsored 
scheme in the Fourth Five Year Plan 
at a cost of Rs. 112.50 lakhs. The work 
on this scheme is in progress and a 
sum of Rs. 60.59 lakhs has heen reim
bursed to the Government of Kerala as 
Central loan assistance for this scheme 
upto 31st March, 1974 on the basis of 
the expenditure incurred or expected 
to be incurred upto that date.

Location of Natural Resources fn 
Punjab

3282.  SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of STEEL 
AND MINES be pleased to state;

(a) whether any efforts have been 
made by the Geological Survey of
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India to explore and  locate more 
natural resources in  the Punjab 
State; and

(b) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)-  (a) and 
(b) Yes, Sir.  More than 75 per cent 
of the area of the State of Punjab has 
been covered by systematic geological 
mapping on l"r=l mile scale and the 
rest of the area by geological mapping 
in smaller scales. As a result of the 
detailed investigations carried out by 
Geological Survey of India, reserves of 
Calcutta at Birampur-Mahfodpur and 
Glass sand at Jaijor and Garhi Man- 
sawal m Hoshl&fpur tSdtftbt have 
been located  Bach deposits of salts m 
Gurdaspur and Saltpetre in Ferozpur 
and a minor deposit o± limestone m 
the bed of the  Chakki river near 
Pathankot have also been located m 
the State

Preliminary investigation of reported 
occurrences of bauxite in Dhar Dunera 
area, Gurdaspur district is proposed to 
be taken up m the field season 1974-75 
ot the Geological Survey of India

Location of Natural Resources in Gaa

3283.  SHBI PURUSHOTTAM KA- 
KODKAR Will the Minister of STEEL 
AND MINES be pleased to state 
■whether any efforts have been made 
by the Geological Survey of India to 
explore and locate more natural re
sources in Goa State’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): Yes,
Sir. Geological Survey of India has 
been engaged m mapping and locating 
mineral resources of Goa State since 
1962. It has already completed mapp
ing and explored some bauxite, lime
stone and clay deposits  Re-assess
ment of iron ore and manganese ore 
deposits in the entire State of Goa is 
now proposed to be taken up

Manganese Ore protection In 1KJF.

3284.  SHRI G. C. DIXIT: Will the 
Minister of STEEL AND MINIS be 
pleased  to state the steps being 
taken to increase the manganese ore 
production in the proven areas in 
Madhya Pradesh State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD):  The
mining of Manganese ore in Madhya 
Pradesh is being done either by the 
Manganese Ore (India) Limited or by 
mining lease-holders m the private sec
tor  MOIL already has large sitocks 
of manganese ore  Special measures 
had to be taken recently to reduce the 
stock position of MOIL  Production in 
the private sector is governed by gene
ral conditions of demand and supply. 
Applications from private parties for 
grant of mining leases for manganese 
ore in areas not contiguous to the lease
hold areas of MOIL, or for areas not 
reserved for exploitation m the public 
sector, are considered sympathetically

Natural Resources In Orissa

3285 SHRI P  GANGADEB  Will 
the Minister of STEEL AND MINES 
be pleased to state

(a) whether any efforts have been 
made by the Geological Survey  of 
India to explore and  locate  more 
natural resources in Orissa; and

(b) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD):  (a) and
(b). Yes, Sir. The important minerals 
so far located in Onssa, as a result of 
investigations carried out by the Geo
logical Survey of India, are iron ore, 
manganese ore, chromite, nickel, coal, 
bauxite, limestone, dolomite, chinaclay, 
fireclay, lead, kyamte, quartz, quartzite 
and graphite. Vanadiferous and titani- 
ferous magnetite ia also reported from 
the Mayurbhanj district in the State.
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The major investigations in progress 
are for bauxite in Koraput  district, 
basemetals in Sundergarh, Bolangir and 
Mayurbhanj districts!, manganese ore in 
Keonjbar and Sundergarh distcicts and 
for chromite and nickel in Cuttack and 
Keonjhar districts.

Rehabilitation of Ex-servicemen in 
Chambal Valley i&egion

3286. SHRI  BHAGXRATH  BHAN- 
WAR: Will the Minister of DEFENCE 
be pleased to state:

(a) whether ex-servicemen are be
ing rehabilitated  in  the  Chambal 
Valley region; and

(b) if so, the total number of such 
families rehabilitated so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SIIK'I J. B. 
PATNAIK):  (a) No, Sir.

(b) Does not arise.

lndo-Soviet Agreement on Sovlet- 
2uded Projects

3287. SHRI  VEKARIA:  Will  the
Minister of EXTERAL AFFAIRS be 
pleased to state:

(a) the main features of the Indo- 
Soviet Agreement signed on the 19th 
September, 1974;

(b) the extent to which this agree
ment will help in the completion of 
the Soviet-aided projects; and

(c) whether the expansion of the 
Soviet-aided steel plants is also con
templated in the agreement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): Ta) The do
cument signed on September 19, 1974 at 
the conclusion of the Indo-ScKriet Joint 
Commission meeting in Moscow was 
net an Agreement but a Protocol. It 
envisages further cooperation between 
the two sides in the areas of steel pro
duction, heavy machine building, power

and power equipment, coal and  ore 
mining, oil exploration, production co
operation, trade and science and tech
nology.

(b) and (c). The Soviet side have 
agreed to collaborate in the manufac
ture of contiguous casfingThachines in 
the Ranchi Heavy Machine Building 
plant for the Bhilai Steel plant and in 
delivery of completing items including 
components and materials to the Heavy 
Electrical Equipment project in Hard- 
war. Both sides also agreed to examine 
questions in connection with the ex
pansion of the steel plants in Bhilai and 
Bokaro up to a capacity of four million 
tonnes per annum for each plant.
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Pair Price Shops lor woikm In facto
ries in Delhi

3202. SHRI SUKHDEO  PRASAD 
VERMA: Will the Minister of LA
BOUR be pleased to state:

(a) whether Government are con
sidering a proposal to open fair price 
shops for workers in factories em
ploying 100 or more workers in the 
Union Territory of Delhi; and

(b) if so, the time by which the 
proposal is likely to be implemented 
and the other salient features there
of?

THU DEPUTY MINISTER IN THE 
MINISTRY  OF LABOUR  (SHRI 
BALGOVIND VERMA): (a) No, Sir.

(ti) Question does not arise.
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Reaction of Socialist and Imperials 
countries to India's Nuclear Explosioi

3296.  SHRI S. M. BANERJEE: Wil 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a)  whether the recent nuclear eat 
plosion for peaceful purposes  con 
ducted by India, has been sppcecjat 
ed by the Socialist countries;
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(b) whether the Imperialist coun
tries like the U.S.A., have condemned 
this explosion and if ®°> the reaction 
o f Government; and

Cc) whether efforts have been made 
to explain the idea behind this ex
plosion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL* AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes,
Sir.

(b) and (c). In regard to interna
tional reaction to the recent nuclear 
explosion experiment conducted by 
India for peaceful purposes, the posi
tion is that most countries, including 
the Socialist and developing count
ries, have appreciated the peaceful 
objectives of India's nuclear energy 
development programme and have re
cognised the context of economic de
velopment m which the experiment 
had been carried out. Some of the 
countries, which subscribe to the Non- 
Proliferation Treaty, have expressed 
concern at the implications of the ex
periment in regard to proliferation of 
nuclear weapons. The Government of 
India has explained that the experi
ment was conducted for the purpose 
of study of the peaceful uses of nu
clear explosions for economic deve
lopment and reaffirmed its determina
tion not to manufacture nuclear wea
pons. The Government has also 
categorically stated that the experi
ment has no military implications 
whatsoever. Most countries have ap
preciated this position and U.S.A. has 
specifically welcomed our affirmation 
in this regard.

Wage Revision of Employees la E.P.F.
Organisation

3297. SHRI S. M. BANERJEE: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether the unanimous recom
mendation of the Central Board of 
Trustees of Employees Provident

Fund Organisation regarding wage 
revision in respect of the Provident 
Fund employees, has not yet been ac
cepted -by the Government;

(b) if so, the reasons for the same; 
and

(c) whether there is a growing dis
content among the employees through
out the country and if so, the steps 
proposed to be taken by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) and (b). 
The Central Board of Trustees, 
Employees’ Provident Fund had re
commended for the employees of the 
organisation scales of pay higher 
than those recommended for the cor
responding categories of the Central 
Government employees by the Third 
Pay Commission and accepted by 
the Govenrment. The Government 
have, however, decided that no depar
ture need be made in the Central 
Government patern except in regard 
to pay fixation formula.

(c) No, so far as Government are 
aware of.

Coal Requirement of Bhilai and 
Rourkela Steel Plants

3298. SHRI GAJADHAR MAJHI: 
WiU the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the situation regard
ing the need of coal Jb particularly cri
tical at Bhilai and Rourkela Steel 
Plants which are running on a thir 
margin; and

(b) if so, the steps taken in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
The stock of coking coal in Bhilai 
and Rourkela Steel Plant on Decem
ber 1st was equivalent to 5 days* and 
4 days* consumption respectively. The 
position, while not critical cannot be 
said to be very satisfactory.
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(b)  Regular liaison is 
with the coal producing organisation* 
sad the Railways to ensure adequate 
supplies of coal to the steel plants. 
Nfew sources of coking coal are flip** 
being tapped. «
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r̂̂ r^ ĉnf i ?rWfsi q# si?rm?r 

?rnT?ft r̂MfRftr V̂srur 33̂ ) % 

srEfcr  3[̂ft % f̂rq: fasft

5TT?̂?r  f̂nf WTcf H$ q̂cft J

% *TR«P  «FT̂

%  ̂ Sf,  f W   f̂̂rT

Opt>spt *far$pr t̂W-

fq̂rr *fr*2Y f^r wrcf «rr̂ff̂p 

?ftt f̂rror  |r wrtr̂f̂

&TPC >̂T ^ f

srprqfftv mvft % *nr̂  qrfwrffrgr



119 Written Answers  DECEMBER 5, 1974 Written Answers
t

^mir i «rr*r

t&ftor % spth   ̂srffrrffcRr 4so 

*rmr gw 

r̂m srrtfte faftm q* §>*r>T«ft 

*r$ro,?r ̂   «rf̂ x % 

tr.%* sm $tt f̂ wr sn%  f 

T̂fsrcWr % ws sfarfa-qs sr̂ m 

tfffflft r̂fgfw, 1940 vV snro src- 

t̂V % *rfwrf*rcr p̂nff % ft*

% *r*mr $t $f*r i

siTr ?w srrc irfâ  % 'T̂tsrsr
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Performance of Bokaro Steel Plant

3301. SHRI S. R. DAMANI:  Will
the Minister of STEEL AND MINES 
be pleased to state*

(a) the progress of work on the 
Bokaro Steel Plant;

(b) whether the performance  of 
the units already commissioned is on 
expected lines; and

(c) the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)*  (a) 
As regards  the first stage (1.7 MT) 
of Bokaro Steel Plant, the civil work 
has almost been completed. 95 per cent 
of technological and structural work, 
93 per cent of building  structural 
work, 77 per cent of refractories elec
tion, 74 per cent of mechanical and 
about 73 per cent of electrical equip
ment erection have also been complet
ed*

(b) Yes, Sir.

<c) The first blast furnace complex 
commiâoned in October, 1972, has a

rated capacity of 2,640 tonnes of basic 
top and 2,330 tonne* of £oqn4iy grade 
to* per day. Bmii** AprU to October, 
**74, average prqdŵ m of this tyr- 
mace was 71.4 p$r ce&t of rated capa
city «nd 79 per cent of target  Two 
converters of 100 tonnes each, com
missioned on 31-1-1974 and 4-4-1974 
are working to planned schedule.

°f M/sr- Hhwlu*t*n Concrete 
Allied industries of Patna under EJP.F. 

of Act 1952

3302.  SHRI RAMAVATAR SHASTRI: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether prior to covering the 
establishment of M/s. Hindustan Con
crete Allied Industries of Patna, under 
EPF. Act, 1952 the records of the 
establishment were not  scrutinised 
properly as a result of which the es
tablishment was not  covered from 
the due date; and

(b) if so, the reasons for delay and 
the action taken to cover the estab
lishment from due date?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA):  The Provi- 
den tFund Authorities "Have reported 
as under: —

(a)  and (b).  The  establishment 
was covered by the Regional Piovi- 
dent Fund Authorities have reporter 
due scrutiny recoids with effect iron 
the 18th November, 1970  Howevn 
the establishment has filed a repre 
sentation under Section 19-A of fth 
Employees’ Provident  Funds am 
Family Pension Fund Act, 1952 to tl. 
Central Government against is cove 
rage.  The same js receiving attcn 
tion.

Coverage of Mica Mines/Factories ii
Bihar under E.P.F, Act, 198*

3303.  SHRI RAMAVATAR  SHAS 
TRI:  Will the Minister of LABOUI
be pleased to state-

(a)  whether all the  mica mines 
factories situated in the districts o 
Hazaribagh, Giridh and other part!
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of Bihar have teen covered under the 
E.P.F. Act, 19152 from their due dates 
and all eligible employees have been 
enrolled from the dates on which they 
qualified for membership; and

(b) if so, thenames of the covered 
mica mines  factories -with their dates 
of coverage, number of employees and 
members enrolled as on the 30th Sep
tember, 1974 alongwith a list of un
covered mines  factories?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP LABOUR  (SHRI 
BALGOVIND VERMA): The Provident 
Fund Authorities have intimated as 
under:

(a) and (b). As per the records of 
the Regional Office, Bihar, all cover- 
able mica mines/factories in Hazari- 
baght, Giridh and other parts of Bihar 
have been covered under the Act from 
the due dates. The details regarding 
the names of covered establishments 
the date(s) of their coverage, the num
ber of eligible employees are not readi
ly available and are beine collected. 
These will be laid on the Table of the 
Sabha in due course. .

Damages levied and cases filed under 
E.P.F. Act by RJP.F.C., Bihar

3304.  SHRI RAMAVATAR SHAS
TRI; Will the Minister of LABOUR be 
pleased to state:

(a)   whether the powers to levy da
mages and to file criminal, certificate 
cases under the Employees Provident 
Funds and Family Pension Fund Act, 
1952 have been conferred with  the 
Regional  Provident Fund  Commis
sioners with effect from November, 
1973; and

(b) it so, the amount of damages on 
belated deposits under section  14B 
of the said Act levied and realised in 
Bihar Region, the amount of contribu
tions not deposited in time and the 
nwfber of certificate criminal cases 
filed from November, 1973 to date witb 
names of the parties?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF LABOUR  (SHRI 
BALGOVIND VERMA): (a) The Pro. 
vident Fund Authorities have re
ported as under:

(a) Yes.

b) The information is being collect
ed and will be laid on the Table of tile 
Sabha in due course.  «*

Allotment of Shops in Delhi to 
Refugees of Burma

3305. SHRI LILADHAR KOTOKI; 
Will the Minister of SUPPLY  AND 
REHABILITATION be pleased to state:

(a) whether the Burmese Associa
tion has represented to  Government 
for allotment of shops in Delhi to 
refugees of Burma;

(b) whether the Commissioner  of 
Delh has written to Union Govern
ment and to D.D.A. for allotment of 
some shops to these refugees; and

(c) if so, the reasons for not allott
ing shops to the repatriates through 
DDA Municipal Corporation, NDMC 
and Ministry of Works and Housing?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION  (SHRI G. VENKAT- 
SWAMY): (a) Yes, Sir.

(b)   and (c). In June, 1970 the De
partment wrote to the D.D.A. request
ing them to consider allotment of a 
few shops to Burma repatriates in 
their programme for developing busi
ness centres in various colonies  in 
Delhi.  The D.D-A. regretted that no 
shops or stalls  were  available for 
allotment for repatriates from Burma 
and stated that as a matter of policy- 
all shops constructed by the Authority 
were disposed  of  through public 
auction.

In the past fhe Municipal Corpora* 
tion of Delhi and the New Delhi Muni
cipal Committee had expressed their
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inability to allot shops to Burma re
patriates as such allotment was made 
only to those who had been squatting 
on public lands since long with a view 
to evicting them from footpaths etc.

The Ministry of Works and Housing 
also regretted their inability for re
servation of shops lor allotment to re
patriates from Burma.

A proposal for construction of shops 
near Kalkaji  for  repatriates  from 
Burma about which there was corres
pondence with the Delhi Administra
tion has been dropped in view of the 
limited scope for business in that area 
and the very small number of repatri
ates eligible for business premises.

Xndo-Pak Summit Meet

3306. SHRI ARJUN SETHI: WOl the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether there is a possibility 
of an early summit meeting  with 
Pakistan to accelerate the pace of nor
malisation of relations between  the 
two countries; and

(b) if so, when?

THE DEPUTY MINISTER IN T1IE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): <aj and (b). 
In accordance with the provisions of 
Simla Agreement, the Heads of Gov
ernment of India and  Pakistan will 
meet again after the modalities and 
arrangements for the establishment of 
durable peace and normalisation  of 
relations have been discussed by the 
representatives of the two sides. Since 
September, 1974 there has been some 
progress in the  implementation  of 
normalisation measures envisaged in 
paragraph 3 of the Simla Agreement. 
Further talks however, will be continu
ed between the officials of the two Gov
ernments to bring about normalization 
of relations in various aspects.
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Vehicles and consumption of Fuel jn 
the Country

3308. SHRI B. K. DASCHOWDHARY. 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) the total number of vehicles in 
the country up-to-date;

(b) whether 30 per cent of these 
vehiclê are Government vehicles;
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(c) the percentage of fuel consumed 
by the Government vehicles; and

(d) whether much of this consump
tion is unnecessary and avoidable?

THE MINISTER OP SHIPPING AND 
TRANSPORT  (SHRI  KAMLAPATI 
TRIPATHI): (a) 15,23,491.

(b) The percentage of Government 
vehicles is about 8.5.

(c) and (d). Statistics  regarding 
percentage of fuel consumed by Gov
ernment vehicles is not maintained.

Name of Post

Janjira . 

Shriwardhan 

Dabbol . 

Jaigad  .

Ratnagiri

Musakazi

3 aiatpur

Vijaydurg 

Deogad . 

Malwan] 

Vengurla 

Panaii  .

Income ot Xmkkan Coastal Ttmtmgm 
Service and  ■engem carried  «

3309.  PROF. MADHU DANDAVATE: 
WiU the Minister of SHIPPING AND 
TRANSPORT be pleased to state the 
port-wise income and number of pas
sengers carried by the Konkan Coastal 
Passenger Service during the period 
November, 1973 to May, 1974?.

THE MINISTER OF SHIPPING AND 
TRANSPORT  (SHRI  KAMLAPATI 
TRIPATHI): The requisite  informa
tion is as under:

Number of Number of 
Calls  Passaengers  Earnings 
Provided  Carried

50 6369 Rs. 44*764

47 2282 Ra. 18,500

22 7245 Rs. 77*479

87 30980 Rs. 4*03 > 350

81 18408 Rs. 2,44,52 i

73 16072 Rs. 2,52,083

73 9942 Ra. 1,68,179

74 20731 Rs. 3,59,756

92 268x6 Rs. 5,31,548

43 7886 Rs. j 1,62,770

44 4024 Rs. 98,673

165 77046 Rs. 30,42,314

Total  . . .  851 227801  Rs. 54,03 >945
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3310. SHRI RAGHUNANDANLAL 
BHATIA:

SHRI SHRIKISHAN MODI: 
SHRI PURUSHOTTAM 

KAKODKAR:
SHRI P. GANGADEB;

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased  to 
state

(a) whether  Government  are 
patronising voluntary organisations in 
Punjab, Rajasthan, Goa  and  Orissa 
particularly  women’s  bodies  for 
popularising family planning in urban 
areas and more in rural areas;

(b) whether any aid was given to 
the organisations during the last three 
years, and

(c) if so, the nature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE)  (a) Voluntary  organisa
tions are generally involved in Family 
Planning Programme.

(b)  and (c) The information  is 
being collected and will be laid on the 
Table of the Sabha as soon as possible.

fWfJR % WT5 'ftft’cT  foUTPgflr

fclT

3311.  fcnjfsr fwK : m  fw m 

tita mm  spth* wr ̂*r fo:

(*ff) SRIT TKvlT ̂ f̂ TT *

q'tfecr *rW spt fnrrteft  *ft§r

(sr)  fr,  eft  *t  «n?ft 

sreaifos fvmft w 11

fNift if*mw  Jf  iWt

(«fr !«fcw*ww) t (*p)

(«)

3312 SHRI MOHAMMAD ISMAIL: 
Will the Minister  of STEEL AND 
MINES be pleased to state:

(a) whether the elections of Works 
Committee in the Metal and Steel 
Factory, Ishapore, have not been con
ducted so far;

(b) if so, the reason3 therefor; and:

(c) the  reaction  of  Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)  (a) to
(c)  The information is being collected 
and will be laid on the Table of the- 
House

aw 1973 mr 1974 $ farfira tsfif 
wrti  fcrltfl wr

3313. sft *£=raRr  urn :  *Rr 

fafcr wrr  flr :

(<*f)  1973 W  1974

f̂r % fV’T sfoft %  ftSET 

m&W % STCT cm TTTTcT flncfeft Wt(cs

(?sr) af*rr  sr̂r̂  sr̂rr*

srwrT *  f

?ft ̂  1973 cr*TT 1974

% *fcpfteft  fan?  **

srfatfteft  vr w  w «rr?

(«& Ww

qw *ror)  5 (*0 1»73 ^

1974 % ?fV*H <nf*FWT

*PWr*  *w%-*rr* *«r 

tftr  fft %srtr

t
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(<3T)  5T5 SFttX spr VVt

% f̂rtr fcr̂r f̂fcr ̂r.TcfV̂r fasHr ?,tt 

*ftT  *r *p-frp- j.tt *ft fafas 

7?:  fiT̂l  *Tq- 1

Rush of Bangladesh Refugees to West 
Bengal, Assam, Tripura and Delhi

3::14. SHRI SAMAR GUHA: Will the 
Minister of SUPPLY AND REHABILI
TATION be pleased to state:

(a) whether  large  number  of 
refugees who rushed out in November, 
1974 from Bangladesh to West Bengal, 
Assam,  Tripura and Delhi died in 
border areas;

(b) whether these refugees  are 
living in wretched condition in Delhi 
and if so, the facts thereabout; and

(c) the steps taken by Government 
to feed these refugees who arrived in 
Delhi and other States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION  (SHRI  G. VENKAT- 
SWAMY)1 (a) to (o>. The information 
is being collected and will be laid on 
the table of the Sabha.

Aluminium foils unit in Andhra 
Pradesh

3315. SHRI Y. ESWARA  REDDY: 
Will the Minister of STEEL  AND 
MINES be pleased to refer to the reply 
given to the Unstarred Question No. 
3976 on the 29th August, 1974 regard
ing Aluminium foils unit m  Andhra 
Pradesh and state:

(a) whether Government have ta
ken a decision by now; and

(b) if not the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL  AND MINES 
(SHRI SUKHDEV PRASAD)' (a, No. 
Sir.

(b)  The matter is still under con- 
'nleration.

Wl LS—6

Meeting in New Delhi regarding de
velopment of private Iron Ore Mines

3316.  SHRI P. GANGADEB- 
SHRI PURUSHOTTAM 

KAKODKAR:

Will the Minister of STEEL  AND 
MINES be pleased to state:

(a) whether any meeting was held 
in New Delhi on the 14th October, 1974 
in regard to the steps to develop pri
vate iron ore mines; and

(b) if so, subjects  discussed and 
out-come thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) At 
its meeting held on 14th October, 1974, 
at New Delhi, the Iron Ore Board con
sidered, inter-alia, the report of the 
Committee appointed by it earlier to 
study the integrated development  of 
iron ore deposits m Barajamda area.

(b)  The following  decisions were 
taken by the Board with regard to 
the leeommendations of this  Com
mittee.—

(1)  Keeping in view the require
ments of indigenous steel indus
try and  programmed  exports 
during the Fifth Plan, iron ore 
deposits in the non-captive pri
vate sector mines, identified m 
the lenort, should be developed. 
In addition, some other deposits 
should also be developing in the 
light of requirements in  the 
Sixth  Plan  and subsequent 
periods;

(ii) Systematic studies of the fines 
from certain mines should  be 
carried out;

(in) Preparation of a large scale re
gional geological map. detailed 
exploration of Chiria, Gua and 
Thakurani Mines and  regional 
assessment by detailed mapping 
should be taken up;

(iv) Further studies should be car
ried out with regard to the re
commendations for the establish
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ment of a Central Crushing and 
Screening Plant,

(\) Pro\ lsion of additional railway 
lacilities should be taken up at 
an earl> date

Handing over Harsh Vardhan ship to
Shipping Corporation by Mazagon 

Dock Limited

iil7 SHRI RAJDEO SINGH  Will 
the Minister ot DEFENCE be pleased 
to state

(a) whether the Mazagon Dock wiU 
soon handover the luxury passengei- 
cum-cargo ship Harsh Vardhan to the 
Shipping Corporation of India,

(b) whether this is for the first time 
that design and construction of this 
ship which will play on international 
waters (routes) is cent pei cent In
dian, and

(c) whether our docks -and country 
are on the Woild naval map?

HIE MINISTER OF SI ATE  (DE 
FENCE PRODUCTION) IN THE MIN 
ISTRY OF DFFINCE (SHRI  RAM 
NIŴS  MIRD11A) (a) Ihe  MV 
HARSH * VARDHANA  which  is a 
luxury pas-sengci-cum-cargo ship, has 
been built and delivered by Mazagon 
Dock to the Shipping Corporation  of 
India on 2nd December 1974

(hj Ihe design of this ship uas pre
pared b> M izagon Dock but it was 
checked bv a reputed foreign firm of 
Consultants

(c)  Yes Sir Md7agon Dock is re
ceiving a number of inquiries from 
foreign parlies  for building  cargo 
vessels

WTF? Io afto hbtrt*

”nrfwt srrtr wm-'mO ■wrfosr f?rfa vt 

3rt ar  «trt

3318.  ffi* V?? WTBfWW :  Wr

 ̂5T=rr%   ̂  fa •

(s>) *p?t  jnrrrra  qoy

sawrft m* srfcr %

ftfar tV m

Wif § 'TO *ft fâ T W i STTT vfe fr,

<fr  w  faa*t £ ,

(*)  STTT  P̂T  CT?ft

fro 37  «m $ fa-<T

r̂r̂V Tf *r«rt $ fa

(n) wi  ?r f-T€t  tfY

*nhrft  w n* sr*tr

f  TTt  *ft f̂ T *TBT

• % I 1 rr, ?TT «PT% %

*P“rn tt *xr rr

f«T̂TT ̂ t« f̂rr  ?

w  % 3*  •rift («ft arm

*ntf) : f̂srci? frfa sitenfT̂t 

* fa**- sr n?  fr«rr £  —

(*) ^ r̂f̂.fr srr qtr 

fafa «fr  ̂ Trfam 0 m

r*iT  (tw t)  ft nfw <tptt I 

srr  10 74 n srf̂ v 1971 ft?* ̂

n *TTfdTn  ̂1

(*) cjttw w   Trfsrqrr *t-

n w r  mr wt ?r̂r s ̂    ̂f*rn

Tf *1 ?T 1 FT -ITf r  rt ̂ TT ^  | I  5f?

t fTTi fsrfisr

irf7̂iT  M«r«rW*Tfiir, 1952 <f 

ap ?r?aitrr sErf̂q-m  -=rr=rr̂ 

?r̂rgft  m % % f̂wrr 11

(<t) ^̂rPnrr 

nf 11

Ito l?STRW q«»  % wnftut

 ̂ TO TWft  Ttftr vr ̂*T?TH

3319. vft  ffwr w*  veprm :

«HRT  ZTf f̂TT

fff

(v)  *=rr *t?t  srt  w f  % jtV r  

^to TT'ETTTW tnrsr
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^ 3T)%>?prra f*rcr

jfrfe*r f?rr tNpO *r  «rmr ft, 

trfe sr, ffr  w t̂N>  ̂*rwrr 

vn %  srwt crcr  ?rfa«*r

fafa  farcft sro ̂ tt jtsttw

f̂ TT »tut I  ,  sr>

(*i) sfitt TOTn:  *rrfWi srm

«r*r % mr. stt

% »T̂dr n 3rr*n?rtV &  *nT Jifi? 

ZT, ift  wf5T«TftrT«TWT % fas* SP̂TT

?ttt wt I ?

«m *r?TTH5f 3r  ** wit  («ft srm- 

swf) : (sp) r̂?T ?T̂T T*r̂Tfnft 

spr fa'TT *Trfe*r r̂TT jttt *r srFcrefâr tr«r- 

,E7fa  «tr %  *rf*PFfa5r

'4*PTH ̂ T %, VZ *TTW *Tfa*T«TiT

*r spf̂rsT̂ *r 5tn<rr £  t "stst 

vrfanr faier tt »t*f* r,

ŜRT ir-fT̂ ¥t ̂TT  t I

(«r) *n*T5rr *r *TsrfafT srrfu-

T̂frq-T STTT tf»rfacT VFJfft TTT̂ n ^ 

irrrrl |  ’

f̂ mw w* % siw shth* * van wtik 

*>*r ****

3320.  «ft 5̂f TO Ŵvni :

SffiT *R *T$ft  «TcTT̂' Vt  f7̂

H :

(sp) *PTT f̂TTPr̂  ^

snrm *r 16 *rn?r §r ̂>*r  r̂ sr̂ft 

n ̂  -̂Tfrr  m̂r fwr ̂rrm £ fwRnrr

fap is ’tft  srfsr? ot ̂ fr̂ f̂ rr 

T̂TrfT I stfr ST̂'t Tt fazrfiRT  OTSft 

Jnr̂t st ̂ tftV t ,

(»»)  srfe st,  ?ft  *nr^

SPTJTRcTr ̂"T f ̂  % f*TT*  ^T  TO-

«TTKt  T̂  t , Sfr*

(it) wt  ^=ptt  r̂zr  arr’TRt %

12 »r  16  nr   ̂  ^

3TT̂ T̂'TFT  ?

«r?r *?3Trew  ̂ («ft *itcT-

=̂rf): (̂) ̂ T (̂ )  fswrsn

% fwriT TO ̂ HTFft if J fi  n WTJT 

?TT?T % BTTqPT V  % TO rWT 

ft jTT̂ ̂rr̂fr w’rfair %

p̂̂rr wrser  o 1 ?rsTTftr, sn̂rR 

?rfarfâ T, 1951 ̂  24  ̂t  ̂

rr?t STTW % TT3PTR «Pt STfaf̂  | 

m*r ̂tt̂t opj g;7j ?r f̂ T fT 1 

irg srfurfazra srrfpr̂'+̂+TTt % fjn?

t ?rf«T¥rW  54  ̂  *Ck

f̂ pfrtV  V5?rt (12 18  sprl

jjft ?rm % tftaT) % f  ̂40 w ̂

fasrtfT̂r vft 11 srenrf̂  %

^  anftrft ̂

farwYct ?wt snwfr sm ^
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f W  T O T  I ,  %  5HT 1 9 7 1  %  f a t r

srfgrfwr % sRpfa »rf T̂fqsF fTtfts
^q^rssr) *r srst ?r>ft

r r̂rf’Tar wsr srrf^nft, % w m  s r R s ^ r  ?r~r m*rF*Tcr. 
^ pt f^rr 7]tt JTTcgrf^ *rrtf % srst 

^JT^cZTT
T̂f̂ nTT s m f*F*nr> ?r«rr

STTT

1. fsTfHT €f?r r̂ sprzf 
3R* ^T%^T^Tf^fr 
%fatr 42 Wfa&FT
«T5rfcr *r fazfrfsrar
^H^Tf^TT % f w  
18 §T 24

f̂srfT fa*rr»raTt 
srPTW^T 

sqf ĉr OrirrfsnT 
jt̂ Y f^arr tot «rr»

2. f^-n-'H 5T?st . . 48 *t 54 ?T̂ 3 6 ^  40cPF
3- «h»T?er̂ > . . 48 &v?r*er ?Tffr t  r
4. . 54 40
5 crf^TTra •SJ . 54 40
6 fagn . , 48* 4 8*
7. ^tR ST̂ T • . 48*T52?TT 4 8 ( fW R )
8. % ST^TH • . 48 39 % 40 

(35%)

*«rftr^7T ?r *t 40 3T£T ^  *rfara> sttprt fr?ft ftrrsrr, %5r?r *fT
qfrPTT f i t w  <R ^TTTT J]Tr Sf I

(*t) hi^hi tR^Rt 5r n̂̂ f-ETrr % sFJfrf̂ - srfErf^sj sttt
5r9rrf»Rr i m  % i
STT̂ PdkV % STT̂ *TTCcWfH*lW

arraf
3321. «ft fwHfHK 5T7**V :

*ft TTOTCrGR SRTR :
sft srrro ?fto varnftin'BT s 

WW'ffa lW  ?m  :
« r r  -& o  fc s n f  :

•L _ _ 1rN- fi .«n WWJ5FT *JRT :
«ft T«J*TO5T HTOf *Tfem :

zpTT fa*5T *Tf T̂PT f̂ TT
sp̂ ir % :

(«fr) q-'mr ^ *PT*r ^  
snr̂ r tftfsranr ^m$ft % *m  farfr-far?r 
fcrq-̂ T q-7- cTTcrf «fV ,

(? j) ^  ?mT f*rr f
fsR ir ^ et ?m r ^ t̂ tt f- ;
q-\r

I  ♦
(Tf) ^  iftaRTWt *P



j 37 Written Answers AGRAHAYANA 14, 1896 (SAKA) Written Answers 138

fafcar w x rm  3  farf*R-
qrosn?) : ( * )  snfspp,
TT«T ?T^T»T *r *OTTcMftfoTcT
-srroto ^  i 7 % 19 far?r*3n:, 1974^  
t t t ^ t  $  3ft | f  8ft v r x fm  
x rfp rfrfs F r^ r t t  qrsrfrr ircft %
fsT̂ TT «TT , t ffa fa fs P T ^ T
?r s**rpr ssmr, wrft fw f%  
f ^ ? r  tr̂ r f ^ r sfT ^5
zrx&F ¥ t ®fV fwmn
S r t l f T f ^  % W5TT *T *Tf*n*T ^  w it it
*rtfa*r?r f a * r « m  % *rr« f ^ r ^ - f ^ r ^ t
fWTSTT «TT t

(^r) tfhc (»r) o t p r t  *t 
^trfr <wt> % fspr »re*mr <n; *rr*rf?r 
f I  «ft ^?t̂ t s r n :- * m  s f js to  V  *t
f w  w |  I

F̂TTST R̂’TTSR' % ^  H Stsft 'TSft %
f«r*nrf c m  ^ f r t  % tft w w -
S^PT srrf*PP ^nTcTT «Ft 40 T̂TST Ĥ T ^  
% 1̂7% % SfWTt *TT f^TT f w  I
*r r ft  fa *rm  % & r  % *> f r  q^rt *r 
7 j ^ t  % *rrft *n?fH 
W?T*rfcr snrcrT 5jrr% q r  s?*rfa  g# 1 
fa s m  fa^cT s j q W  % *  ^t^ft
qw t % tfp^icpR t ^  ^
SHFfT H T  f^ R T T  f%*TT fvff»T»T ? ft5 T T  ^ t  
srrrt •sĝ s p y  'TfTzrt^nTr ^'t y f  srt^ wrrnft 
%?tt tffr Trnfasr 1 1 t'p tw t 
% wart *t 5>fr <rwrt *  f a » R F f t , 
g^rT ^

r̂wsrrr % farm- *r *r*<re 
*T«rr3ipTT sTs*r*PTT q r  f w r r  I t ^ t  i ^ r  
JT ^ tT T  cT«TT ^TTcTT % 4T3T *T sfcT̂ TFT 

<n: fcR TT Tt^tt T O T W t T ^ ? -  
ftrc t * r « r r ^ T f l f t  i t  f w T  f w r  
fscrr 1 ^  % 5>ft
^ “t ^  rr W M H fii
^«rrf^r ^  r̂ frr ir *r?pfpr

% ^?r% t t  || 1 f^rm
ttc( srmtfjrqft % ftT̂ r *r ^Wtq-sfr ^ 

f^ -fT p r^  sfterrf*TC?t % m  
it ’T̂ q-m 5̂T?rr f^rqr 1

Representation of Gujatrat State in 
Council of Homoeopathy

3322 SHRI ARVIND M PATEL: 
WjIJ the Minister of HEALTH AND 
FAMILV PLANNING be pleaded to 
stjte

(a) whether there is any represen
tation of Gujarat State in the Central
Council of Homoeopathy, and

(b) if so, the outlines and rules oi 
selecting such candidate’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A K M ISH- 
AQUET. (d) Yes

(b) The nominations have been made 
undoi proviso to Sub-Section ( 1 ) of 
Section 3 of the Homoeopathy Central 
Council Act J973 (59 of 1973)
Workers Participation m Management

3323 SHRI S A MURUGANAN- 
THAM. Will the Minister of LA
BOUR be pleased to state*

(a) the experience so far gamed in 
implementing the scheme for workers’ 
participation m the management of 
widustnes,

(b) whether the scheme is proposed 
to be extended to more industries in 
the coming jeaxs, and

(c) if so the broad outlines theieof? 
IHE DLPUn MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA) (j> to (c). 
Workeis ha\e been appointed as 
Directors on the Boards of Manage
ment of the Hindustan Antibiotics 
Limited, Pimpri, the Hindustan Or- 
gmic Chemicals Limited, and the 
fouiteen nationalised Banks It is 
too eaily to assess the results of 
the experience in the matter ol appoint
ment of workeis’ Dnectois on the 
Bonds of Managements
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Occupational Wage Survey

3324. SHRI S. A. MURGANAN- 
THAM: Will the Minister of LABOUR 
be pleased to state:

(a) whether Government have de
cided to launch the third occupational 
wage survey on the 23rd November, 
1974; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The 
information has already been given in 
reply to Lok Sabha Unstarred Ques
tion No. 2494 answered on 28th Novem
ber, 1974.

Steel Projects in South
3323 SHRI S. A. MURUGANAN- 

THAM:
SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND 
MINES be pleased to state-

(a) whether Government are delay
ing the new steel projects in the South;

(b) if so, the reasons therefor; and
(c) the present stag© of erection of 

these steel projects »n the South?

T1IE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Gov
ernment are anxious to push ahead 
with the three proposed steel plants 
at Salem. Vnavanagar and Visakhu- 
patnam. Owinjj to financial stringency 
there is likely to be some delays 
But all the imlial step* that were re
quired to bo taken are well in hand.

(b) and (c ). Thr construction sc he
dule of the three Steel Plants at 
Salem, Visakhapatnam and Vijayan»- 

jgar will be worked out in the Detailed 
Project Reports.

In the case of Visakhapatnam and 
Vijayanagar Steel Projects the Steel 
Authority o f India Limited are taking

action for the preparation of tbe De
tailed Project Reports. Land acquisi
tion and development of infastructure 
facilities are already in progress.

The Detailed Project Report in res
pect of Salem Project is under prepa
ration and is, expected to be available 
by the end of this year. Concurrently, 
engineering of the first phase of the 
project which envisages the setting up 
of a cold rolling mills complex for 
cold rolling of stainless steel sheets 
and strips is in hand. This phase of 
the project ig likely to be completed 
towards the end of the Fifth Plan or 
early in the Sixth Plan.

Accumulation of Manganese Ore
3326. SHRI S. N. MISHRA:

SHRI NATHU RAM AHIR- 
WAR:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether a huge stock of Man* 
ganese ore has accumulated with Man
ganese Ore (India) Limited, Madhya 
Pradesh;

(b) if so, whether due to the pccu- 
mulation of this Ore six thousand 
labourers have been retrenched by the 
Company; and

(c) the steps Government propose to 
take for removal of the stock?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) and
(c). As on 31st October, 1974 the vStock 

nf manganese ore with the manganest- 
Oro (India) Limited was about 2 .4 ? 
lakh tonnes The estimated production 
during November, 1974 to March, 1975 

is’ 1 22 lakh tonnes Thus against a 
total of 3.67 lakh tonnes of manganese 
ore that would be available from the 
stocks In hand and estimated produc
tion, about one lakh tonnes are already 
committed under the existing export 
contracts, and another 90,000 tonnes 
under relaxation of the general ban on 
export high grade manganese, recently 
allowed by Government taking into 
account the accumulation of stocks with 
MOIL. About 1,38,000 tonnes are ex
pected to be lifted by the ferro-m^nga- 
nese producers axuT the B o ta o  Steel
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Limited. Thus by the end of inarch, 
1975, the stocks are expected to fall to
1.9,000 tonnes.

(b) No, Sir.

Non-payment  of  workers'  wages 
by Owners of Pre-NationaUsed 

Coal Mines

3327. SHRI S. N.  MISRA: Will the 
Minister of LABOUR  be pleased to 
state:

(a) whether pre-nationalised own
er* of Coal Mines have yet to  pay 
Rs. 12 crores of provident fund to the 
workers t>f their Mines;

(b) whether  in  some  caŝs  the 
owners have not even paid the wages 
to thte workers; and

(c) if so, the facts thereof and the 
action taken by the Government?

Implementation of wage Board Recom
mendations for Coal Mines Industry

3.‘528. SHRI S. N. MISRA: Will the 
Minister of LABOUR  be pleased to 
state.

(a) whether the  recommendations 
ol Hie Centra] Wage Board for Coal 
Mines Industry have since been  im
plemented in all the coal mines;

(b) if not, the reasons therefore; and

(c) the date from which these re
commendations have been implement
ed in the mines under the Coal Mines 
Authority?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c). The 
information is being collected and will 
be placed on the table of the House.

THE DETUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVlND VERMA): (a) to (c). The total 
amount of arrears of provident fund of 
coal mines before  nationalisation  is 
about Rs. 11.83 crores.  This includes 
about Rs.  3.20  crores  in respect of 
coking coal, mines and about Rs. 8.65 
trores in respect of  non-coking coal 
mines.  Claims have been filed before 
the Commissioner of Payments m re.s- 
pec-t of arrears of coking coal mines 
tor realisation of a  sum of Rs 5.20 
crores inclusive of demagos and hear
ing of cases is reported to have com
menced.  Claims  in  respect  of non- 
cokmg coal mines will also be filed 
before the Commissioner of Payments 
who has been recently appointed. As 
legards non-payment of wages in for
mation is being collected.

(b) The broad outlines of the schcme are

(a) Construction of a dry dock

Terminal Facilities at Alleppey

3329. S1IRI C JANARDHANAN- Will 
the Minister  of  SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether  Kerala  Government 
have submitted a  reviewed  project 
report on the scheme for providing 
Terminal facilities at Alleppey by con
structing Drv Dock Workshop;

(b) if so, tlie broad outlines thereof; 

and

(c) the final decision taken in this 
scheme?

THE MINISTER OF STATE IN THE 
MINlsUKY of  SHIPPING  AND 
TRANSPORT (SIIRI IT M. TR1VEDI):

(a) Yes Sir. ___

s shown bo low : Ks.

4,77,000

(b> Construction oi a store shed  »  . p .

(c) Construction of garage, tool room, bath rooms etc,

23.100

26.100
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(d) Construction of fittii:1g shop . 12,300 

(e) Construction of retaining and compound wall 

(f) Construction of road 

1,65,800 

24,080 

(g) Electrification 

(g) Construction of workshop 

(i) Machinery 

(j) Continency 

TOTAL 

2,35,000 

7,10,000 

l9,I55 

• 17,29,230 

{c) The matte� 1·� st1·11 under ·d � - c.ons1 eration. 

Uniform Wage Policy 

3330. SHRI P. R. SHENOY: Will the 
Minister of LABOUR be pleased to 
state: 

(a) whether the fixation of different 
wages for the same industry by differ
ent States under th'e Minimum Wages 
Act is not in the best interests of the 
industry; and 

(b) if so, the action taken by Gov
ernment to have a uniform policy as 
far as possible for the fixation of 
wages? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): _(a) and (b). Mini
mum Wages under the Minimum Wages 
Act, 1948, are fixed revised large
ly by the State Governments on 
d!ifferent dates and sometimes differ
ent rates are notified for differ
rent areas in the same State. 
The question of disparities between the 
wages of bidi workers in different 
.States has been particularly under ex
amination for sometime and in a meet
ing of the Labour Minister · of the 
concerned States, convened in 
January, 1973 at New Delhi, it 
was agreed that as a -m:ep to
wards narrowing down the exis

ting disparities the minimum wage in 
different States may be brought up to 
Rs. 3.25 per day with variation upto 
Rs. 3.50 for rolling fOOO bioi of Stand 
ard size, without prejudice to the high 
er wages already prevailing in some 
start a passenger-cum-cargo ship ser-

·conferenr.e held recently at New Delhi 

on September 27-28, 1974, has recom
mended a further revision in the exis
ting minimum rates of wages in the 
bidi industry so that these are brought 
within the range of Rs. 4.50 and Rs. 5.00 
for rolling 1000 bidis as early as possi
ble and in any case not later than the 
1st May, 1975. 

Dual Price Policy for Steel 

3331. SHRI P. R. SHENOY: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) whether there is any proposal 
or demand for a dual price policy for 
ste'el; and 

(b) if so, the broad outlines of such 
proposal or demand? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and 
(b). A revised pricing policy for steel 
was announced with effect from 15th 
October, 1973. The salient features of 
this policy are as follows:-

(i) There will be no change for 
the three main categories of 
plates, structurals and rail
way materials which are main
ly used by State and Central 
Governments; Public Sector 
and Basic Industries; 

(ii) Prices of other categories of 
Steel have been increased by 
varyin,g amounts; 

... 
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(iii) The interest of exports of En
gineering Goods will be pro
tected.

Passenger-cum-Cargo Service between 
Bombay and Mangalore

3332. SHRI P- R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether there is a demand to 
start a passenger-cwm-caigo ship t,er, 
vice between Bombay and Mangalore 
via Karwar, Kumta and Malpe; and

(b) if so, when the service will be 
started?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) Yes, Sir.

(b) A proposal tor re-introducmg a 
Coastal Passenger Service between 
Bombay and Mangalore Cochin or the 
possibility of extending the Konkan 
Coastal Passenger Service beyond 
Panaji was recently considered. It
was found that such a service would 
not be economically viable. Therefore 
the proposal was not pursued.
Report of Dhavan Committee on HS- 

748
3333 SHRI MADHU LIMAYE: Will 

the Minister of DEFENCE be pleased 
to state-

(a  ̂ whether the Dhavan Committee, 
appointed to look into the performance 
of the transport version-HS 748, has 
submitted its report;

(b) what are its main findings; and
(c) if this plane cannot perform 

well, will the Kanpur Division of HAL 
undertake retooling ior a moie .satis
factory aircraft, wholly designed m 
India gj jnoduc-ed on licence?

THE MINISTER OF STATE (DE
FENCE PRODUCTION > IN THE 
MINISTRY OF DEFENCE (SHRI 
RAMN1WAS MIRDHA)- (a) No, Sir.

(b) Does not arise.
(c) Indian Airlines have not indi

cated any further requirements for 
passenger aireratt 0f IIS-748 type. The 
choice of an aircraft to meet the Medi

um transport requirements of the IAF 
is under consideration. A decision to 
manufacture aircraft other than HS-748 
at Kanpur can be taken only after 
the type ol aircraft and the number re* 
quired have been decided.
Liberalising of British Policy towards 
Indians from East African Countries 

Holding British Passports
3334. SHRI MADHU LIMAYE; Will 

the Minister of EXTERNAL AFFAIRS
pleased to state:

(a) whether Government propose to 
take up the question of further libera
lising of British Policy towards Indians 
from East African countries holding 
British Passports m view ot the fact 
that Labour has won a majority in 
the recent elections and is likely to 
stay m power for sometime; and

(b) if not, the reasons for not seiz
ing this opportunity for a new initia
tive?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and <b>. 
The general question of British policy 
towards the entry of persons of Indian 
origin including those from East Africa 
holding British passports, is raised by 
us with the British Government on 
appropriate occasions. We are continu
ing to do so with the present govern
ment in Britain.
World Conference on Asthama Bron

rhitis. and Allied condition held in 
New Delhi

3335. SHRI D P. JADEJA: Will the 
MINISTRY OF HEALTH AND FAMI-

(h) and (c). Do not arise.

(a) w h e th e r a W orld  C on feren ce on 
A sth am a B ro nch itis an d  A llie d  condi
tions w as h eld  in  N e w  D elh i recen tly;  
and

(b) if so, thp resolution parsed and 
ihc reaction of the Government there
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. ISHA- 
QUEV (a) Yes, Sir.
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(b) It was a scientific Conference 
in which scientific papers were pre
sented and discussed. No resolutions 
were passed.

Proposal from Gujarat for Starting a 
Homoeopathic Medical College

3336. SHRI D. P. JADEJA; Will th® 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether any proposal has been 
received for starting a Homoeopathic 
Medical College in Gujarat State;

(b) if so, the outlines thereof; and

(c) the action taken by Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. ISHA- 
QUE): (a) No.

(b) and (c): Do not arise.

Arrears of E.P.F. in Ahmedabad

3337. SHRI VEKARIA: Will the
Minister of LABOUR be pleased to 
state:

(a) what remedial steps have been 
taken by the Provident Fund Office 
in Ahmedabad for improving work and 
realising the arrears from the estab
lishments; and

(b) the particulars of arrears out
standing?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVINDA VERMA): The Provident
Fund Authorities have reported as 
under;

(a) and (b ) . Provident Fund arrears 
in Gujarat Region stood at Rs. 49.66 
lakhs as on the 30th September, 1974. 
Every efforts is being made to reduce 
tne arrears by resorting to the penal

provisions under the Employees’ Pro
vident Funds and Family Pension 
Fund Act, 1952.

Sale ttf Indian Military Equipments to 
European Countries

3336. SHRI D. B. CHANDRA 
GOWDA:

SHRI M. S. PURTY:
Will the Minister of DFENCE be 

pleased to state:
(a) whether any demand to buy 

some Indian newly developed military 
equipment has been made by some 
European countries;

(b) whether India is also in a posi
tion to supply the said military equip
ments; and

(c) if so, the facts regarding the 
military equipments and the names of 
such countries who have requested 
Indian Government to supply it?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SBRI 
RAM N1WAS MIRDHA): (a) No, Sir.

(b) and (c). Do not arise in view 
o£ (a) above.

Mysore Iron and Steel Limited, 
Bhadravati

3339. SHRI D. fl. CHANDRA 
. GOWDA: Will the Minister of

STEEL AND MINES be pleas
ed to refer to the reply given 
to Unstarred Question No. 615 on the 
25th July, 1974 regarding installation 
of Alloy & High Carbon Steel Wire 
Rod mill by Mysore Iron and Steel, 
Limited, Bhadravati and state the 
progress made in the preparation of 
feasibility study of the scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD;: The 
preparation of the feasibility study is 
in progress and the study is expected 
t0  be completed in about a month’s 
time.
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Employees Provident Fund arrears in 
Karnataka

3340. SHRI D. B. CHANDRA GOW
DA: Will the Minis!e of LABOUR 
be pleased to state:

(a) the arrears of Provident Fund 
outstanding at present in the State of 
Karnataka;

(b) the names of individuals, firms 
or establishments who owe arrears 
exceeding rupees 10 thousand; and

(c) whether prosecutions have been 
launched against defaulters for amo
unts less than Rupees 100/-?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAI- 
GOVTND VERMA): The P rov en t
Fund Authorities have intimated aS 
under:—

(a) Rs. 9.15 lakhs.
(b) (1) M/s. Harway & Sons (>

(2) M/s. Moosa Ra/iva S,?mb.
(3) M/s. Canira Tile Works.
(4) M/s. High Precision Engg 

Works.
(5) M/s. Mysore Electric Che

mical Works.
(6 ) M/s. Minerva M ills.

(7) M/s. Union Tile Works.
(8) M/s. Hameed.ya, Woiks.
(9) M/s. Ganesh Tile Works.
(10) M„s. Chamundee Tile 

Work.
<c). No.

Appointment of Regional Provident
Fond Commissioners

3341. SHRI D. B. CHANDRA G W - 
DA: Will the Minister of LABOUR

pleased to state the number of 
States where the Provident Fund Com
missioners have been drawn from 
within the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR fSHRI BAL- 
GOVIND VERMA): At present all tho 
posts of Regional Provident Fund Com
missioners are manned by department- 
ally-promoted officers. Four of them, 
one m the Headquarters Office at 
Delhi, and one each in The Regional 
Offices at Delhi, Karnataka pml U.P.* 
stand posled in their Home States.

Ground Violations Committed b j 
Pakistan

3343. SHRI P. M. MEHTA:
SHRI P. A. &AM1NATHA:

Will the Minister of DEFENCE be
pleased to statei
 ̂WrT' whether there have been large
, mber of ground violations commit- 

-d by Pakistan for the last three 
months;

(b) whether the spirit of Simla 
Agreement is not being followed by- 
Pakistan;

(c) if so, the facts of the ground 
violations; and

(d) the steps taken thereon?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH); (a) to (d). 
During the last three months between 
1-Q-U74 and 23-11-1974, there have 
been 20 ground violations. Of these, 
l l  wore m the nature of intrusions. 
There were 16 instances of firing^ 
attacks, and two instances of cattle- 
lifling. Such violations do not help 
the process of normalisation of rela
tions between the two countries and 
the establishment of durable peace in 
the sub-continent as envisaged in the 
Simla Agreement. These violations 
are sought to be resolved or prevented 
through flag meetings between local 
commanders. Our security forces are 
maintaining constant vigilance on the 
borders and have orders t0  take firm 
action where necessary.



Written Answers DECEMBER 5, 1974 Written Answers

.Review of Foreign Policy by India

3344 SHRI P M MEHTA:
SHRI V. MAYAVAN;

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state

(a) whether Government are con
sidering to have a shift m our foreign 
policy m view of the great opposition 
from vanous countries after the peace
ful nuclear test,

(b) whether the recent visit of U S. 
Secietary of State has also necessi
tated to have a reappraisal of our 
foreign policy;

(c) if so, the main points of the 
change proposed; and

(d) when the final decision m 11113 
regai d is likely to be taken?

THE DEPUUTY MINISTER IN TH J 2 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) (a) It is 
incorrect to say that there has been 
great opposition from various count
ries to India’s peaceful nuclear ex
plosion experiment In fact, a num
ber of countries have welcomed tbe 
peac< afui objectives of India's nuclear 
prog rairme and have appreciated the 
context of economic development m 
which the experiment was carried out 
The question of Government conside
ring anv shift m the foreign policy of 
India does not, therefore, arise

(b) No, Sir
(e) and (d) Do not arise

Resolution in U.N to Condemn Nuc
lear Tests

3345 SHRI R V SWAMINATHAN 
SHRI RAM SHEKHAR PRA

SAD SINGH
Will the Munster ol TXTFRNAL 

AFFAIRS be pleased to stafc

(a) whether 15 nations urged United 
Nations to condemn al) nuclear tests;

(b) if so, the reaction of the Gov
ernment of India thereto; and

(c) whether India opposed or sup
ported the resolution’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI RIPINPAL DAS) <a) A draft 
resolution, which inter alxa condemns 
all nuclear weapon tests m  whatever 
environment they may be conducted 
was recently tabled in the First Com
m ittee of the United Nations General 
Assembly by Australia, Fiji, Finland, 
Ghana, Iceland. Liberia, Malaysia, 
Mexico New Zealand, Nigeria, the
Philippines, Sweden, Thailand and 
Venezuela

(b) The Government of India has
tABfciand remains opposed to all nu-
clea weapon tests

(c India voted m favour of the 
diaJi resolution.

L^duftrial Relations in Khetri Copper 
Project

3346 SHRI D K PANDA Will the 
Minister of STEEL AND MINES be 
pleased to state

(a) whether Smelter Plant commis
sioning of Khetn Copper Project is 
being delayed, because Mines are not 
developed to feed the Plant,

(b )  whether Management of Kliem 
Copper Project is provoking the Umc i 
and workers of the Project, and

(c )  whether Industrial Relations 
are not good at present in the Project*’

THE DEPUTY MINISTER IN TllC 
MINISTRY OF STEFL AND MINTS 
(SHRI SUKHDEV PRASAD) (d) rIhe 
Smelter Plant at Khetri Copper fro- 
iect has alieady been commissioned i i 
November 1974

<b) No, Sir
(c) The industrial relations at Khe- 

1ri Project were disturbed ui October 
1974, on account of some disputes
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between the Management and workers. 
However, the industrial relations are. 
by and large, satisfactory at present 
in the Project.

General Manager, Khetri Copper Pro
ject Replaced by Managing: Committee

3347.  SHRI D. K. PANDA. Will the 
Munster oi STEifL AND MINES  be 
pleased to state.

(a) whether  tihere is  no General 
Manager xn Khetri Copper Project at 
present  and this is the second  time 
that General Manager has been with
drawn  due to  internal  differences 
among officers;

(b) whether a Managing Committee 
is considered to be the replacement of 
the General Manager; and

(c) whether three members of the 
Managing  Committee arc themselves 
responsible for  production, heading 

their departments ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Yes 
Sir, it is true that there is no General 
Manager xn Khetri Copper Project at 
present.  However, it is not true that 
the General Manager has ‘Jeen with
drawn due to internal differences. The 
relationship at the top/senior manage
ment levels of the Company has been 
and continues to be quite satis factory-

(b) The Managing Committee has 
been introduced with a view to  pro
mote a more  effective management 

style and serve as an instrument of 
management development.  This Com
mittee has functioned  satisfactorily 
and helped to  achieve considerable 
coordination m the operations ol the 

project.

(c) Yes Sir, the three members of 
the Managing Committee are also the 
heads of their respective departments, 
as is usual in any committee type of
WannsAWianl,

Aerial Ropeway from Kolihan Mines 
to Khetri Stockpile

3348, SHRI D. K. PANDA: WiU the 
Minister of STEEL  AND  MINES be 
pleased to state.

(a) whether Aerial Ropeway erect
ed i'rom  Kolihan  Mines to  Khetri 
stockpile is not in a position to trans
port the required copper ore due to 
frequent breakdown;

(b) if so, the reasons thereof; and

(c) whether due to regular trouble 
in Aerial Ropeway, transport of ore is 
now awarded to a private contractor?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF STEEL AND  MINES 
(SHH1 SUKHDEV PRASAD): (a) No, 
Sir. It is not a fact that Aerial Rope
way erected Irom Kolihan  Mines to 
Khetn stockpile is not in a position to 
transport the required copper ore due 
to frequent breakdowns.  The Aerial 
Ropeway has been in regular opera* 
tions since January, 1974.  There have 
been a few minor failures,  but  the 
breakdowns  on  this  account have 
averaged below 69 per cent in the last
10 months.

(b) Does not arise.

(c) No, Sir.

Managing Committee, Khetri  Copper 
Project, without Powers

3349. SHRI D. K. PANDA: Will the 
Minister of STEEL AND MINES  be 
pleased to state:

(a) whether the  General Manager 
or the  Managing  Committee  have 
been delegated no powers to run the 
Khetri Copper Project, by the Chair
man, Hindustan Copper Limited;

(b) whether due to location of Head 
Office of Hindustan Copper Limited in 
Calcutta decisions on all issues are 
not only delayed but have also caused
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much wasteful expenditure on Telex, 
Air Fare and T.A./D.A, of the officers; 
and 

(c) the expenditure on officers of 
Hindustan Copper Limited and Khetri 
Copper Project on Air fare, T.A. and 
D.A. and on Telex during last three 
:years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) No, 

Sir. Full powers of the General 

Manager have been delegated to the 
Project Head and the Managing Com
mittee of Khetri Copper Project. 

(b) The question of delay and waste
ful expenditure does not arise in view 
of what has been stated in (a) above. 

(c) The Head Office of Hindustan 
Copper Limited was shifted from 
Khetri to Calcutta in June. 1972 and as 
such the information for the year 1971-
72 is not relevant. The requisite infor
mation f,:Jr the years 1972-73 and 1973-
1974 is given belO\.c -

Year 
Expenditure on officers 
of Head Office for Air 
Fare and T.A./D.A. for 
their visits to Khetri 
Copper Project. 

Expenditure on Air 
Fare, T.A .. D.A. in re�pect 
of officers of Khetri Cop
per Project for their visit 
to the Head Office. 

Air Fare TA.'DA Air Fare TA.DA 

1972-73 

1973-74 

The expenditure on 
between Khet:ri Copper 
Cafrutta is negligible. 

Telex serviec 
Project and 

.Discussions with Prime Minister of 
Sri .Lanka on Indian Ocean 

3350. PROF. MADHU DANDAVATE: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

. (a) whether Government have taken 
note of the Soviet Stand on Indian 
,Ocean; and 

(b) whether the subject-matter was 
discussed at a recent meeting of the 
Prime Minister·s of 1ndia and Sri 
Lanka subsequent to the meeting of 
the Prime Ministers of Sri Lanka and 
the Soviet Union? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ·EXTERNAL AFFAIRS 
(SHRI IIIPINPAL DAS): (aj Goverrt· 

(In Rupees) 

33,264 

44,600 

9,687 

(In Rupees) 

II,II6 2,701 

15,883 

rnent are aware of the views of the 
Soviet Government on the Indian 
Ocean. 

(b) The Prime Minister of Sri Lanka 
visited the Soviet Union from 
November 10 to 17, 1974. There has 
been no meeting between the Prime 
Ministers of India and Sri Lanka -sub
sequ-enf· io this visit. 

State-wise Allocation of 'N.on-Ferrous 
Meta'l 

3351. SHR'I .JYOTIRMOY BOSU: 
Will rthe Minster of STEEL AND MINES 
be •pleased to state : 

(a) State-wise ana region-wise allo
cation of each non-ferrous_ metal year 
by year during the last three years; 

(b) the basis of such allocations; 

(c. \ whether there is any guideline 
for it; and 

(d) if so, the 
tnereof? 

salient features 
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THE DEPUTY MINISTER  IN THE 
MINISTRY OF STEEL AND  MINIS 
(SHRI  SUKHDEV PRASAD): (a) In 
so far as the units licensed/registered 
under the industries (Development and 
Regulation) Act are  concerned non- 
ferrous metals are not allotted on a 
regional or state-wise basis. The allo
cations are made t(> the units through 
the  sponsoring  authorises like the 
DGTD, DGS&D and  various Depart
ments of the  Central  Government 
Allocations of non-Ierrous metals  to 
small scale industrial units are, how
ever, made  through the respective 

State Directors of Industrie's and for 
this purpose  state-wise Quotas  are 
placed at their disposal. A .statement 
showing  state-wise  allocations  ol 
aluminium and zinc made during the 
last three financial years to cater to 
small scale units, is laid on the Table 
of tho House [Placed in Library. 
See No. LT-8679/74]

(b)  to (d). The  general criterion 
for allocation is the capacity of  the 
unit and its production performance in 
the past.  As the availability of the 
non-ferrous  metals is ]ess than tho 
demand, allocations have t<> he made 
on a prorata basis. However, in res
pect of small scale units in whose case 
information  relating to the installed 
capacity is incomplete, details of their 
Off-take of metal in the earlier periods 
jre also kept in view.
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%r̂T,  '̂t mm ts*. ir r̂rfy

773r;nr snw* *rrmr *m,, m fa 

*r r.xft 1

22 n̂rsTT, 1974 sf,>  *Y ir§ 

f̂5Tf r̂T Tr TTi MTS JT3T qTr r̂r 3(T Tgr § I 

|?WT?T* *T TTSTT »?JT I ffin H3«Tf 
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3ft ̂   i mi srfwsm %?sr, *

irs  f̂ r̂r 11

(̂ ) wfV mxt

r̂4 f̂-q-'r snr

*£$ ̂  ̂rr T̂r i i
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- -» — »» ..  . V - ■ V  -*» ^
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HwSf % ffcrcj *ra¥ VT $IW
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*TTTTT Tt SXST5T fŝTPTT  | fT *̂U
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(m) *t cjttjt fc*m 3 *̂r,

1974 % ‘wrsrafte' Jr  srwrrfTTcr ^?f wfV
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«r«imJT   ̂r  farfaTT

?T«T TT «TT Tla «T?T̂ ’jfaSHtr 

t" fcrg’,̂ «HiT i I VTr̂TJT 

% ?mrfaT ôpsfr % f̂pr f̂rq- ̂ ar«fr 

qft «ramrr 11 t̂to spt  T̂fr 

3TT?r *r#ft f  ̂ ̂ ?tt %  3T̂(5fr t>

 ̂ ?jfarsrn>  ̂  % *wt

TTtfV t̂ 1

Firms in Madhya Pradesh allowed to 
Buy ana Sell Polio Vaccine without 
having Cold  Storage Facilities

335b SHRI L.AL.JI BIIAI WiU the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state

(c)  whether  re<jently in  Madhya 
Pradesh, several medical shops which 
did nol have  cold storage  iacilities 
were allowed  to buy and sell Polio 
vaccine,

(b) whether due to this factor, rise1 
Sn polio incidence m Madhya Pradesh 
has increased many fold, and

(c) if so, what action has been taken 
by Government in this regard’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING  (SHRI A  K  M 
ISI1AQUL)  (a)  Shops  m  Madhya 
Pradesh are not allowed to buy a no 
sell polio vaccine  Onlv Hospitals re
ceive nolio vaccine direct

(b) and (c) Do not arise

sfaFT̂ T fai'PPTFT

3357. sft srTsnft snf •  *pn

%&m  wr ̂rsfV ^ zrmk Tt t«tt 

Tt# fT

(t) *srr % nT

% Tt  *r  get %?sK
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JTTK «PT f̂pariT TRWPr TOT & 

tftarph: 35̂  vt

favm *ft f*r*p:

t; ^

(«r) «rfe $t, ctt ̂  tottt 

%   *t «psr ?«p f̂irr   ?

f̂TTpr*ftrjjtpt fhmmr 

(sit f«rw swr) :  (<*) sfY,   

(W) ST̂q-   33Tr 1

Indian Labour Conference

335. PROF.  MADHU  DANDA- 
VATE: Will th Minister of LABOUR 
be pleased to state:

(a) whether Government have not 
convened the Indian Labour Confer
ence during the last three years;

(b) if so,  whether  Government 
have abandoned the Conference per
manently; and

(c)  if not,  the other avanues of 
consultation with trade unions on 
important Labour-economic matters?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA). (a) The last session 
of the Indian Labour Conference was 
held in October 1971.

* (b) No, Sir.

(c)   Whenever  needed,  necesary 
meetings and discussions are held with 
concerned trade  union organisations 
and employers* organisations.

297 LS—7,

Www ilWf 

3359. *ft  wvfit: W wrw

sftr   fNtarc xfeft <r% sprr?*

Ŝr ̂  far:

(̂) w ̂  ^

to 7 1974  frf

* SRTT <t«r m;  qrtftr  <fT fWbT

f<C

(*s) irfc ̂r, ?ft   âr«fr  apt

?frctk *r *rrm r̂*rr «rr 

srcwpT %   srrfasrrWr ̂ f

cf«rT q̂TTCcT fa’fac’TT H f*fnT f̂ T «*T;

sfft

(t) **rr snfinrrffcft sm  f&wif 

*ri  ^wr  % qfT«rw wr  fWt

10 *r*FFn-, qpt ?

r̂TFctf tifr rfmr   ihmnr

3   («ft q %o ipto  %*$<*) :

(*) sft 1

(f) ?rV (*r). *rnr* 3ft am*

vV 3rr 11

Increase in Allowances Attached  to 
Various Gallantry Award Decorations

330 PROF. NARAIN CHAND PARA- 
SHAR: Will the Minister of DEFENCE 
be pleased to state:

(a) whether Government have any 
proposal to increase  the monetary 
allowance attached to the various gal
lantry award decorations in view of 
the ri*e in prices and tihe increase fo 
the salaries and allowances and in
crease in pension of the retired De
fence personnel; and

(b) if so, the likely increase in. 
these allowances?
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THE  MINISTER  OF  DEFENCE 
'(SHRI SWARAN SINGH)  (a) and
(b) The rates of monetary allowances 
admissible to the recipients of gal

lantry awards of Vir  Chakra  and 
Ashoka Chakra series were increased 
with effect from 1-1-1972, the details 
of which are given below:

Rates ot monetary allowances 
Award Prior to  From

1-1-72 1-1-72
Rs. pm  Rs. p.m.

Faram Vir Chakra  .......................................................... 50 100

Mahavir Chakra................................................................... 30 75

Vir Chakra.......................................................................... 20 50

Ashoka Chakra . . . . . . . . . .  50 90

Kirti Chakra...................................................................̂ 30 65

Shaur>a Chakra. . . . . . . .  20 40

Theu is no proposal foi onv othei 
increase in  the  existing  rates of 
mopcinrv allowances

Replacement of Vikrant

iibl SHRI MADHL LIMViE Will 
Ihe MnubU r of DLFENC f lie pleased 
to sttite

(a) whethej the Government have 
taken anv dcci&ion abcut the acqui- 
fcion of a replacement foi thr aging 
airctaft of the Aircraft Carrier Vik
rant,

(b) if bo, the details thereof, and

(c) whether Vikiant itself is be
coming obsolete and will ha\e to be 
replaced’

Production of 1X.F 24 Aircraft in 
Bangalore

3  <02 SHRI VAYALAR RAVI Will 
the Minister of DFFf NC i  b<  pJeaseJ 

to stite

(a) whethei  the  piochiction  o 
HF 24 has come to a stop at the HA1 
iadoiy Bangalore bee use <r < itr 
enccs between  the  Indian  îrior< 
and the Defence Ministry,

(b) -whether the Airforce feel that 
the engine is under poweied,

(e)  whethei  any  substitute hj* 
been retested after the crash of th* 
aircraft fitted with the nevt  engine 
while it was on its test flight,

(d) if so, the tesults of the 
test, and

(e) the reaction of the Airlorce to 
the results’

THE  MINISTER  OF  DEFENCE 
(SHRI SWARAN SINGH)  (a)  No, 
Sir Investigations in this regard are 
at) 11 continuing.

(b) Does not arise

(c) No, Sir.

THE MINISTER OF STATE  (DE
FENCE PRODUCTION) IN THE MIN
ISTRY OF DEFENCE  (SHRI RAM 
N1WAS MIRDHA)  (a) No, Sir

(b)  It is known that priormance of 
IIF-24 Mk. I in certain noles would 
improve with a more powerful engine.
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(c) Certain studies and  investiga
tions to improve the performance of 
HF-24 aircraft, involving either modi
fications of existing engine or incor
poration of new engine have  been 
conducted. No final decision has been 
taken.

(d) and (e). Does not arise.

sfhwtfrr*; faanr* wfafonH 3 mfhm

336-1.  «ft TFmWffR STTFsft 

*ft tfto  :

t̂t «r?r  *r?, tj ftn
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) w t  T̂TsfrrT % iftefrfnr f̂ =rr?r 

srfsrfa-qir n woter  ̂  tt 

fanT I;

(*f) Jrfsr gr, ?fr wm  tt 

ftrzn: stsr *r ̂  *p??t ti
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( *T )  3FTT %f̂r7T f Tsf̂ fr̂ ,

JT?T cKT fafsrfaOTvPT ^

i?.»T  | %  «rfVRft % *7 H

f%3T 5TRT T̂f̂l fT5£TT *T
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Ŵ 5F5cr«R%%5TTWfsnr̂ T̂t I

(*r)  ft i

(w) SPRTTf̂r wrm? fww  ̂

w?H>cnr  sm*r ̂rhr «fft wrnr ̂ tot 

r̂%*n i

Supply of Steel  to Alleged  Bogus 
Industrial Units of Delhi

oj65. SHRI M. KATHAMUTHU: WiU 
the Minister of STEEL AND MINES 
be pleased to state:

(a)  whether four industrial units in 
Delhi which existed only on paper 
were supplied steel by the Regional 
Iron and Steel Controller;

Cb) if so, the names of the firms 
and their owners;

(c) the action taken against them;

<d> the basis on which such bogus 
firms- were recommended for supply 
oi j-tcel; and

»e ) those responsible for this?

TilL DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUK1IDEV PRASAD): (a), <d) 
..nd <ei. The number oi units is five 
«md not lour. These are uniU having 
no arrangements by way of plant and 
machinery to manufacture items for 
which steel material has been obtained 
I \ ttu-m  from  controlled  sources. 
These units are registered as  Small 
Scale Industries with the Director of 
Industries, Delhi. They obtained iron 
and <tee*l materials from the  Delhi 
Small Scale Industries Development 
Corporation.

<b) ard (c). it would not be in public 
interest to divulge the names of the 
units at this stage, as investigations 
are in progress.  Supplies  of steel 
materials have been suspedned under 
Clause Jl-A of the Iron & Steel Con
trol Order, 1956. Further  enquiries 
are being made for taking action under 
Clause  28B of the  Iron and Steel 
(Control) Order, 1956.
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Bniia’a Support to Afghanistan  over 
Baluch and Pathan Issue

3366. SHRI MADHU LIMAYE. Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether  Government's atten
tion has  been drawn to the recent 
debate of the United Nations between 
Afghanistan  and Pakistan  on  tie 
question of Baluch and Pathan rebel
lion;

(b) whether it is not a fact  that 
when a referendum was held in the 
N. W. Frontier Province of erstwhile 
British India in 1947, Mahatma Gandhi 
also demanded  that Fakhtoons bt 
given a third choice of opting for in
dependence; an<j

(c) if so, whether the Government 
of India propose to extend  at least 
moral support to Afghanistan in its 
policy towards the Baluch and Pathan 
people—which policy was also  th** 
policy of the Father of the Nation— 
at all international forums?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS):  (a)  Ye?,
Sir

(b) From information available to 
Government,  there is no indication 
that Gandhiji made any  categoric 
statement to this effect.

(c) Government consider that such 
issues should be solved by peaceful 
means and discussions between the 
parties concerned, and jn full consi
deration of the humanitarian aspects 
of the problem.

Expansion Programme of Shipping 
Corporation of India

3367. SHRI M. RAM GOPAL RED
DY:

SHRI PRABODH CHANDRA:

Will the Minister of  SHIPPING 
AND  TRANSPORT be pleased to 
state:

(a)  whether Shipping Corporation- 
of India has chalked out a vast ex

pansion  programme for completion 
by 1977; and

(b) if so, the broad outlines there-
of*

THE MINISTER OF  SHIPPING 
AND TRANSPORT (SHRI KAMLA
PATI TRIPATHI): (a) and <b>. The 
Shipping Corporation of India have 
ordered for 26 vessels of different 
types in different sizes. These  are 
under various Ftages of construction. 
These ships aggregate 9.68 lakhs GRT 
and are expected to be delivered to 
thi* Corporation by 1977.

Aluminium Plant with Hungarian 
Collaboration in M.P.

3168 SHRI  BIRENDER  SINGH 
RAO:

SHRI MUKHTIAR  SINGH 
MALIK:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the progress made so far  in 
the construction  of  the aluminium 
plant with Hungarian  collaboration 
in Madhya Pradesh;

(b) whether the work of the plant 
»s going on according to the schedule; 
and

(c) if not, the reasons for the delay 
and the steps taken or proposed t0 
be taken by Government to  avoid 
delay in commissioning of the plant?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND  MINES 
(SHRI  SUKHDEV  PRASAD): (a) 
and (b). The Korba Aluminium pro
ject consists of (i) Alumina  Plant 
and (ii) Smelter  and  Fabrication 
Plants. The Alumina Plant has been 
set up with Hungarian collaboration. 
The construction of this plant  has 
been completed and it waa commis
sioned in April 1973.

(c) Does not arise.
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Max Muller Bhavans in India

3369. SHRI  BIRENDER  SINGH 

RAO:

SHRI  MUKHTIAR  SINGH 

MALIK:

Will the Minister of  EXTERNAL 
AFFAIRS be pleased to state:

(a) the names of the cities in India 
where Max Muller  Bhavans  have 
been functioning;

(b) since when they are function
ing; and

(c) their main activities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a)  and
(b). There are Max Muller Bhavans 
functioning in the following  cities 
of India since the years mentioned 
against each:

Place Fuucuonmg siuce

I. Calcutta 1056

2. Delhi  . 1957

3- Madras . i960

4* Bangalore 19O0

5- Poona 1961

6.Hyderaad 1963

7- Rourkela 1964

8.Bombay 196S

(c) Their activities chiefly consj>t 
of the teaching of the German langu
age for which they conduct regular 
classes. Now and then they atoo 
conduct  cultural  activities  like 
organising exhibitions, concerts, lec
tures or seminars, film shows, plays 
etc.

qrfas&R % spsrrc wft wr  % s**

3371.  fSnjjfer f*w : xm

*r?r 3F?n% €t wn  fa :  *
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STSFT *T5ft «ft   ̂ % ̂ T-̂ ĉT
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Production loss in Rourkela Steel 
Plant

3372. SHRI GAJADHAR  MAJHI: 
Will the Minister of STEEL  AND 
MINES be pleased to state:

(a) whether there have been  two 
major accidents in the Rourkela Steel 
Plant during the  month of August 
which have resulted in a huge loss in 
addition to production loss; and

(b) if so, the nature of loss and the 
pteps Government have taken to im
prove the condition of this plant

THE DEPUTY MINISTER IN TOT 
MINISTRY OF STEEL AND MINBS 
(SHRI  SUKHDEV  PRASAD): (a) 
and  (b). There were two  majat 
(breakdowns in the Rourkela SUn#
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Plant in August, 1974. The first was 
on 13-8-1974 when, due to insulation 
failure of bus bar, there was failure 
of power supply to certain depart
ments including the blast  furnaces 
for 40 to 45 minutes. This resulted in 
the burning of some tuyeres m the* 
blast furnaces The second  break
down occurred on the 20th August, 
1974, when one of the slabs fell on 
the mam waterline damaging  one 
valve and resulting in the submerging 
of coaling water  and recirculation 
water pumps As a result of  this, 
the rolling mill water system  was 
stopped

Production loss on account of these 
.incidents is estimated as, under:—

Hot metal

Ingot steel  .  .

Saleable Steel

Oalcmm Nitrate Amomum

tonnes

20,774

2I,0«4

8,255

27*

Repairs were carried out to the da
maged units immediately and  they 
were brought back into operation xn 
the shortest possible time  In addi
tion to the Internal Enquiry Com
mittee which investigated the bieak- 
downs, an inquiry Committee under 
the Chairmanship  of the  General 
Manager (Construction) Steel Autho
rity of India Limited went m detail 
into the breakdown of  August 13, 
1974. The recommendations of these 
Committees are under  examination 
for implementation /

Protection to low paid Workers

3373.  SHRI VASANT SATHE* Will 
the Minister of LABOUR be pleased 
to state:

(a)  whether  Minimum Wages Act 
Has proved to be ineffective in im
proving the earnings of the poor wor
kers in unorganised industries, inas
much as periodical review and revision 
6f wages of low paid workers has not 
taken place; i

(b) if so* the action taken or pro
posed to be taken to protect tha inte
rest of low paid workers in the sweat
ed industries; and

(c) the action taken to rationalise 
the structure of the wages in force
and alleviate the wide spread distress 
among low paid workers as a result 
of rapid rise in prices?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF LABOUR  (SHRI 
BALGOVIND VERMA): (a) to (c). 
A comprehensive review of the wor
king of the Minimum  Wages Act, 
1948 has been made by the National 
Commission on Labour and it  has 
recommended inter alia that the prj- 
>ent statutory intei val of 5 years pro
vided under the Act for revision  of 
wages may be reduced to 3 years The 
recommendation of the National Com
mission on Labour has been brought 
to the notice of the State  Govern
ments for necessary action. The State 
Governments have also been advised 
from time* to time to take effective 
steps for enforcement of the Act

fcrrft vfnrgH fkWR if
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?ft*T 98,385

Allotment of Funds to Military Engl- 
neerinf Service

3375.  SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleas
ed to state:

(a) whether in 1973 due to economy 
measures drastic cut had effected the 
allotment of funds of the Military En
gineering Service;

(b) if so, Ihow much funds  have 
been allotted and spent for purchase
of stores and contracts; and

(c) what steps are taken to get the 
job done by flhe departmental labour 
and how much amount has been saved 
in different command?

THE  MINISTER  OF DEFENCE 
(SHRI SWARAN SINGH): (a)  Yes, 
Sxi

(b) Information is being collected 
and will be laid on the Table of the 
House.

(c) Army Headquarters issued ins
tructions m March, 1973, that no fresh 
contracts  for  periodical  services 
should be concluded during 1973-74, 
and that all  repair work,  white/ 
colour washing necessitated on medi
cal grounds and structural  stability 
should be earned out by Departmen
tal̂ Employed Labour.

Execution of maintenance  works 
through contracts  was  completely 
stopped.

Information  m  regard  to  the 
amount saved during 1973-74 as  a 
result of doing away with the con
tracts is being collected and will be 
laid on the Table of the House.

Retrenchment and Transfer of Emplo
yees of Hindustan Aeronautics Ltd. 

Kanpur

3376. SHRI S M BANERJEE:
SHRI BISHWANATH JHUN- 
JHUNWALA:

Will the Minister of DEFENCE  be 
pleased to state;

(a)  whether nearly 3,000 employees 
of Hindustan Aeronautics  Limited, 
Kanpur are likely to face retrench
ment and transfer because of inade
quate work in that Unit;
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(b) whether another type of air
craft called Basant for spraying the 
fields ig likely to be 'manufactured in 
this Unit; and

(c) -what further aircraft are likely 
to be manufactured in case the pro
duction of AVRO 748 is stopped and if 
so, the names of such aircraft?

THE MINISTER OP STATE (DE
FENCE PRODUCTION) IN THE MI
NISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRDHA): (a) The work
load in this Division of HAL is decl
ining for want of fresh orders for 
HS-748 Aircraft but efforts are under 
way to allot additional work to Kan
pur Division to ameliorate the situa
tion. No retrenchment or compulsory 
transfers are under consideration at 
present although voluntary transfer.*? 
to other Divisions of HAL have ben 
permitted.

(b) Yes, Sir.
(c) Government are considering 

the question of selection of a suit
able military freighter aircraft for 
IAF It is proposed to manufacture 
the aircraft so selected at Kanpur Di
vision if the type of aircraft and the 
numbers required justify its manu
facture.

Implementation of recommendations of 
Labour Ministers’ Conference held In 

January, 1979

3377. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of LA
BOUR be pleased to state:

(a) whether the recommendations 
made at the conference of the Labour 
Ministers held during January, 1973 
have not been implemented by the 
State Governments so far; and

(b) if so, which of the State Gov
ernments have not implemented the 
same and the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) and (b ). 
The recommendations made in the

meeting of the State Labour Minis
ters held in January, 1973, for in-4 
creasing the wages of bidi workers , 
were implemented, by and large. The 
question of a further increase was dS* 
cussed in the Labour Ministers Con
ference held at New Delhi on Septem
ber 27-28, 1974 and it was recom
mended that the existing minimum 
rates of wages in the bidi industry 
be revised within the range of Rs 4.50 
and Rs. 5.00 for rolling 1000 bidie? 
without prejudice to higher wages 
already obtaining and that the new 
rate be brought into effect as early as 
possible and in any case not later than 
the 1st May 3975. This has beeij 
brought to the notice of State Gov
ernments for necessary action.
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Research Oq Herbs and Plants for 
Medical Purposes in Tribal Areas

3380 SHRI P. M. SAYEED:  Will
the Minister of HEALTH AND  FA
MILY  PLANNING be pleased  to 
state:

(a) whether he is aware that cer
tain herbs and medicinal plants found 
in the tribal areas are extremely use
ful for curing some diseases;

(b) whether any research has been 
conducted to find out the efficiency of 
such herbs and plants in order to uti
lise these for general medicinal pur
poses in and out side the tribal areas; 
and

(c) if not, whether the Ministry pro
pose undertaking such survey* and 
research?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND FA
MILY PLANNING  (SHRI A. K. It
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ISHAQUE): (a) There are  certain 
herbs and medicinal plants found in 
tribal areas which are useful fof treat 
ment of some diseases.

lb) and (c) The  Central  Council 
for Research in Indian Medicine and 
Homoeopathy is undertaking survey 
and research work on herbs and me
dic mal plant*, found m forest zones 
located at remote places, m a phased 
marner

SAIL International

3381  SIIRI RAJDEO SINGH: Will 
the Minister of STEEL AND MINES 
he pleased to state*

(a; whether a new public sector 
company to deal with imports aiMi 
exports of steel has been formed as a 
.subsidiary of the SAIL to be called 
‘ SAIL International”;

(b) if so, the reasons for locating its 
headquarters in Calcutta, and

(c) the categories of Iron and Steel 
we btill import?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD).  (a) 
Yes Sir.

(b) SAIL International has  been 
incorporated with Its registered office 
m Calcutta on administrative consi
deration.

(c) Some of the important catego
ries of  steel 1h.it  ate*  imported at 
present aie Plates, M R Coils and 
Sheets, C R Coils and Sheets,  Tin 
Plates and Electrical Steel Sheets.
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Consideration of Need-based National 
Minimum Wage

3384 SHRI JYOTIRMOY  BOSU' 
Will the Mxm&ter  of LABOUR  be 
pleased to state.

U) whethei Government Viave for- 
»nulaU»d any ]ong-teim wage policy;

(b> *f so what are its salient fea
tures

(cj whether, while formulating the 
wage policy, Government took  into 
account the recommendations of the 
15th Labour Conference on the issue 
of  “needbased  national  minimum 
wage”; and

(d) if not, the leasons theretor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL 
GOVIND VERMA): (a) and (b) The 
question of evolving a wage policy 
is under study.

(c) and (d). Do not arise.

12 25 hrs

RE ADJOURNMENT MOTION-

Question of  Additional  Dearness 
Allowance to Central Government 

Employees

MR SPEAKER:  May I tell  you
out thing’  There are certain rules 
with regard to adjournment motions. 
The matter should have occurred 
■̂uddonl-v  You have already referred 
to it a number of times.

SHRI S M BANERJEE (Kanpur):
I 1 ise on a point of order.

MR  RSPEAKER:  There  is  na
business before the House  How can 
there be a point of order?

SHRI DINEN BHATTACHARYYA 
(Scrampore): Have you not received
mv adjournment motion?

MR SPEAKER I am not going to 
give my consent to it.  The rules 
3elating to adjournment motions do 
not permit it.  You can raise it
■‘hrough  other  procedures.

SHRI JYOTIRMOY BOSU (Dina- 
mond Harboui):  Will you allow me
two minutes?

MR SPEAKER:  I am not going
to give any time.  You bring in a 
motion like this and you say that I 
should allow you two minutes.

SHRI JYOTIRMOY BOSU: We are
tr\ ing to co-operate with you.

MR SPEAKER:  There should be
no threat like this saying everyday; 
‘we are trying  to  co-operate with 
you’, and hence you are entitled to the 
floor.  You  come  through  other 
motions.

SHRI JYOTIRMOY BOSU:  There
is a provision that if a Member gives 
notice of an adjournment motion, he 
has a right to make a submission.
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MR. SPEAKER: He has no right
unless the Speaker allows him.

(Interruptions)

MR. SPEAKER: I am not allowing 
any Member. You can come under 
377 or some other form, but not in 
this form. This was raised a number 
of times in ths House and the minister 
made statements.

SHRI NOORUL HUDA (Cachar): 
It is an important matter; you should 
allow the members to make their 
submissions. ,

SHRI S. M BANERJEE: Let them
assuie the House that they will pay 
the DA.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): This is a matter which
obviously agitates us so deeply. 
Besides, we have been trying to bring 
this matter up during the last two 
days, but in spite of the danger of 
withholding the DA which has already 
b e r m ip  my able in crvtr of that 
danger looming over the fteacu> oi 
many people, wo are being deprived 
of an opportunity of bringing it up 
before the House. This is perhaps a 
border line case where under tho 
rules or directions, you are under 
some obligation to listen to the mem. 
bers who are trying to explain to you 
that this is a case in which you can 
m your discretion allow an adjourn
ment motion.

MR. SPEAKER: I am very clear
that this cannot be a subject-matter 
for an adjournment motion

SHRI H N MUKERJEE: From
your experience from day to day, you 
see things happening in this House 
which you can avoid only by a 
generous interpretation of the rules. 
You cannot stand only on the rules 
as such. This is a border line case. 
You cannot afford to be rigid.

MR. SPEAKER: I think X hava
been moat of the time on the liberal

side. But I do not want that this 
should become a routine matter. Ad* 
journment motion concerns a matter 
of recent, urgent public importance 
This matter of DA has been coming 
before this House a number of time* 
and you were given opportunities 
Even m this case. I told you, don’t 
bring it through an adjournment 
motion but you can bring it either 
through a cslling attention motion 01 
under rule 377 or some other rule.

SHRI JYOTIRMOY BOSU: Sir, it
is my duty to draw your attention to 
what has appeared in the paper in 
black and white-----(Interrutions) .

SHRI SHYAMNANDAN MISHRA 
(Begusarai): If you do not agree to
an adjournment motion, you can at 
least allow a discussion under cither 
rule 193 or 184-----(Interruptions).

MR. SPEAKER: That I have my
self said much earlier. I have no 
objection to a C tiling Attention 
Notice But it cannot bo an adjourn
ment motion.

SHRI S M BANERJEE: Sir, 1
rise on a point of order-----(Interrup
tions) .

MR. SPEAKER: There is no point
of order.

SHRI S. M. BANERJEE: Sir, I
would not have tabled an adjourn
ment motion. Yesterday, the Finance 
Minister said that they are considering 
it Today, the newspapers say tha" 
extra D.A. payment may be put off 
The employees are not being paid 
anything. Four instalments of D.A. 
are due.. . .  {Interruptions) . You 
allow a Call Attention Notice.

MR. SPEAKER: I have to go by
the rules. It is very clear that st 
cannot be the subject-matter of a» 
adjournment motion. I have not 
debarred a discussion under any other 
rule. I am even prepared to allow 
you under Buie 377 today.



SHRI S. M. BANERJEE: You
allow a Call Attention Notice.

(Interruptions)
MR. SPEAKE7R: I have already

•aid it. I cannot allow an adjourn
ment motion.

SHRI S. M. BANERJEE: We want a 
Call Attention Notice.

MR. SPEAKER: I can consider it.

SHRI S. M. BANERJEE: To
morrow.

SHRI JYOTIRMOY BOSU: Sir,
the rules have been flouted in this 
House___(Interruptions).

MR. SPEAKER: You are the only
respecter of rules. Kindly sit down.

SHRI H. N. MUKERJEE: I am in
terested in the parliamentary pro
cedure. You have conceded that 
this is a substantial matter. You have 
been pleased to think that this does 
not deserve to be brought in as an 
adjournment motion. But it was 
exactly on that point that some of us 
felt very strongly. According to this 
morning's newspaper reporting, rightly 
or wrongly, the Government has taken 
a decision to withhold payment of
D.A. already due and payable to 
Central Government employees. This 
w a matter on which the Government 
needed to be censured, not by way 
of a Calling Attention Notice to 
elucidate information from the Gov
ernment.

I am not interested in the substance 
of the matter; I am not interested in 
trade union tactics. I am interested 
in parliamentary procedure. Here 
is a matter which agaitates millions 
of our people and the Government is 
not paying even what is due to them. 
I want to be guided about parliamen
tary procedure. I am not going to 
be satisfied with tactical compromises 
and that sort of thing. You seem to 
be~Vfery rigid on this issue. You are 
almost On a war with the Opposition. 
X consider matter to be such on
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which the Government needs to be
censured-(Interruptions). wherein
you can hear Mr. Banerjee and others
---- (Interruptions'). What is the idea
behind all this? I want to know.

SHRI JYOTIRMOY BOSU: I want 
to make a submission.

MR. SPEAKER: I have not allow
ed.

SRI MADHU LIMA YE (Banka): I 
want to raise a point of order.

MR. SPEAKER: On what matter?

SHRI VAYALAR RAVI (Chiray- 
inkil): No point of order. Sir.
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MR. SPEAKER: As I have already 
said, I can allow you a call attention. 
I can allow you under 877 but not 
an adjournment motion.

SHRI JYOTIRMOY BOSU: My
point of order is on your decision on 
the adjournment motion.

MR. SPEAKER: I am not allow
ing. There is no point of order.

(Interruptions.)



2gy  Re. DA to Central 
Govt. Employees 

MR SPEAKER:  If you like, 1 am
asking the Finance Minister to come 
out with his statement.

If you like you can come to the 
other motion

(Interruptions.)
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MR  SPEAKER:  I  have been
allowing it on all possible occasions. 
This is continuing since long.  And 
suddenly you make xt an adjourn
ment  motion  How can it be like 
this?  The hon Minister will make 
his statement  The  motion  as 
comes in this form is not admissible 
as an adjournment motion

MR SPEAKER: 
mg.

I am not al]ow-

(Interruptions )

SHRI  PRIYA  RANJAN  DAS
MUNSI (Calcutta-South).  May  I 
make a submission, Sir?

MR SPEAKER*  About the ad
journment motion I am not going to 
hear any point of order  Kmdly sit 
down

(Interruptions )

MR SPEAKER  Order  please, I
am not calling anybody  No please, 
I am not allowing any point of order 
Please do not do it

Shrt H N. Mukerjee and some other 
hon Members then left the House.

SHRI MADHU LIMA YE* I rise on 
a point of order.

MR SPEAKER  I have not allow
ed it

13 01 hrs

QUESTION OF  PRIVILEGE AGA
INST SHRI L N MISHKA RE IM
PORT LICENCE  CASE—Contd.

SHRI SHYAMNANDAN  M1SHRA 
(Begusarai)  May  I begin0 1 or 
taking up the issue

They can come through many other 
ways if they want to censuie  But I 
have to go by rules whether it is a 
recent matter, which suddenly ciopp- 
ed up  I had asked him to cleanly 
the position, but no  idjoummtnl 
motion  I have not allowed it  So 
far as statement by the Minister is 
there  T tan direct him to make t 
statement  It cannot  eome  as  an 
adjournment  motion  Let it come 
under any other motion

I can call the Minister to make a 
statement  At the same time I ̂ ay if 
it does net satisfy you. 1 do not debar 
reference to it under Rule 377

(Interruptions)

13 hrs.

SHRI JYOTIRMOY BOSU  I take 
it that you are not in possession of 
full facts.

MR SPEAKER  Mr Mishu you’* 
leadei Shn Moiarji Desai ha*- wiitlê 
to me

SHRI SHYAMNANDAN MISHKA 
That  is  different  The  pri/ilegi. 
motion is continuing  I want to mâ« 
my submission which you allowed me

MR SPEAKER You want to mak< 
a submission about this Shn Moraiji 
Desai wrote to me a letter yesterday 
which has already come m the Press 
I wanted to tell you that X am not 
referring  to  this  But,  I shall be 
calling a meeting of the Opposition 
Leaders at 4-3Q pm m  my  com
mittee room

SHRI SHYAMNANDAN MISHRA* 
Sir, three hon Members had mad* 
their submission yesterday with re
gard to the issue of breach of privi
lege against my hon.  friend,  Shri 
L N Mishra. I am  coming  after 
much ground has been covered  by
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the proceeding speakers. The basis 
lor the complaint is the assertion 
by the hon. Minister during the 
course of the debate in  the last 
session that he had only passed on 
$he litenoe memorandum... (Inter- 
raptions)  J

MR. SPEAKER: We had taken up 
this privilege motion yesterday and 
it is still  continuing. In  between, 
something else has come and it has 
taken one hour. I am very sorry. 
Kindly do not interrupt  him. Let 
me listen to him.

SHRI  SHYANANDAN  MISHRA: 
Sir, the hon. Minister has told the 
House during the last Session that he 
received the memorandum signed by 
a number of MPs and he had only 
passed it on in a routine manner to 
the officials concerned or to the office 
concerned. In other words, what be 
wanted to convey to the House was 
that there was  nothing  particular, 
there was nothing special and there 
was nothing unusual about the course 
that he had udopled, that he had been 
completely m-ulral in this matter and 
that he had not bestowed any special 
<arc .>r solicit ii<ie on il. As he w.ns 
rcccum'.; hundreds of tretitions and 
memoranda, everyday, and  ĥ  r'T3 
passing thrm on to the othc.dl c jn- 
oefned. he had taken a similar step. 
I think, this was the impression which 
he conveyed 10 the House when  he 
i»aid that ho had passed it on in a 
routine manner to the  office  con
cerned. Now, that meant  that  he 
had taken no active interest in it nor 
he wanted any action to be taken on 
it, in a particular way.

The second point for your consi
deration is— he  further asserted— 
that ‘no order was passed  by me'. 
These words are within quotes. That 
4s, h'e had not asked for a specific kind 
of action to be taken, that he was 
completely passive in this.

Now, these are the two bases on 
which the complaint had ucen made.

Now, Mr. Speaker, the intention of 
the hon. Minister was that he was not 
concerned with the grant of licences 
and if licences had been granted, then, 
it was the responsibility of some 
other Minister, his sucessor. The in
tention was that he was not at all 
concerned.

Nok, other Members seem to be 
agreeing, but, only the new Minister 
of State does not seem to be agreeing.

Sir, if that could be the finding of 
the investigating  agency,  no  one 
would have been happier than myself. 
In fact, we want to make it clear 
that the issue ot breach of privilege is 
not a partisan issue. This issue must 
be the collective issue of the entire 
House. The House is intersted m the 
ascertainment of truth in any parti
cular matter, and therefore, when we 
me bringing it before the House, it is 
not because we are after the blood of 
a particular  Member or a Minister 
that we do so. We do so in the pur
suit of truth and in that purstit of 
truth, there must be cooperation from 
the entire House. It is in that spirit 
that I am making these submissions 
to you. Sir.

Now, what are the findings, of the 
CB1 in this matter?  Let me prayer 
fully hope and wish that  ultimately 
the hon. Minister would t>rove that 
the CBI finding*? are not correct. Hut, 
CBI findings are  there  and  those 
findings arc there because the Gov- 
rnnvent had ordered the CBI invstiga- 
tion in this matteE This CBI inves
tigation had not been ordered by the 
House.

What does the information avail
able to us indicate? Let us go into 
the sequence of events and also into 
the sequence of dates.

The first thing to be noted is that 
hon. Member Tulmohan Ram’s earlier 
memorandum was  rejected  by the 
hon. Minister Shri L. N. Mishra. Upto 
that point of time, Shri L. N. Mishra 
was acting in consonance with the
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policy that had prevailed for the last 
eighteen years. I really do not know 
why this Government has become so 
insensitive to public criticism and 
public feelings in this matter. Do 
they not owe an explanation to the 
entire country and to the House why 
the policy which had been pursued 
for the last eighteen years was 
abandoned on one fine morning?

Another point has been submitted 
to you earlier and this requires a 
little emphasis, that the CCI and E 
had advised the Minister not to reopen 
the case and if a case was instituted 
in the court, the CCI and E wanted it 
to be contested. This advice was 
tendered on 28-8-72.

AN HON. MEMBER- Who gave
the direction?

SHRI SHYAMNANDAN MISHRA:
If you kindly wait, you will find how 
I am trying to pursue the truth 
objectively. In the chargeshect it is 
mentioned that advice was sought 
from the Law Ministry also but we 
really do not know what happened 
to the advice of the Law Ministry or 
what advice was tendered by the Law 
Ministry. Why this information has 
been withheld from us, we do not 
know, but there it is, intriguing 
though

Then it has been pointed out to you 
that there had been a search for a per
son who eouJd yield some intimate 
influence on the hon. Minister Shri L. 
N. Mishra. In that connection came 
the hon. Member Shn Tulmohan Ram. 
Then begins the reopening ceremony 
of the grant of licence. Earlier the 
hem. Minister had himself closed it, 
just as his distinguished predecessors 
had done, including probably Shri Lai 
Bahadur Shastri who also happened 
to be a Minister of Commerce. The 
whole giaxy of hig distinguished prede
cessors had rejected the move.

Now, how does the reopening cere- 
money begin? You will bear in mind 
that on m about 22nd November 1972

'  a representation was taken by the hon. 
Member Shri Tulmohan Ram to the 
Minister, but since the Minister was 
not available, it was handed over to 
the special assistant Shri N. K. Singh. 
Handing over to the special Assistant 
did not satisfy the hon. Member Shri 
Tulmohan Ram; he did not allow grass 
to grow. Had it been a matter ot rou
tine, the representation was handed 
over to the Special Assistant and the 
matter would have rested there.

This is again from the charge-sheet 
The hon. Member Shri Tulmohan Ram 
went to the hon Minister Shri L. N. 
Mishra the next day. On 23rd Novem
ber 1972. After meeting him, he said 
that the hon. Minister had asked the 
CCI&E to examine and put up the mat
ter. Now, there is a note by the hon. 
Minister Shri L. N. Mishra on the re
levant file on the same date; 23rd 
November l!>72. Shri Tulmohan Ram 
after being closetted with him goes 
out and tells the entire world that the 
CCI&E would examine and put up 
the matter.

The relevant note says:

* Refer my minutes at page 11/N. 
This matter has been unduly delay
ed, 1 should like the points raised 
in my notes on page 12/N be exami
ned with speed and Ale submitted 
to me by the 30th./'

This is conclusive. .This was on 23rd 
August 1972.

: **** 
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SHRI SHYAMNANDAN MISHRA: 
'This note of the Minister is contained 
in the files which have been submitted' 
to the CBI. 

151') "'i � : :q-�e:r +r�r�z:r, 
q� tnf�-i :q-r.rr 'i'fff�tJ: ll" 3;ifq' '*r cl:icf
flqf "ff�ill � 3;Ftif G·r{c :q'ftn 3;:ifh en: I 
q� tnf�i 9:�t � ? 3;i•i� �fo offo m{o 
4> cr:o� lt", CT�>IFi lt" � �fr '.3"f1. iffT .:f•ir�i:J: I 

MR. SPEAKER': It is for the hon. 
,11ember who quotes from it to produce 
H. 

SHRI P. K. DEO (Kalahandi): If 
ft is wrong, he can bring a privilege 
motion against the hon. member. It is 
a chall.enge thrown to the Government. 

SHRI MADHU LIMA YE: I want 
J:hat that file should be produced. 

lVIR. SPEAKER: I greatly admire 
your ingenuity about it. Shri Shyam
nandan Mishra says he is quoting from 
.a file. It is for him to produce the 
document from which he quotes. How 
can I ask anybody else to produce it? 

SHRI SHY AMN AND AN MISHRA: 
This was submitted to the CBI. You 
'.Can get hold of it. 

The representation of the MPs with 
the Minister's note was despatched to 
·the CCI&E on 24th November 1972. 
You will kindly bear in mind that Mr. 
"Tiilmohan Ram met the Minister on 
the 23rd and the next day it is aes
p,atched with . this very note of the 
':\IJ:inister. And, the acknowledgement 
·was conveyed by the Minister's Perso
m,1 Secretariat, Personal Section. It 

·was not conveyed by the Special Assis
i.ant. The Specal Assistant has ::ib
solutely no substantive role. What 
does a Special Assistant mean1 It 
was conveyed by the Minister's Perso
nal Section on the same day, i.e., 24th 
November 1972. 

THIE MINISTER' OF RAILWAYS 
�SHRI L. N. MISHRA): I only "·anted 
�" know, how does he know that it 
was sent through the Personal Section 
2!_!87 LS-8. 

and not through Special Assistant? How 
does he kn:1w No. 12 /N and all that? 

SHRI SHY AMNANDAN MISHRA: 
This charge-sheet mentions it. I am 
not saying anything outside it. 

It is also remarkable with what 
super-speed and super-efficiency the 
v.ilole operation was carried out. Can 
1 crave you indulgence 10 impress upon 
your mind whether you have seen any 
action of the Government having been 
taken with such super-speed and super
efficiency. If the implementation of 
the Plan had been carried out with 
that speed, probably the fate of the 
millions would have been completely 
different. But this 'plan' is carried out 
s:) thoroughly and with such effi 
ciency ! 

Here I am trying to establish that 
there was active personal interest of 
the hon. Minister in this matter. 

On the same date on which the 
CCI&E advised the hon. Minister, the 
hon. Minister ordered an on the :,pot 
inquiry in Pondicherry and Mahe. I 
am saying this again on the basis of 
the charge-sheet. Does it not indicate 
something special? Does it not indi
cate that the Minister was departing 
from his own earlier rejection, from 
the pol'icy that had been pursued hy 
his predecessors earlier? He was m,w 
taking recourse to a special procedure 
of instituting ar. on-the-spot inquiry. 
I repe2t: does it not indicate s�nne 
special active interest on his parn 

It is also noted that. the intimation 
of the withdrawal of the writ petition 
had been conveyed not to the derart
ment but to the hon. Minister direct. 
Why was this unusal procedure acopt
ed? I am not bringing in the school or 
anything else here. 

Then, it has been rightly pointed out 
to you earlier, that on ihe 5th of Feb
ruary, Shri N. K. Singh had sent a 
note. This had been read out to you, 
it says: 

"The Minister des.ires that this case 
should be :finalised quickly, as it has 
been pending for 1ong time .... " I 
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[Shri Shyamnandan Mishra J 
do not want to weary the . House with 
a repetition of what has been quoted 
earlier by some hon. friends, but this 
is one of the key passages in · the 
charge-sheet that had been prepared by 
the CBI. 

Would you think that the officer 
made this ·note because he himself 
wanted t� do 'it or it was in keeping 
with what t;;e hon. Minister had dorJe 
011. 23�d' At:gust 1972? The worriings 
are almost the same; there is absolu
tely no difference in the wording. So, 
he recorded it on the same tlay on 
which the Minister was changing his 
portfolio ancl, tc our great !;atisfac
tion, he was also being elevated to the 
Cabinet rank. So, on that very ;iuspi
cious day this was conveyed. 
It is clear again that this was 
the Min�ster's order. The minis
terial responsibility is attracted 
or established. It was pointed out ear
lier that the 1\/Iinister had not passed 
any order. This is the order of the 
Minister. Who can say that this note 
v,as not the order of the Minister? Be
cause of this note of 23rd August 1972 
the Minister had passed an order of 
that kind and that order and the re
presentation of the MPs were despat
ched to the CCI&E. This noting of 
the official was in keeping with his 
ear1ier noting also. My hon. friend, 
Prof. D. P. Chattopadhyaya had loudly 
proclaimed and asserted that every
thing had been done in the right man
ner, and that there was nothing fishy 
about it. So, it goes to establish that 
this note of the officer was in keeping 
with the position that had been taken 
by the. hon. Minister. Even the pre
vious noting by the Minister and the 
subsequent actir>n by the hon. Minis
ter of Commerce, Shri D. P. Chatto
padhyaya, clearly establish that it wa,5 
quite a link in the ·chain and it was 
in cons.onan·ce with the policy. 

It is one of the sacred principles of 
ParHamentary democracy that the res
�nsibility is ministerial. No Minister 
can be. considerea to be an honourable 
Minister who 'does not take the bfov.--s 
himself, who wants to shield himself 
and throw the officials to the wolf. No 

Government .can run if you do this. 
The .officials are not there to defeflid 
themse,ves. So, the Minister takes t�!;! 
responsibility. 

' ' ' � r 

·Although I have estab�sl)ed his fac
tual responsibility, even in the· context 
of parlia�entary de�ocra;y,' there 'i 'is 
1.he ministerlal responsibility. Mo.y . I 
quote what does Mr. Morrison· s,:y 
on this? I quote: 

."There can be no 
ever that Minister's 
for eve·rything that 
do .... " 

Further, he _says: 

question what
are respcnsilJle 

their officers 

"Somebody must be herd respon
sible to Parliament and the public. 
It has to be the Minister. for it is 
he and neither Parliament nor the· 
public, who has official control over 
his civil servant. One of the iunda
mentals of our system of Government 
is that some Minister of the Crown 
is responsible to Parliament and. 
through P[-!rJfament, to the public. 
for every ac, of the executive. Thi:o· 
is a corner- stone of our system of 
parl'iamentary Government. There' 
may, howeyer, be an occasion · orl" 
which so serious a mistake bis 
been made that the Mi°nister must 
explain the circumstances and pro
cesse-3 which resulted in the mis
take, particularly, if it involves v.11 
issue of civil liberty or individual 
rights. Now and again the House 
ciemands to know the name of t·he 
offi'cer responsible for the occ;,u·
rence. The proper answer .Jf the 
Minister is th�t. if the House wants.' 
anybody's head it must be his head 
as the responsible Minister and that 
it must leave him to deal with the 
officer concerned 'in the Depart
ment .... " 

It must be the Minister's responsibility-. 
Sir, I am only making a submission 

to you, both on factual grounds and 
also on the cardinal'. principles on which 
the parliamentary democracy rest«. : . 

MK SPEAKER: What about offi.c.er.s, 
who wrongly advise sometimes? . 

SHRI SHYAMNANDAN MISHRA: 
If you keep an officer who wrongly 
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advises you, you are responsible, you 
are a bad Minister. If you keep a Sec
retary-General who wTongly advises 
you, you are responsible. I will not ask 
for his head. I will ask for-I wi2l not 
say what. 

I have read this out. This is the 
sacred principfe of parliamentary de
mocracy. 

1 think, it is established beyond any 
shadow of doubt that the hon. Minister 
bad taken an active interest in this 
matter. The noting on the 23rd clearly 
says so. The noting on the 5th Febr
uary, next year, also says so. If the 
Minister had taken kindly to the re
presentation of the MPs, then, he should 
have said, "I have taken kindly to the 
representation of the MPs." There 
�ould be no difficulty about it. But 
siince he has taken a position which is 
factually incorrect and since there 
seems to be a chain of events which 
-.vou!d indicate that this was deliberate
ly done, therefore, a question of privi.
ltc>ge does arise. (lnterniptions). 

MR. SPEAKER: Now, we will lis
ten to the Minister tomorrow. Now 
we adjourn to meet again at 2.30p.m. 

13.31 hrs. 

The Lok Sabha adjourned for Lunch 

/� 

till thirty minutes past Fourteen of the 1 
Clock. ,,---

�T <fif ITR:"if � 'Rl:4T 7 fil'ifcff< 
�r fu-.:t· � 'Efc .. :r� � 3 c1TI:T€f <fi"T �r� 

4 an.:pg if.T �l( �-f;;f �t f{'�": <fi"T 

.=r1.m ,;ff •i{ � 1 �T ,;;-rcr « Q"r�.=rr � 

fc!: �llr m:� ,rfll �· '.fi iPT �iif 
cr<imn '{:wci' ff ;;,) f1;=qfu ':3"�.;;r g{ � 
:a-�· q,:: iiillH f�ri 1 �-,rr �"'rr 'qf�� 
t fq: °{:�i <Tf�T '];'9-� �·: � "1·� I 

�- i f ftn'I: ff f,nfr a.::� <fi"T '6c\,fcfc �

cri I . . . . . . . ( �r.Nr.i) . . . . 
,;rrcr \j� sTlf�,r.,F: �Tt"l� 1 

MR. DEPUTY-SPEAKER: How can 
1? Order please. 

� � fffl : <i-� �;:;; 9;f lff�if � I 
1:j"� aT fiT·i:ts �Ti.:: ;:.;�r � I ,r�i m �rcr 
.=f c:r�. f�r , 11,ih ;;1� ff ;,;-) �is<i°T cf.i 
ftrcr{ �t ':3"�, <fi"T �� q:� q:,:: CM f�z.;r f q; 
.:i� wr � 3;l"ITT <f.T �-cm, i 1 �fct;�· 

� ill 'ti-at" EfiT ITI•f�iT � I 

MR'. DEPUTY-SPEAKER: Now, Pa
pers to be l«i<'! on the Ta'ble. 

SHRI P. K. DEO (Kalahandi): The 
way the institution of Governor is be
ing used to test the strength in the 
Assembly is wrong. In Manipur the 
Governor is asked to find nut the ma
jority. It should have been decided on 
the floor of the Assembly. Why should 
Governor decide? The assembly should 

---- decide it. 

The Lok Sabha reassembled after Lun�h A 
at thirty three minutes past Fourteen A,i.'<:f
of- the C1ock. 

(MR. DEPUTY-SPEAKER in the Chair) 

MR. DEPUTY-SPEAKER: 
Papers to be laid on the Table. 

Now 

l!ilt if"!, fffl : ,;;-�ar ��, �rcr 
ifi'T l'fu �c� f �iT �).rr I 

� ll �<TT �·� cf�ltfrcr if .rr�p: 

i "'ti �tr mt?:, f� furrr �1� +r�-

H.35 hrs. 

PAPERS LAID ON THE TABLE 

HINDI TRANSLATIONS OF SIKH GuR

DWARA AMENDMENT RULES 

THE DEPUTY MINISTER JN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI DALBIR SINGH): On he
half of Shri Mohsin, I beg to lay on 
the Table a copy each of the following 
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Notifications under sub-section (4) of 
section 39 of the Delhi Sikh Gur
<lwaras Act, 1971 :-

(1) Hindi translatipn of the Delhi 
Sikh Gurdwaras (Second 
Amendment) Rules, 19':"4, pub
lished in Notification No. F.18/ 
17 /74-Jdl. in Delhi Gazette 
dated the 7th ·November, 1974. 

(2) Hindi translation of the Delhi 
Sikh Gurdw'ara Management 
Committee (Election of ]\.'[em
bers) (Amendment) Rule�. 1974, 
published in Notification No. 
F.18(19)/73-Judl. in Delhi 
Gazette dated the 19th Novem
ber, 1974. 

(3 ) Hindi tn·nslation of the Dc•lhi 
Sikh Ct1rdwara Management 
Committee (Registration of 
Electors) (Second Amendment) 
,Rules, 1974, publii;hed in Noti
fication No. F.18(19)/73-Judl. 
in Delhi Gazette dated the 19th 
November. 1974 

[Pbcerl in Library See No LT· 
8670/74]. 

GUJARAT GovERNMENT ORDERS UNDER 

GUJARAT VACANT LANDS IN URBAN 

AREAS (PROHIBITION OF ALIENATION) 

AcT, 1972 

SHRI DALBIR SINGH: I beg to 
18y on the Table -

(i) A copy of the following Gujarat 
Government Orders under sub-section 
(4) of section 7 of the Gujarat Vcicant 
Lands in Urban Areas (Prohibition of 
Alienation) Act, 1972. read with clause 
(c) (iii) of the Proclamation dated the 
�)th February, 1974 issued by the 
President in relation to the State of 
Gujarat:-

(1) Order No. VCT-1473/93988-V 
cl&ted the 17th August, 1974 
in the case 
operative 
Ahmedabad. 

of Parnakun.i Co
Housing Society 

(2) Order No. VCT-1973/220/V dt. 
the 22nd August, 1974 in the 

case of Shri Pravinsinh Bhag-
vansing, Village Andada, 
Taluka Ankleshwar, District 
Broach. 

(3) Order No. VCT-14.73/89031-V 
dated the 27th August, 1974 
in case of Sarvashri Ambalal 
Maneklal and Rameshchandra 
Manekalal, village Hathijan, 
Taluka Dascroi, District 
Ahmed a bad. 

(4) Order No. VCT-3073/101343-V 
dated the 4th September. 1974 
in the case of Shri D. K. Mar
fatia of Surat. 

(5) Order No. VCT-1473/91491-V 
dated the 10th September, 1974 
in the case of New Gokuln.agar 
Cooperative Housing Society 
Limited, Vatra, Taluka Dascroi, 
District Ahmedabacl. 

(ti) Order No. VCT-J 773/ 12!1012-V 
dated the J 7th September, 1974 '>,,: 
in the cas0 of Shri Triloknagar 
Cooperative Housing . Society 
Limited. Baroda 

(7) Order No. VCT-1773/75128-V 
dated the 21st Se!}tember, 197<! 
in the case of · Jai Jagannath 
Cooperative Housing Socie-ly 
Limited, Ahmedabacl. 

(8) Order No VCT-3074/19138-V 
dated the 24th September, 1974 
in the case of Jay Gangeshwar 
Cooperative Housing Society, 
Limited, Surat. 

(9) Order No. VCT 1474/57058-V 
dated the 26th September, 1974 
in the case of Marana Apart
ment Cooperative Hom,ing 
society Limited, Ahmedabad. 

(10) OTder No. VCT-1473/121831-V 
dated the 5th October, J!l74 in 
the case of New Alaknancla 
Cooperative Housing Society 
Limited, Vastrapur. 

(11) Order Nr VCT-1173/141658-V 
dated the 7th October, 1974 in 
the case rf Shri Rajder:1 Co
operative Housing Sociely 
Limited, Ranip Taluka city, 
District Ahmedabad. 
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<I2) Order  No.  VCT 147397996-V 
dated the 8th October,  1974 
in  the case of Nav Rachna 
Cooperative  Housing  Society 
Limited, Ahmedabad.

03) Order No.  VCT-317433*73-V
dated the 9th  October, 1974 in 
the  case ol  Sarvashn  Hir i 
.Tesang and Lavn Ratna, Nanti- 
Kerala, Taluka  Vndhvan, Dis
trict Surendranagai

(14) Order  No   VCT-247391000-V
dated the 10th October, 1M74 m 
the case of  Knshn nagar Co
operative   Housing,   Socielv
Limited. Nadiad. District Kan a

(15) Order  No.  VCT-2473133733-V
dated the 10th October, 1974 in 
the  case  of Shn Babarbh.u 
Gamrbhai,  Ramnagar,  Taluka
Anand, District Kaira.

(lb) Order  No   VCT 287439006-V
dated the 10th October, 1974 in 
the case ol Shri G. M Chuda- 
sama oi Raikit

(17) Order  No   VCT-2873lr>14-V
dated the 10th  Oetobei,  1974 
in the  case  ot Kalyun Co
operative   Housing   Soeie* v
Limited Upleta,  Districi  Rrf'- 
kot

(18) Order  No  VCT 3074 791*63 V
iated the 10th October. 1>74 in 
the case ol Shnmati Savitaben 
Maganlul   Nyak  Kadodara 
Taluka Palsana, District Sura

(If)) Order  No  VCT-1773109260-V 
dated the 10th October, l'»74 ir 
the case  of Swamibagh Co
operative   Housing  Sonet \ 
Limited. . Manialmn   Taluka 
Baroda

(20) Order  No  VCT-U7469000-Y 
dated the 14th October, 1974 m 
the case of Husem Coopera
tive Housing  Society  Limited, 
Vejalrpur, Taluka city, District 
Ahmed abad.

(21) Order  No. VCT-307487437-V 
4ated the 15th October, 1974 in 
the catse of Shri Bfaskhubhai 
Uftibtuki Deaai, A»troli. Taluka 
Palaana District Surat.

<22) Order  No  VCT 1474812033-V 
dated the loth October, 1«#74 m 
the case of Shn asluhai Da- 
babhai Patel of Shahwade ami 
others,  Shah wadi Taluka city, 
District Ahmedabad.

Order  No  VCT 287423730-V
dated tht* 15th Octobcr, 1974 m 
tne  case it  I ail  \ufiur Co
operative Housing society (pro
posed) Raikot

(24) Order   No  VCT-SR59572 
dated the  12th August, 1S»74 
m the case  ol Shn Nanubhai 
Jethabhai Patel, Ahmedabad.

(25) Order No VCT-SR19273 dated 
the 17th August, 1974 *n  the 
cast  ol  Shn  Gulmoama-J 
Kciclurbhai, Ahmedaoad

(26) Order  No   \ CTSR . 57  j
dated the 27th August, 1974 in 
tht crnr ol Mo Bhagvat Pt 11o- 
.eums  Ahmedabad

(27) Order  a   VCTSR -'2047ri
d«iti d the 1 51h September. I0! 
m the case ol Laxmi Coopera
tive Industnal  FMnle Limited. 
Ahmedabad

(28) Ordei No VCTSR367* dated 
the 13th September, 1974 m the 
case ol Ms Best Pharmaceuti
cals  and  Chemicals  Factory 
Ahmedabad

129) Order   No   VCTSR12773
dated the 13th September, 1974 
in the case cf Ganesh Copera- 
tive Industrial Estate, Ahmedâ 
bad

(30) Order   No  VCTS«1327(3)
dated the 21st September,  1974 
m the case of Kalpa Vraksh 
Theater  Private  Limited, Ah
medabad

(31) Order   No.  VCTSR1467(3)
dated the 25th September, 1974 
m the case of Shri Bhikhabhai 
Somnath Patel of Ahmedabad

(32) Order   No.  VCTSR1337(3)
dated the 26th September, 1974 
in the case of Vflcram Vikash 
Mandal  Owners’  Association. 
Ahmedabad.
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(33) Order No VCT/SR/56/7«5 dated 
the 30th September, 1974 in the 
case ot Shrim&ti Asharafu- 
namsha Begam Tale Mohamed 
Khenji Vmzoi, Taluka Dascroi, 
District Ahmedabad

(34) Order Na VCT/SR/156/7(3)
dated the 5th October, 1974 in 
the case of Han Om Enterprise 
Ahmedabad

05) Order No VCT/SR/155/74
dated the 5th October, 1974 m 
the case of Nikunj Traders, Ah
medabad

(36) Order No VCT/SR/159/7J 
dated the* 11th October, 1974 in 
the case of Rexroth Maneklal 
Industries Limited Ahmedn- 
bad

<37) Order No VCT/SR/145/7(3) 
dated the 21st October, 1974 in 
the case of Shreeji Corporation 
Ahmedabad

K18) Order No VCT/SR/119/74 dt 
the 13th September 1974 m the 
case ot Baroda Industrial Deve
lopment Corporation Ltd 
Bar odd

H‘»  Order No VCT/SR/57/74 dt 
the 27th September, 1974 in 
1he case of Shn Sidhanath 
Mahadev Trust Chhani Ta’uka 
Baroda

(40) Order No VCT/SR/58/74, dt 
the 27th September 1974 m the 
case of Shn Shivratn Paroa 
Trust Chhani Taluka Baroda

(41) Order No VCT/SR/U3/74
dated the 5th October 1974 m 
+he case ot Baroda Productivity 
Council Baroda

(42) Order No VCT/SR/59/74 dt 
the 5th October 1974 m Ihe 
case of Shri Bhikabhai Kilabhai 
Girasia V Bhilanur Taluk j  
Dabhai

(43) Order No VCT/SR/116/74 
dated the 14th October, 1974 m 
the case of Noble Rubber In
dustries, Baroda

(44) Order No VCT/SR/43/7T' 3 .  
tile 17th August, 1974 in <J* 
case of Shri Parshottamdas 
Pranjivandas, Surat

<45) Order No VCT/SR/44/74, dt 
the 17th August, 1974 in the 
case of Shri Chandrafcatrt 
Pranjivandas, Surat

(48) Order No VCT/SR/42/74 dt. tfe 
17th August, 1974 in the cats e£ 
Shn Pramodkumar Pranjiva*- 
das, Surat

<47) Order No VCT/SR/36/74 dt the 
21st August, 1974 in the case *f 
Mitsui Mills, Bombay

(48) Order No VCT/SR/47/74 dt 
the Hth September 1974 m the 
case of Shri Dahjagir Mamgi*i 
Gosai, Vankaneda Taluka 
Palsana, Distt Surat

(49) Order No VCT/SR/45/74, dt 
the 11th September, 1974 m 
the case of Shrimati Mofan- 
ben I«jhwar!al Gandhi Surat

(50) Order No VCT/SR/58/74 dt 
the 12th September 1974 in 
♦he case oi Shn Ram Indus
trial Coop Services Society 
Ltd Surat

(51) Order No VCT/SR/76/'r4 dated 
the 19th October 1074 m the 
'•a«sc of Sarvagnik Educatioai 
Society, Surat

(52; Order No CG/VCT/SR/  J/74 
dated the 31st August 1974 in 
the case of finpi Agro Equipment 
Pnvate Li Antal i a Taluka 
Gandevi

(*>3) Order No TNC/VCT/SR/257/ 
WS 8336 dt the 4th August, 1974 
in the case of Shri Nileshkumar 
Kanaksmg Solanki

(54) Order No TNC/VCT/SR/260/ 
WS-8423 dt the 12th August
1974 in the case of Shri Gor- 
dhanbhai Ambalal Patel Chik- 
hodra

(55) Order No TNC/VCT/SR/267/ 
WS 8421 dt. the 14th August, 
7* in the cage «£ Vteodbhai
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Ravjibhai Patel Vallabh Vidh 
yanagar Taluka Ancnd

56) Oder  No TNC/VCT/SR/269/ 
WŜ 53  dt the 16th August 
1974  In the case of Mambhai 
Ranjibhai and others Shekhadi 
taluka Petlad

*57) Olrder No   TNC/VCT/SR/70/
WS8448 dt the lth August 
74 in the case of Charutai 
Vidyairandal Vallabh Vidya 
nagar

58) Order No   TNC/VCT/SR/.99
dt 19th August 1974 m the case 
of Cayto Pvt Ltd  An and

*59) Order No   TNC/VCT/SR/80
WS8566 dt 20th August 1974 
m the case of Sabarmati Ah 
ram Gaushala Trust Bidai

60) Order  No  TNG/VCT/282  WS
8582 dt 20th August  1974  in 
the case of Maganbhai Budtn 
bhai Chaklashi Pati Nadiad

bl) Order No TNC/SR/58fa040 d1 
20th August 1974 m the 
of Ramanlal  Amratla  Patel 
Cambay

6) Order No   TNC/VCT SR/2.8
WS 8482 dt the 26th Septemoer 
1974 in  the case of Ottambhai 
Dahyabhai Solankj and others 
of enavi Taluka Nadial

63) Order No   TNC/VCT/SR/197
WS9077 dt the  3rd  Octol er 
1974 m the  n** ol Shu Mam 
bhai Batharbhai Uttarsanda

64) Order No   TNC/VCT/SR/1 1
WS 92J3 dt tht 24th October 
1974 in the case oi  Ravjibh u 
Ashabhai   Patel   Dabhan 
Taluka Nadiad

65) Order No  TNC/VCT/SR/21 V
WS/9239 dt the 24th Octobei 
1974 in the case oi Dihvibhu 
Bhaialbhai

0) Order No VCT/R8/7(3) dt the 
14th October 1974 m the case 
of  Raja bhai Maragbhai  Shah 
Jamnagar

67) Order No Land (2) (C) 500 dated 
the 23rd Sêeuber W74 In the

case oi Valla bbnpa  Industries 
Veraval, District Junagadh

68) Oder No Land 2MO 38*6 dt 
the 5th October, 1974 in the case 
of J Export Industries Juna 
gadh

(69) Order No Vacant  Land  case 
No 23 dated  the Slot August 
1974 m the case of M/e. Petidat
Oil Cake Industries. Dheraji

(70) Order No  Vacant Land  case 
No 42 dt the 31st AugJs* 1074 
In the case  of Smt JTayaben 
Narnbhai Patel Upleta

(71) Order No Vacant Land case No 
43 dt the 26th September, 1974 
m  the case of M/s. MarnU 
Abreshive Industries. Upleta

(72) Order  No LND/I/WS/2179/74 
dated the 22nd AurusI 1974 lr 
the case of Rhagyodaya Cotton 
Ginning and Pressing Factory, 
Dharangadhra Distt Surendra 
nagar

(73) Order No VCT/W/3438 dt the 
7th October, 1974 m the case Of 
M/s Wellknown Engineering  
Foundary Surendranagar

(74) Ordtr No VCT/W/ 4W d+ the 
lflth October  1974 in the case j 
of Bhagyodav  Ceramic Indus j 
tnes Surendranagar

(75) Order No  Jamin 127774 dt 
the 19th October  1974 *n the  
case of unbhar  Raghavbhai * 
Tcthabhai Betad

(76) Older  No  B PVCT281 /74 
dt 27th August 1974 m the case 
of  Shn  Narottam  alyanji 
Thacker and others

(77) Order  No  Bhumi/VCT/3401 
dt the 26th August 1974  m 
the case of Bhanu  Industries 
Broach

(78) Order No Bhumi VCT rO0 dt 
the 6th Seotw**. 194 m the 
case of Shn ftuptdrjf  Shana* 
hhai Uber  Taiftka fcarfbttsar* 
Dwtt Broach



fW Order No. I*i?dNA WSI211 
August, 174 in the 

,   : eaa* of Agro Alloys  Manufao 
Uirinf Co,? Mebsana,

(8) Order No. LNDNA241 dt. 
the 2th August, 174 in  the 
case of Manilal NathaJaL Pate! 
and  others,  Uniha  Taluka, 
Siddhpur.

(81) Order No. LNfDNA WS 2372 dt. 
21st August, 174 in the case of 
Saraswati gahakar Corporation.

(82) Order  No.  LNDNAWS24 
dt. the th September 174 in 
the case of Mehsana Taluka 
Coop. Cotton Sales Ginning and 
Pressing Soc. Mehsana.

(8:) Order  No.  LND NA   13  dt. 
8th September, 174 in the case 
of Gajanan Engineering Works 
 Gajanan Tubewell Co. Una, 
Taluka Sidhpur.

(84) Order No. LNDNAW3-2  dt. 
the 17th September, 174 in the 
casce of Shri Mohanbhai  Ray- 
chandbhai  others.

(8) Order  No.  LNDNAWS28 
dt. the 28th  September, 174 
in the case of Shri Tribhovandas 
Duwarkadas  others.

(ii) A statement (Hindi and English 
versions) showing (i) reasons for de
lay in laying the above Orders and 
(ii) for not laying the Hindi versions 
thereof.

fPlaced  in  Library.  See No. LT 
71741.

14 37 hrs.

PERSONAL EXPLANATION BY 
MINISTER

THE MINISTER WITHOUT PORT
FOLIO (SHRI UMA SHANKAR D1K- 
SHTT)Sir,....

: M   ( * m  )  .-

wlllSf rfaprar . .

fan

«sr ̂   ^

faar ftrr $ fa *3 afr

vfiswK   $rr | srtfr * 3 tt **«r- 

vrwr %

spnwr m 1   *r$ n$i $̂r«rr

% fkm i  ̂  ̂ «rr

fa   n? %   fiwr 1 f̂trar

$ wrt t ^ ayfaenrcr 

ij i   wr fcw

ifhc efNwr wr̂rrf W fa   ^ swra

f̂rrn n̂t w 11

The MINISTER WITHOUT PORT- 
FOLIO (SHRI UMA SHANKAR DIK- 
SHIT): Mr. Deputy Speaker, Sir, vith 
your permission I wish to explain the 
correct positio: regarding allegations
made against me in this House by 
Shri Madhu Limaye on 2nd Decem
ber,   174.  The  allegations  are 
baseless and incorrect.  Shri Madhu 
Limaye alleged that I hai demanded 
a sum of money from the Chairman of 
British India Corporation, that 1 made 
an approach to Smt. Bajoria, that a 
sum of Rs. It) lakhs in black was hand- 
ea over by Shri P. C. Jain of BIC to 
the Congress Leader” and that some 
money had also been  sent for  the 
Congress Party in response to a call 
made by me. Shri Maahu Limaye also 
insinuated that as a conloeration for 
such payments I influenced the Gov
ernment at Indias attitude to  the 
question of extension of ' tenure of 
certain officers of the British  India 
Corporation.

Sir, it is totally untrue that I had 
contacted the Chairman of the BIC or 
Smt. Bajoria at any tftae for  any 
donation In any capacity or that any 
sum of money had een paid In res
ponse to a call from «ne. Car have I 
at any stage nought to Jnftuenee the
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Goverr::ment's policy regarding tl'le 
tE nure of any of the otficers of the 
BIC. The allegations are I �·eoeat, 
totally incorrect and ba:;cless. 

MR. DEPUTY-SPEAKER: I r.;;ve 
not been abl0 to follow what is ,.;uing 
0',. 

SHRl PRIYA RAN.fA.N DAS 
MUNS, (Calcutta-South): 

'JVIR DEPUTY SPEAKER: Or t 
plecise. According to r\1:23, no dchate 
will arise after a personal expLma
t;on. And therefore, a�?ythin.� ·1hut 
is ·said soon after this pers0nal ex� 
pJ.a:n&tion will not go 0n recorJ. 

· SHRI DINESH CHANDRA GO
SWAMI (Gauhati): Sir, I want your 
guidance in the matter. We ha\·e scE-n 
i:1 this House often that alkgatiJns are 
thrown against Members or Ministers. 
But as you are in Chair. I think, :vou 
a-re here io protect the in'.crests 0f the 
Members a�. also the Ministers who are 
::,Jso Members. , Obviou�;ly, when ;:in 
allegation is thrown, a certain mud 
is thrown. And even I! a Member 
subsequently den1es it an impression 
is gathered around this country that 
he · has committed something. Un
doubtedly, the Member has got a right 
10 make an allegation provide.-[ he 
stands on a very strong footing. 

IvIR. DEPUTY-SPEAKEE: Now. you 
ar� -raising a debate on this and 1 said 
that r:othing would go c,n record. 

Si:IRI IVIADHU. LIMA YE:.* 

SHRI DINESH CHANDRA GO
SWAMI: *. 

MR. DEPUTY-SPEAKER: 
is not . going on record. 

. \ll · this 

MR. P. K. DEO (K;.i:.,1ln:idi): '·* 

*Expunged as ordered 1'Y the Chair. 

MR. DEPUTY-SPEAKE!J.1.: Order 
please. I am seized or one point 0f 
order. I cannot be seized of ,111 the 
points of ordc:r. All of you kindly sit 
down. 

MR. DEPUTY-SPEAKER: I will 
refer to what ..... . 

SHRI P. K. DEO: 

MR. DEPUTY-SPEAKER: Nothing 
is going on record because I do not 
know what is going on. If you all 
want to talk, I cannot prevent you; 
you can all talk. But if you want me 
to guide the proceedings of the House 
you must also listen to what I say, if 
you do not want to list-en how can I 
do anything? 

I have poirfte.d out that according to 
the rules and directions, a cpoy of the 
personal explanation should be sub
mitted to the Speaker in advance. A 
personal explanation has to be made 
in the House only in accordance with 
the text which is approved by the 
Speaker. This is done in order to 
obviate any debate arising out of a 
personal explanation. This is well 
laid down in the rules. I was going 
to the next item when this storm 
broke out and therefore I had ruled 
that everything that is said on this, 
following the personal explanation 
will not go on record. It has not 
gone on record. 

Now, Mr. D. C. Goswami wanted· my 
guadance .... (Interruptions) It' is 
really difficult. Now, let us go to the 
next item. 

Shri N. C. Parashar. 

SHRI R. N. GOENKA (Vidisha): I 
wanted to make a personal ·explana
tion under rule 357. 

MR. DEPUTY-SPEAKER: I want'ed 
to attend to him but Members just 
wanted ... 

SHRI K. 
(Badagara): 
you? 

P. UNNIKRISHNAN 
Has he submitted it to 
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MR. DEPUTY -'SPEAKER:  Why
.-don’t you allow me? I really do net 
understand.  Let me deal with the 
point raised by Mr. Goenka because 
his name featured yesterday. I see 
that he has written to the  Speaker 
requesting for his right to make  a 
personal explanation. X am told that 
the whole thing is being considered 
by the Speaker.  After he has consi
dered it he will convey his decision to 
him. Only after that the question.of 
personal explanation will come, not 
.now.

fvrRv -■ '3,<rrs3w ,

iru âR«rr *7 m  $1 farer ars ft 

vn % vtft hft rris'4*

vvm I,  FfoPT W%* 9f

fv m ̂*<nr fwrarrcr, 

far «fy w mf *r tftr mm  xm'

?̂tt f m <t>  vw m  fw

tot &  *r «rro ?

MR. DEPUTY-SPEAKER: I am not 
expunging anything.  Let me under
stand what you are saying.

SHRI MADHU LIMA YE:  Yester
day, when certain allegations were 
made by my friend Shri Priyaranjan 
Das Munsi...

SHRI  PRIYA  RANJAN  DAS 
MUNSI:  It was the Patriot.

SHRI MADHU LIMAYE:  You re
peated It. When I  similarly raised 
the Question oi the allegation made by 
Saroja, you  raised  hell. So,  you 
raised the matter here.

*rf?»t£, TffT |

‘iftieltov*my submission is this. . Wes- 
terdfty the remarks made by my hon. 
friend, Shri Priya Ranjan Das Munsi

about Shri R N. Goenka and  the 
subsequent debate warn expunged.... 
(interruptions)  Yesterday,  c*riain 
statements or questions wetm eaqpung- 
ed. Nevertheless, the All India Radi* 
gave publicity to them. .Today you 
hairfe expunged something. Am I 
free to publicise that?

SHRI  H. K. L.  BHAGAT  (East 
Delhi):  It is a very important point
which Shri Madhu Limay» haa raised. 
Here what happens in this House is 
that Members speak even when the 
Chair does not permit them and yet 
that goes on record. I totally agree 
with the suggestion that when a mem
ber speaks without the permission of 
the Chair, when a member  speaks 
evens when he is not' permitted by 
the Chair, his observations should not 
go on record. Shri Limaye is raising 
a question about what happened yes
terday. But I say that in future a)s« 
when a member sDeaks without the 
permission of the Chair, it should not 
go on record.

SHRI PILOO  MODY  (Godhra): 
May I say a word on this?

MR. DEPUTY-SPEAXER:  Let me
make some observations that will help 
in regulating the proceedings of the 
House. It' is not that I am not allow
ing anybody to make submissions on 
this. As I understand it, Shri Madhv 
Limaye says that certain things were 
said yesterday with reference to Shri 
Goenka which, he says, have  been 
expunged. That is what he says. I 
do not know whether they have been 
expunged  or not.... (interruptions) 
You say that certain things were said, 
which were expunged but . which, 
nevertheless, were reported in the All 
India Radio. I do not know whether 
they have been expunged or not. If 
they have been expunged and, despite 
the expunction, if they are reported, 
then I think that is a clear case of 
breach of privilege.

SHRI S. M. BANERJEE (Kanpur): 
How can people know ‘that? 5 After 
all,
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W*. DEPUTY-SPEAKER: Today I 
have expunged everything that has 
keen said by the members after Shri 
tea Shankar Dikshit has made his 
fKttonal explanation igi accordance 

tfte rules.  So. nothing relating 
to this gees on record.

SHRI R. N. GOENKA: Sir, may I 
make a submission?

MB.  DEPUTY-SPEAKER  You 
pipage wait till the Speaker takes a 
decision..

SHHI R N. GOENKA  I shall wait, 
as you want me to do  But let me 
make a small / submission for your 
kind consideration. Yesterday
MR. DEPUTY-SPEAKER:  Do not
refer to what happened yesterday. If 
you make a reference to that today, 
then you have no more right for per
sonal explanation  Therefore, if you 
want your request to be considered, 
please restrain yourself from making 
any observation now

SHRI R N GOENKA-  I bow to 
your decision  But, assuming for the 
moment that

MR DEPUTY-SPEAKER You arc 
again entering into an argument

SHRI R. N GOENKA*  I beg  of 
you to give me a minute  You are 
giving hours and  hours to others 
Can’t you give me a minute’ (inter
ruption*) You have given your ruling 
that if the remarks were expunged by 
ihe Speaker and if they were pub
lished it will create a case of breach 
of privilege against those who have 
published it  I am happy about it 
<interruptions)

SHRI PILOO MODY Sir, now that 
you have disposed of that point, I w*ll 
have to raise another point  We iust 
heard you and other members f*ay that 
things have been expunged from the 
proceedings*

MB.  DEPUTY-SPEAKER;  I did 
not say  “expunged”; I said “if they 
Wave been expunged".

SHRI PILOO MODY;  Other mem
bers say that things have been ex
punged from the proceedings of tfce 
House.

SHRI R. N. GOENKA:  May I tell 
you that the Speaker has told me...
(interruptions)

SHRI  PILOO  MODYr  Members 
have stated here that certain things 
were expunged yesterday.  In  the 
past also  (interruptions',)

MR  DEPUTY-SPEAKER-  If the 
House is  not interested m hearwg 
Shn Piloo Mody, then I will call Shri 
Par ash a r

15 hrs

SHRI PILOO MODY-  I have yet 
to make a submission; I do not want 
to shout

MR  DEPUTY-SPEAKER:  Kindly
be brief 1

SHRI PILOO MODY  Sir, we have 
heard Members constantly referring 
to sompthmg that was expunged yes
terday  This expunction  has  been 
going on for a long time Today also,
I heard you say to the record keepers 
that nothing will go on record.  I 
think, this* is the  most  dangerous 
practice that we have started. Some
times it is said here, sometimes, it 1* 
removed w chamber  I  think,  the 
debates are being regularly edited by 
sompbody

MR DEPUTY-SPEAKER:  Not m
the Chamber It was by a clear order 
here

SHRI PILOO MODY:  I find that
the debates have been actually edited 
by responsible people, edited by those 
who are interested  I think, this pro
cedure of trying to expunge some
thing from the record is wholly un
parliamentary. Only  those spsdtfte 
words which are unparliamentary can 
ever be expunged. Anything else that 
goes on record ana* be there lor his-
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[Shri Piioo Mody—fontd ]
toqy to judge There is no reason 
why we should sit on judgment, iyhe- 
ther the Member should oi should 
not have said something Let history 
judge that If Members have -said 
things that are nasty and undignified 
let it be judged by history Why 
should the Chair protect them by ex
punging the remarks?

SHRI SAMAR GUHA (Contai) Sir 
1 want to make a submission to you 
I do not feel concerned about Mr R 
N Goanka, as an industrialist

MR DEPUTY-SPEAKER Why go 
into that’

SHRI SAMAR GUHA But certain
ly, I am concerned with Mi R N 
Goanka inside as a Member of the 
House I want to make a submission 
to you

MR DEPUTY-SPEAKER If you 
disturb the hornets’ nest and the hoi- 
nets are angry, there is no question of 
any submission

SHRI SAMAR GUHA Yesterday 
I myself heard twice on the All India 
Radio in Hindi and m English, “Today 
m Parliament about the episode that 
happened m the House

MR DEPUTY-SPEAKER I have 
given my ruling on that

SHRI SAMAR GUHA You have 
not said categorically, whether tnose 
remarks were expunged or not

MR DEPUTY-SPEAKER I have 
to go by the record

SHRI SAMAR GUHA As the mat
ter still remains open and you have 
not given your conclusive directive, 
in continuation of yesterday’s news in 

pgraXB as well as over the AH 
India ^adio it may continue again 
What is the ^protection for a Member 
of ithe Howe? therefore, I want to 
fcnpw wfteflior you are giving any 
clear dtaecttve that until and untess 
you come to  any conclusion, whether

it was -expunged *r not, nothing 
gardimg the matter *that was *ai*od 
hew? yesterday can come either Ha' 
the newspapers or over the Ail Indfet 
Radio <*

SHRI S M BANERJEE (Kanpur) 
Sir I accept your lulmg, whatever 
you have given But I was surprised 
when it came on the All Ividia Radio 
I put a very simple question m the 
House, whether the name which ap
peared m the Patriot is the name of 
the same person who is a Member of 
this House, who is involved In fie- 
forgery

I know him to be a gentleman I 
only asked Is he involved *n the 
forefery’  That only I asked I never 
asked anything else That was not 
expunged That is onl> what I asked

MR DEPUTY-SPEAKER I do not 
think there is anything that calls for 
my ruling now

SHRI SAMAR GUHA I wanted 
to know whether there is any bar on 
the All India Radio or any newspaper 
to cairv the news about proceedings 
which have been expunged

MR DEPUTY-SPEAKER I have 
been a Piesidmg Officer for the last 
four years now I have discovered 
only three methods of running this 
House One is to allow the Mcmoers 
to say anything that they want and 
I sit here and enjoy everything That 
is one way Another way is that when 
Members raise a point of order

SHRI FILOO MODY The thud is 
to dissolve the House

MR DEPUTY-SPEAKER I will 
dispose that point of order .and the 
third is when Members raise all 
kinds of points of order, I note them 
down And dispose of them together

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS m m  X  RA0HU 
RAMAIASt)* There to the ftwitfh 
method That i* you; iolhwr ttwf 
procedure
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MR DEPUTY-SPEAKER That is 
l tune-old method

SHRI PILOO MODY. Expunge his> 
remarks

MR DEPUTY-SPEAKER Since 
these points have been raised and 
Members will not be satisfied unless 
I make some observations, then I will 
make some observations After that, 
kindly let us go on with the regulai 
business

In the fixst place, Mr Mody objects 
strongly to the residuary powers, of 
the Speaker to expunge You laised 
that objection I agree that the powei 
of expunction has to be used very 
sparingly and only when it is in
escapable, it has to be used Just 
now I have expunged everything that 
was said because it became a debate 
I expunged

SHRI b M BANERJEE Not ex
punged, only it was not taken down

MR DEPUTY-SPEAKER Some 
might have been taken down and somt 
might not have been (Interrup
tions) 1 said that strictly according 
to the iules because the rule about 
peibonal explanation is that no de
batable matter should be laised and 
»oon aftei Mr Uma Shankar Dikshit 
&at down, certain things were sud I 
was myself caught by surprise Thmgb 
were thrown against each other which 
became not only debatable but ac
rimoniously debatable and that is 
why, according to the rule I have ex
punged all that and I ruled that noth
ing would go on record

Now, about your point, I had only 
made a hypothetical statement because 
1 do not know what happened yestei- 
<3ay i <j0 not know whether these 
remarks have been expunged or not 
Tt is a matter of record If the Spea
ker has said that this should not go cn 
record and they did not «o on 
record, then, 1n spite of that, if a r.ews- 

guper or All India ft*dia or ihe 
vision network or ay other mass media

reports it then, I think *t constitutes 
a breach of privilege. Bfcrt, whether 
it has been expunged or not; I do not 
know

SHRI SAMAR GUHA I did not 
raise that issue I am not speaking 
about what is expunged today and if 
it comes m the newspapers and ocft 
the radio tomorrow (Interruptions)

SHRI PILOO MODY What is this’  
Did you hear what he says’  He 
says *

MR DEPUTY-SPEAKER This will 
not go on jecord

SHRI P K DEO (Kalahandi) It 
is most regrettable that a government 
mass media like All India Radio 
should have earned this news (In-
tem ip tions)

SHRI SAMAR GUHA I want to 
diavt your attention that the Mimstei 
of Parliamentary Affairs should have 
some control over his Members WiH 
there be no end to this kind of vulgai 
remarks’

SHRI K RAGHU RAMAIAH He 
just retorts to what you said How 
do I come into the picture’

SHRI SAMAR GUHA I want to 
make a submission You were sitting 
in the Chair and certain observations 
had been made Are we to continue 
m this fashion’  Otherwise there is 
no end to it We can understand 
strong anguage strong words but not 
abusive words We can understand 
strong criticisms but not vulgar 
woids and abusive words You have 
to expunge it Otherwise there is no 
end to it

srt vrs* | w r  fan*
& sct i
MR DXPUTY-SPBAKERj I wa* 

going, to deal with the points raiapd 
by Mr Guha and in between womb*

♦Expunged as ordered by the Chair
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body else scud certain things to some
body else there and strong objection 
was taken, I did not hear it but Mr 
Mody raised his voice and said that a 
particular expression was used which 
should not have been  used  agamst 
each other  It is most  unfortunate 
That should not go on lecord  That 
will not go on record

SHRI R N GOENKA  Can you 
call a  Member  like  that’ I take 
strong objection to it

MR DEPUTY-SPEAKER  It will
be wise, Mi Goenka if you at this 
stage contain yourself and be patient 
until the Speaker gives you a chance 
to make a personal explanation  If 
you lose yow balance now and  get 
excited then you only provoke other 
memboi s

SHRI PILOO MODY  I would like 
to know why theie js no decision on 
this today

MR  DEPUTY-SPEAKER  I don t 
know anything  Order please

sft <mrairc OTPft (^0

 ̂  ^  *TV'*r f fr 3'  *

far# fVF *T*' 'W

t?
MR  DEPUTY-SPEAKER  Shu 
Parashar

15 15 hrs

STATUTORY RESOLUTION RE DIS
APPROVAL OF MAINTENANCE OF 
INTERNAL  SECURITY  (AMEND
MENT) ORDINANCE

and

MOTION RE  DISAPPROVAL  OF 
PRESIDENTAL ORDER  SUSPEND
ING CITIZENS'  RIGHT TO -MOVE 
A COURT AGAINST  DETENTION 
ORDERS UNDER MISA

5, 1974  of Foreign Escfumtfe *#> 
etc., etc., Bill

and

CONSERVATION OF FOREIGN EX
CHANGE AND PREVENTION OF 
SMUGGLING  ACTIVITIES BILL— 
Contd.

PROF NARAIN  CHAND PARA 
SHAR (Hamirpun)  Sir, yesterdav,
1 was referring to the enormous 
dimensions that the problem of smug
gling has assumed  According to the 
Kaul Committee leport there was con
sumption of illegal foreign exchange 
to the order of Rs 160 to Rs 170 crore* 
per yeai and, Sir, it is veiy disturb
ing to discover that a parallel Re
serve Bank has been set-up by the- 
smugglers m Kalba Devi at Borrrt̂ 
which has a cj pital of Rs 1,500 cr'n e« 
The problem is concerning so mam 
points

First of all this has the fUt.u an<jr(c 
which should get the attention ol this 
House  So much of foreign exchange 
is lost  We are given to understand 
that seizures to the ordei of as much 
as Rs 17 lakh4- pei day arc  takmi? 
place  Then there is a socia] an̂lc* 
We must understand that even suth 
•n  ius?us'‘ body  1ht  I av\  Commis
sion was lort ml to comment tb i(  it 

md} brought undf'r the putvie’w, >t' 
preventive detention  The Law Com
mission in its 47th report obsened 
that item No 9 m List I of the Seventh 
Schedule may be amended and in 
addition t0 defence,  foreign  affairs 
anothei thmp should also be added 
rtujmely effective realisation of duties- 
customs and excise—and conservation 
of foreign exchange This is something 
tomrng fiom an imortant ludicial bodV 
and, ther'̂ore, this problem crlls for 
our attention  Similarly  the  most 
important body of this House, the 
Public Accounts Committee, also  in 
its report obsened that smugehng 
adopted larger dimensions  In view 
of this background and «* larg«» num- 
be» ef people who have been involv
ed in it mostly of inti-social type who 
do not belong either to the weaken 
section or the honest professions—it- 
has become essential for the Govern
ment ,of India and for the  Finance
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# Minister «o bring forward a Bill to 
suggest certain remedies to provide 
relief to the weaker sections of society 
from the clutches of these smugglers. 
It is high time that this Ordinance 
which is being replaced by a Bill gets 
the unanimous support of this House.

I want to take it outside the politi
cal pulls and pressures. I can assure 
my friends on the other side that they 
should also understand that if their 
grouse is that nothing has been done 
so far then their grouse should no 

f- longer be valid that nothing is being 
done. So far as the problem of this 
arrest 0f the smugglers is concerned 
through various lacunae which are 
available in the legal system they are 
able to exploit the situation and get 
released which they do not deserve. 
So, the law should be tightened. Even 
m some of the advanced socialist 
countries economic offences are being 
made more and more cognizable and 
it is realised that unless economic 
•flfenders are not -given harsh penalties 
hke offenders of criminal offences then 
(he problem wjll not get settled.

So, I congratulate the Finance Minis
ter who has come out with a golden 
measure so that there is justice to 
society. Smuggling is the bane ond 
<urse of our present day economy and 
it is th® only thing which is responsi
bly for the operation of black-money 
and nse in prices and unlimited cor
ruption.

Sir, I am not entering into any poli- 
t»rul controversy. But, it is hiijhtimc 
that' the weaker sections of the people 

I«4ia who have been the merciless 
victims in all these operations of black 
money and smuggling are able *o feet 
their dues. All political parties are 
represented in the. House. Let us 
nse with one voice in recognising that 
smuggling is not only an offencte but 

is also a socio-economic offence and 
must be treated as s.uch. A serious 

punishment must be given to these 
offenders.'* These people £ay that the 
fundamental rights must be available 
to those people. When Article 3S9 of 
the Constitution was framed, it did 
not envisage that the fundamental

rights would be available to those 
ruining the economy of the country. 
In item No. 9 of List I of 7th Schedule, 
defence was mentioned. Defence was 
above all considerations. When the 
words ‘entemai affairs’ were mention
ed, this was done at the highest level. 
This involves security of India. There
fore, the smuggling and the allied 
activities should be punishable to the 
same extent to which the offences, 
endangering the security of Indiâ  are 
going to be dealt with. So. in view 
oi all this, this is a step in the right 
direction. And it is hightime 'hat we 
realise this. When we talk of funda
mental rights, they should be avail
able to honest citizens who are willing 
to carry on their day-to-day activities 
in this world and who are willing to 
follow the honest nrofcssions. No 
loopholes should be there in the law 
for th<* smugglers who are ruining the 
economy of this country. They not 
only create have in this country but 
they also endanger the security of 
India. They also endanger the very 
existence of our society. They are 
responsible for much more heinous 
crimes than any other crime in this 
country.

In those circumstances, I plead that 
no kind of mercy should be slh’wn to 
the smugglers who plead for it in the 
name of fundamental rights. I plead 
that no mercy should be shown to 
such people, who claim the funda
mental rights in the name of our Con
stitution as this would do injustice 
to the very fabric of our society. We 
w,mt to contain his underworld and 
we want to drown this into the ocean 
of forgetfulness and into the abv<s* 
We cannot pass a law with loopholes. 
So, to plug those lopeholes* we should 
give most rigorous punishment possi
ble to these people so as to create 
a climate of security and a society 
in which an honest man can live and 
work. It is hightime that this Bill is 
adooted as it receives a unanimous 
support of the whole House and also 
the* support of the citizens of this 
country. What is happening today is 
this. A weakman’s voice is perhaps, 
ndt heard and he is unable even to
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move the court and get jwtioe. But, 
a smuggler will he able to get any
thing that he likes with the black 
money that he has got  We wanl to 
check this

People must realise the gravity o£ 
the situation  Therefore, I plead that 
the entire House and all sections of 
the House should lend their unstinted 
support to this Bill which is veiy 
important

THE MINISTER OF WORKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS  (SHRI  K   RAGHU 
RAMAIAH*) Yesterday, it was agreed 
that five hours should be given for 
the discussion and then w<e may take 
clause by clause consideration  But 
five hours are over  So I seek your 
permission m the mattter

SHRI P K DEO (Kalahandi)  We 
are 13 m number  And we should be 
given time

MR  DEPUTY-SPEAKER  There 
are some groups who have not yet 
spoken  In fairness to them,  they 
should be given the right  And no
body’s right should be taken   Now 
I  see the names  Nobody should 
have the right of speaking again more 
than once  Mr Janes war Mishra is 
there from the BLD.

SHRI K RAGHU RAMAIAH When 
will you call the Minister1’

M  DEPUTY-SPEAKER   You 
help me  One of the names is that 
of Shn Janeswar Mishra, BLD  He 
m the first to speak  Mr Somasunda- 
ram of the Anna DMK is slated to 
speak, nobody spoke from that party 
I think parties which have field their 
speakes should not speak again CPt 
(M) ha> spoken  I shall give oppor
tunity oily to those two speakers and 
after tbit I shall call the Minister

SHRI SHVNATH SINGH (Jhuny- 
hum):  What about  the  Congress

MR. DEPUTY-SPEAKER:  If you,
want I will call yw* I h*ve .eight 
names from the Congresft Party «n4 
if you want, I shall call all the eight 
names There is no harm. I will never 
discriminate  But I am saying this 
because your Minister is again, and 
again saymg that we*  are  behind 
schedule

SHRI K RAGHU RAMAIAH   I 
request all our Members not to insist 
on their right

mrTBrav qyfcq-, to $ fcwr t
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% fWPF   %̂*TFT n̂f ̂ T, %**T
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W fN ̂  cPT̂ HFT eft T̂) ( fa   35?rft 

rTF̂Ct 5Pt mfti ftfan ̂  ?T̂t cfT? ft 

^R-1 fa clFffTT  *TT̂ % *̂lft ̂  

TT3Tf̂ STfdSfft |   ft JTl̂ij- I

TTft̂r,  f̂irer % <rraK <rc 

w   ft 'rw ?rt   ftfasr ̂arnr 

^ | fa ̂    ?Rf ft ar$**r % irwrr 

«r nPrfkvf % «r%fTT tftft wrft Tjft 
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wtft ̂rr ̂  if (̂ ?TFfT̂ftT *r̂ Tfr m fa 
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 ̂  r̂r   | m   i îwr«r 

w*?t fft  tiw-zxtit vtft | 

at srff q-̂ m  ̂i frdr
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<wr *m wt  ̂ $ *f*rr

ift Wi| at er̂ ^TR *npf ̂ rr, %fa*» 

*mr*$  f&ra fa «r? *w  *r r %*rr 

ft:  to ?ft

ŝft far *$ f̂cT s?r m̂rurr̂ 3n 

grnwr 11   ̂  t t—sjtr ssrrs?

s*r *f̂rr SfsrsrtsR  Tnf<rf?r *

snfor v^f rnnrm̂t%

*?T T̂ 4 I  TOT̂r nft fWT

'jflWT I

r̂6r grm—?r ?r>r *fiwrr $t ?fmrr?r 

*p̂r t»   ̂    ̂ r̂f̂sFT

*&frsrss f  fê nf? *ftarr *rr wsfarsr 

smtW? $ miTte  11 far* ̂ :t 

ifrr :snt*T> fm ^wnpfen: Tt 
ftrcr ’sfft-ansrrft  ̂  r̂|ir,

g«% feFrm eft  r̂,

f3RT% fasrra; n̂t fesrnu

m̂fansV *r?t **$»ri sttt  *r

q*P ̂EfT  sfR fŴTT arer |, sflfsr SPR

5 ni*r %?tt g  3:i»r fts 5rarR  ^

3$ apt %'IOTWT t,  ^ fatf 3fTT-3TR 

f̂TCtW <TST 4T% 5T£TR *Tpft TT Sffor? 

apT T̂T*T jp̂t |— 

nft |, 'cT<TTWr<j>T ĤTW I «R ft

f€F Trsnm  fst t srk «r?m 

?r? 2jtt spr̂rinT  |  n̂% ̂fr

f̂tere | ̂  ̂  t err** 9vrg r̂ 

 ̂̂  f—  ̂ h*tt *f i 3n*rtfTEfT, 

%̂rr̂r, rm nRW»r, Ĵfwcr? 9rN?ar, 

sr̂ WRncnr wjrtpt, ̂«rf̂rrc, 

ĤgygpyTT v*t$*tr  —

 ̂?T 'fpff  JT̂T «R̂ RT̂ t̂rf«ftf̂ 

 ̂w<TTT̂ 11 r̂?r  ̂f® Sfm amr* 

izprrt % 11 ̂-fr <tt ̂  six

?r  »ft srr̂r ̂  

$m n(t 0r i mi *ftfeftrar irrr%

tftf, ̂rtrr  wi1̂ , an̂r̂ft 

f̂rf̂, Wfv?r srarpT «nsft aft1 ̂ nrr ?rff 

ifWt, «Rfff% *rref?r 5t |

 ̂ ̂ftr% <wrfJum̂f% ’firrft’ 

ar*rr̂

r̂̂ rt—wf̂ r̂ rhsr̂jff̂tr̂ i

 ̂ ?rrar iftawr ̂fj- % 

3»«tt  sst |, f% ft r̂̂ft  f*ft

xR5TT?r «TT ?r̂X?ft -?5t %, f̂%n «F?rr tff 

?rft  ̂ t —  ̂*'f ̂   nflri 

|—?nft f̂fV it̂ tr 5ft snrc srsrn?f jtstV 

f̂t  % ̂ r |, f̂nEr̂t  tfr

wft̂f̂ wrT̂ wStarwlrwT̂ »T||f̂

STf TRT̂ ?fT cr ^T  ̂ t?T I t 

r̂sft  ĉn̂ ̂;t 43   ̂.

«f>̂ WRF?r «T3  (JT̂ Hf) .

f̂r̂rr | ?

fw: t <t? vt ̂ r̂ert 

I—^  r̂r?n  —

“I know many political beggars 
who shower abuse on me in  the 
light of the day and call me vile 
names but come with  a  begging 
bowl to me in the darkness of the 
night/'

fr̂ft f?fV  % wtfV ftrrsrr̂t 

%  w ̂ rr fa«TT «rr f«i*

=̂n*rar ?r—̂fr<fr <̂rr %  ^—

3V̂1ffWT4TWRFfWVtf<WT «rri

4hvm«& :̂ Pr̂ *ifr|,w»

r̂fr¥?  im wf̂t | ?

On the country, in that very  article* 
of Mr. Shamim, he has said, it  is- 
utterly wrong that I mot the Prime. 
Minister*
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j *  <r*,

WSHW  «pr * 3TPT, flfffip
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?rfV wtitt fTrn eft Jr #5% ?r§V

m%,  ?<*r¥r̂t nTft  fw?r?ft 1  wrtff  %

 ̂ f̂r ̂f̂rnr?   ̂crt 

vffV ctĉ   |mr?  ̂;Tcrr «tt r

?T *fto fJTTo TT̂r  ̂ 1947 %

TOR % ̂fPT 5TM  t̂

%-m̂ ̂  |, %ft̂r <r̂  f̂tf »ft 

^ ̂c?rnr̂ spt |rnr̂ ̂  ̂t̂tt t

T̂s*r§r *%m, % =arTjr*rr 

ft: srnr̂ ft ft % mm «Pt to  ftrm arnr 

%ttx Tî q̂̂r 5ft % ?tppu *Ft «r?w?r # 
*t Tt̂ % ftwr ̂rt *rsirrfc»r r̂rft 

ftsai I, wt arn̂r ij  q̂f % 

r̂spftf?r̂ srfcrsfsEff t̂ ?r*rn<T  %

% wr̂ mr, «rtr vRt

ftw ̂fr ftranr |, ̂ frt ̂rrO' argprgr % 

tk Hkt ftrarr n̂w t

MR.  DEPUTY-SPEAKER:  The
Minister.

SHRI  K. S.  CHAVDA  (Paean); 
Sir, 1 will take only two minutes. I 
will not make a speech. 1 will only 
ask a question.



aax re. 9 * c m n iMISA\ <md con*ervation
m  DEFUTy^SFWAICEn; No

please.

SHEl K. S. CHAVDA: I hBV6 not
spokeft at all throughout the suasion.

TUB MINISTER OF FINANCE 
(SHRI C. SUBRAMANTAM): After
my speecSj he C9h put a question.

MR. DEPUTY-SPEAKER: You
can put a question after his speech.

SHRI C. SUBRAMAN1AM: Mr
Deputy-Speaker, Sir, the House is 
considering a very serious matter, 
Dice, smuggling and racketeering in 
foreign exchange which is undermin
ing the economy of the country. 
Whatever might have been the tone 
of speeches, I am sure, "There is 
nobody in the House who supports 
smuggling or racketeering in foreign 
exchange. Therefore, I am sure, this 
House is interested in taking effective 
steps for the purpose of preventing 
these activities___

SHRI PILOO MODY (Godhra): 
Effective, not selective.

SHRI C. TSUfiRAMANIAM; Effec
tive. i agree. That is what I am 
saying. I did not say, “selective”. I 
said, “effective” . We have to take 
effective steps for preventing these 
activities.

In my opinion speech, I had nar
rated the various steps That had been 
taken previously and, ultimately, we 
came t° the conclusion that unless 
there is preventive detention, it will 
net be possible to break; this racket. 
It is mainly because particularly 
those at tfie top level who are smug
glers keep themselves as far away 
as possible from these activities and. 
therefore, it is very difficult to have 
direct evidence to implicate them in 
any criminal case, and'to have them 
prosecuted in a court of law. So, 
they can be only connected by cir- 
cumfctantiel evidene that these people 
are indulging these wrious activi
ties. And they are the key figures.

& aW* of Itoretotf fttecta*** a$r 
etc* etc., am

IT w* want to* take h M  vt *h*k«y 
figures, particularly, the key figures 
who after having earned the money 
through illegal activities, try to 
invest them in s6m« legitimate acti
vities also just to demonstrate to the 
people that they ate earning money 
through other activities.. . .

SHRI PILOO MODY: Like Maruti.

SHRI C. SUBRAMAKLAM: Or in
your Company also. That is not the 
question hefe. Wherever it might be.

They not only carry on some legiti
mate activities but some beneficial 
end charitable activities also. As 
some people go to Tirupati for 
the purpose of depositing money 
there to get away from the sins, so 
also the “smugglers indulge in these 
various beneficial and social welfare 
activities and pose as patrons of the 
poor people and patrons of the de
pressed sectidhs of the people. That 
is how they mislead the society as a 
whole, that they are not only honest 
citizens but citizens who are inte
rested in the welfare of the various 
sections of the people-----(Interrup
tions) . Why is he interrupting like 
that? When he speaks, nobody in
terrupts him. I do not know why he 
should indulge in this activity. This 
is some sort of smuggling in the 
debate.

Therefore, this is an impression 
they create. That is why perhaps an 
hon. Member went to the extent of 
saying, declaring in this House that 
Haji Mastan is much more honest 
than the Members of this House... 
(Interruptions).

SHRI S. A. SHAMIM (Srinagar): 
I still maintain that he is more 
honest than any o f you.......(Inter
ruptions).

SHRI C. SUBRAMANI AM: 1
respectfully submit that after all we 
belong to the same trilje, the same 
political tribe. Do not you think that 
when you throw xn̂ id on that
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will stiek on you  ah»?. . (fnterrup- 
«onf>

SHRI PILOO MODY:  •Wah, v)ah\
You may be interested in protecting 
yourself but I do not want to protest 
myself.

AN HON. MEMBER: Very good.

SHRI C. SUBRAMANIAM:  Be-
cause you do not care for your repu- 
tation. (Interruptions!

SHRI PILOO MODY:  After all
we  sit here  from 11 a.m. to 6 pm. 
Don't you thinS; that this mud does 
stick on to me?

AGRAKAYASrA 14, 1866 oj Foreign XxtKqfrg* 334
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SHRI C. SU88AWAHXAM: Vow,
he has written a WU? *0 t% l̂riiae 
Minister and I am replying' to it

SHRI  K 
(Badagara): 
Patnaik also.

P.  UNNIKRISHNAN 
Talk about Mr. Biju

SHRI PILOO MODY: In the name 
of Biju Patnaik, our Party’s money 
has been taken away by them. Two 
Commissions  were  appointed  and 
seveial  inquiries  were  held  and 
finally, this is all what you can do. 
Interruptions)

vh  ftW :

«f>T  I

«w frm 7 f r fr\ WTJre ̂   r 

 ̂  % fara

0 ̂ fast spf  **tt «Tt iww

it  fam *3%  W   *it ?3i 

i  ̂ *pt

% *faCt* I at £  ̂ WTT 

g TTTW t̂  % fafa fa ait

«it\ issrnrv % *ra w  <t o.̂ faast 

|  ttCift t̂ flit W tf $ W t 3TH 

% ®TT«r ̂  T̂t «ft fftT  «t 5T3T

tW*T I *V; «« 1 snft

 ̂ ®rfi  Sr t̂ it 1

SHRI PILOO MODY:  The money
you have taken from Mr. Biju Pat
naik belongs to the Bharatiya Lok 
Dal. You kindly return it. You think 
you can suppress the Opposition in 
t$* fashion? —

SHRI PILOO MODY: 1 have not 
written to her.  I have written to 
your Ministry.  I have sent only a 
copy to her.

SHRI C. SUBRAMANIAM:  I am
writing to him explaining the Cir
cumstances  if the money belongs to 
the Party, certainly you do not place 
it under sarees..

SHRI PILOO MODY:  Of coursê
it is hidden like that. Where do you 
hide your money in your house?

SHRI C. SUBRAMANIAM:  That
is not the question now here.  You 
will get the reply from me.  ~ '

SHRI PILOO MODY: Mrs. Gandhi 
gave it in charge ol Mr. Malhotra of 
the State Bank of India.  Do not 
give me sanctimonious and 'FEwiSSnsi- 
cal lectures on where the money is to 
be  hidden . (Interruptions)  Why 
did you menTJftn it*'

SHRI C SUBRAMANIAM:  Why
do you futther prolong it?

SHRI PILOO MODY- I would like 
to discuss Biju Patnaik in this House.

SHRI C SUBRAMANIAM:  [You
better discuss it tfrfcT we will ’ know 
very interesting facts about him.

SHRI PILOO MODY:  WJbat right
did you have to raid the office of the 
Bharatiya Lok Dal in Bhubexfewar?

SHRI PRIYA RANJAN DAS MUN- 
SHI: Because they arfe hiding money.

SHRI PILOO MODY:  Tomxwrow I
will go and raid your office including 
the Finance Ministry and, the day is 
not far away.. (Interruptions)

SHRI  C.  SUBRAMANIAM: X
would only say that if the BLD is to 
keep money in this way, I wish them 
goodlucJk.
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' SHRI PILOO MODY; How el#e 
will you suggest to ,4teep money? 
Kindly give me your suggestions, 
Mr. Finance Minister.

SHRI C. SUBRAMANIAM; Then 
come to me tor suggestions.

SHRI PILOO MODY: Why don’t
you come to me to give the sugges
tions?

SHRI C. SUBRAMANIAM: All
right, I will come to you.

The point for consideration is this 
I was msfWhg the point that it is not 
possible to get direct evidence to 
involve them in specific cases even 
though WtrtTre abTe~to""get some in
direct links to treat these people as 
the key patrons and as the key 
persons in operating these rackets. 
Therefore, it is a question o f . .

SHRI R. R. SHARMA (Banda): 
There must be some circumstantial 
evidence if there is no direct evi
dence.

SHRI PRIYA RANJAN DAS MUN- 
SHI: Why are you defending these
smugglers? Please listen to the 
Minister.

SHRI C. SUBRAMAN \M: It can
be only by what we call preventive 
detention. It is not a punishment. 
It is for the purpose of preventing 
persons from indulging in certain 
sorts of activities which are inju
rious to the economy of the country, 
which harms the country.

Therefore, this has got 'o  be pre
vented. That* is why the Constitu
tion has provided lor *Preveritive 
Detention*.

If there is a direct evidence in any 
case what you do is, you straightway 
prosecuie him and then get him 
punisfied. But the Constitution has 
also provided this, that in certain 
cases Preventive Detention also could 
be undertaken and it is that provi

sion which Wu wanted to w  tor the 
purpose of arrertihg these people and 
detaining then so that they may not 
indulge in these activities.

Then a question has been put by 
Shri Vajpayee which I would like to 
deal with. Having moved the Mo
tion, I am sorry, Shri Vajpayee is not 
here to listen to the reply. We have 
been discussing this Act here lor the 
past 4 or 5 days. Suppose we give 
enough notice to these persons who 
have got various other methods of 
concealing themselves, do you think it 
would have been possible to round 
up large number of people as has 
been done? Therefore it has got to 
be done without notice, in an emer
gent manner, and {Set could only be 
done by issue of ordinance. Apart 
from any other factor we have to 
take into account the nature of these 
peoole we are dealing with, the re
sources at their disposal, the war in 
which they indulge m *rh smuggling 
racket and the foreign exchange 
racket and the foreign exchange 
racket, the only way to round them 
up is to take them up by surprise, as 
quickly as possible, as early as possi
ble.

So, this is what exactly we have 
done and if this is objected to by 
hon. Members, saying, no, no, you 
should have come before the House by 
giving a regular Bill and have it 
discussed for days and weeks together 
and given them notice saying this is 
the action which we are going to 
take, I am afraid, we would not have 
taken any effective action. And I 
have alpready told the House why 
effective action was necessary in this 
case.

Certain persons went to the court, 
particularly to the High Court 
Till now all the cases which ere 
decided by the Supreme Court relate 
to political detenues where the stand
ard has got to be very strict. I agree 
particularly political detenues have 
to go through th esirictest scrutiny 
possible and that scrutiny has Been 
made by the Supreme Court and they



have laid down the laws, they have 
'laid dowh the principles when a per
son dbuld be detained.  Such cases 
have befen with reference to political 
detenue*< But the point here Is with 
reference to smuggling.  And as far 
as Smuggling is concerned, as I have 
already stated, when they indulge in 
smuggling activities, foreign exchange 
activities, etc. a different set of prin
ciples will have to be adopted for 
that purpose.  This matter has still 
not gone to the Supreme Court for a 
decision.  Unfortunately the High 
Courts have to follow the  ruling* 
which have already been there, the 
precedents which have already been 
laid down in the Supreme Court with 
reference to the political  detenues 
and that is why, taking advantage of 
this Section 359, we thought for the 
present at least,—for the emergency 
for the next six months at least,—we 
should take them away from the 
approach to the courts, and it is 
from that point of view that the Pre
sidential OrcLer was passed and I am 
here to fully justify that taking into 
consideration the circumstances in 
which some of detenues had been re
leased on the basis of principles laid 
down by the Supreme Court with 
regard to political detenues.

AN HON. MEMBER: Do you~now
agree that MISA had been used 
against political opponents?

SHRI C. SUBRAMANIAM:  If any
hon. Member brings to my notice and 
is able to prove that this Ordinance 
which has been specially promulgated 
against smugglers has been used for 
political purposes, I am prepared to 
apologies. Uptil now no individual 
case has been brought to our notice 
that this has been done with a poli
tical motive.

(Interruptions)

SHRI PRIYA RANJAN DAS MUN- 
SHI:  I have been hearing this alle
gation that  political  opponents  in 
West Bengal have been detained 
under MISA for the last 2-3 years. 
With due  respect to the  leaders of

the Communist Party I say the Say 
they will give me the list of the 
names district-wise as to which are 
the  persons  arrested  under MISA, 
I  will get  them  released.  'They 
cannot publish the names. You take 
my challenge. You publish the named. 
You  cannnot  publish the names be
cause they are criminals. (Interrupt 
tions) Give me their names and I 
will plead for their release.

16 hrs.

SHRI NOORUL HUDA, (Cachar): 
Who are you to plead for their 
release?  (Interruptions)

SHRI DINEN BHATTACHARYYA 
(Serampore): 145 persons are detained 
under MISA. Is he the Pxbne Minis* 
ter?  (Interruptions).

SHRI C. SUBRAMANIAM: I  am 
not considering the MISA which has 
been enacted long ago. We are con
sidering the specific Ordinance and 
the specific Bill which has been 
brought forward for replacing the 
Ordinance.  This  Bill  specifically 
deals with the smugglers and others. 
As far as I am concerned—I am sure, 
the Home Minister will be able to 
answer those questions—I am deal- 
ing with the smugglers; I am dealing 
with the persons who are indulging 
in  foreign  exchange  racketeeering. 
If anybody  says that so  many cut 
of 500 or 600 persons detained under 
MISA and put in jail for smuggling 
and foreign exchange offence under 
the Foreign  Exchange  Regulatioaa, 
then let them give the list of thiaw 
names. Then, I am prepared to look 
into it  I am prepared to say'that 
none of them belong to any of the 
political parties either on this side 
or that side. They belong to a group 
which are indulging in these illegal 
and illegitimate activities. Therefore 
do not mix up the'two. Those who 
have been  detained under MISA as 
political detenues are quite different 
If you mix that up with the smugglers
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it wm only further tarnish the image 
pt the political parties. Therefore, I 
Itieught that 'the whole Houae must 
Agltee on this that tine smuggling 
Should be seriously and effectively 
dealt with. Therefore, I would res* 
peetfully urge on the hon. Members 
to confine their remarks—even their 
interruptions— to the administration 
or wor'Kthg of the specific ordinance 
and the bill which is going to be
come law. If they want to make any 
observations with regard to that, I 
atn prepared to consider that. But, 
if they bring in the working of the 
general MISA with regard to politi
cal detenues certainly, that is not 
relevant for this purpose. Those are 
for political activities. Let us isolate 
those two. It is a question of how to 
deal with these. That is why I said 
that this could be done only on the 
basis of not by punishing them but 
by preventing them from indulging 
in these activities. We have taken 
steps. 500 or 600 persons have been 
put m prison. May be quite a few 
of them may be still out.

SHRI PRIYA RAN JAN DAS MUN- 
SHI; Shri Raj Kapoor is still out.

SHRI C. SUBRAMANIAM: Quite
a few of them are still out. But, still, 
if we lake into account the smuggling 
activities which are flourishing at a 
very high level, we can claim that 
their back has been broken as far as 
smuggling activities are concerned.
I tried to get a report of what is 
happening in those areas from where 
these articles are smuggled into India.
I am reliably informed that crores 
worth of articles which used to be 
smuggled into India are now heaped 
there and that they have no value 
Whatsoever. Therefore to that extent 
We have broken the back of these 
activities, for the present I agree.

1 want to make this quite clear that 
this is not going to end the smuggling 
activities once for all. This is the 
first step we have taken. We have 
te take a aeries of other follow up

" a y a - ’ 1 * *

trying to gpt speed boats to inter
cept file various kjnds « f  boats and 
vessels ‘which smuggled goods into 
India* Even with theae-two boats a* 
I already said on another occasion we 
have effectively intercepted a few 
boats coining to India and (Be value 
of the article* already se iW  fe about 
a crore of rupees. We have spent 
otfly fts. 40 lakhs on the purchase of 
these two boats. We have to Kave 20- 
boats by the end of March and our 
fleet will be in hundreds within the 
next one or two years---- (Interrup
tions)

SHRI PILOO MODY: How much
commission are you getting?

SHRI C. SUBRAMANIAM: It is a 
silly thing to suggest.

SHRI PILOO MODY: Are you
saying that Ministers do no take 
commissions?

SHRI C. SUBRAMANIAM: The
Fa]staffs of this Parliament should be 
put a stop to. You cannot be a joker 
always like this.

SHRf PILOO MODY: Tell me a
single Minister who does not take 
commission.

SHRI C. SUBRAMANIAM: It is
nonsense. I do not think he is en
hancing the prestige of the nation by 
these remarks; certainly he is not 
interested in the pifestige of the 
nation; he is interested in doing the 
opposite.

SHRI PILOO MODY: These cheap
jibes will not get your anywhere. All 
the nationalism belongs to you?

SHRI C SUBRAMANIAM: You
go about with an arm band:'I am a 
CIA agent. Are you not mshamed of 
coming and speaking here?

SHRI PILOO MODYr Are you not 
ashamed of acc&sing me? I tKink he
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was ib litUt ttMtat IcteUlgept; 1 have 
to change my opinion.

mm C. SUBRAMANIAM:  I am
glad you are changing your opinion. 
I <j© not want any compliments from 
you; it is a ‘dis-compliment* to re
ceive any compliment from you.

As I already stated the detention 
of the top persons alone will not be 
the answer to the smuggling activi
ties. We shall have to take preven
tive measure lor the purpose oi seeing 
that smuggling activities  are  not 
carried on. If not, I am sure many 
more Mastans will come forward for 
carrying on these activities. We shall 
have t<n take further preventive ac
tion for the purpose and we are deter
mined to take this preventive action.

On the economic front we have 
taken certain actions. For instance I 
tried to find out the common com- 
moditities which were being smugg
led into India. One such commodity 
is watch, not ofTFie superior variety 
but of the common varieties.  We 
cannot say that a watch is luxururv 
today. That is why perhaps we may 
have to licence quite a number of 
people who manufacture watches so 
that sufficient number of watches are 
available in the country, not of the 
superior type but of the  common 
Janta type that anybody can have 
In modern society watch is a necessity 
in my view.  Therefore we have to 
take certain action.—

SHRI PILOO MODY:  What com
mission will you take on licence?

SHRI BHOGENDRA JHA (Jama- 
gar): in this guise are you going to
smuggle the Private Sector in?

SHRI C. SUBRAMANIAM:  There
comes the public sector and private 
sector controversy.  It is the public 
sector which is the dominant producer 
of watches and it can be expanded 
to  fefty extent.... (Interruptions).

Therefore,  tftfertkm %T~'ttfcfog,
Variotfa nteastfh* ffe fee pe&m 
ultimately wiping out «h<*» iUegfel 
activities which are underminin* tfo* 
economy of the country.

The opposition no doubt has a 
certain responsibility  to  discharge. 
But to doubt even the bona fides with 
regard to the implementation  and 
administering of the Act is not pro
per.  Whether it will go well with 
them or not, I want to give this assu
rance to them that we will try to 
administer this Act in all seriousness 
for the purpose of putting down 
these illegal activities. I want to gi** 
thirf assurance also that this parti
cular Act will not be used for poli
tical purposes to put anybody behind
the bars----(Interruptions). * As far
as smuggling is concerned, we have 
to have some police raj, if we have 
to deal with criminals.  J.P. Satya- 
graha is a different thing altogether. 
They can do satyagraha against the 
smugglers, but that is not going to 
alter the situation,  it has to be a 
police raj against the smugglers. We 
will use the police ruthlessly against 
the smugglers ... (Interruptions).

It is not a question of one party 
image being tarnished. After all, to 
give credence to a person like Mastan 
as if he is the Bible or Quoran, saying 
that Mastan has said this or that is 
not proper.... (Interruptions).

SHRI SAMAR GUHA  (Contai): 
What about ex-Governor Kanungo?

SHRI C. SUBRAMANIAM: There
fore, it is a  question of effectively 
implementing the law and even the 
opposition can help the Government 
in implementing the Taw in' an effec
tive way in a fair way so that these 
smuggling activities can be put a stop 
to. I am sure the opposition is also 
interested in this.

SHRi BHOGENDRA JHA:  You
have said that such "criminals should 
not be given a certificate. I vould 
like to know whether Shri Kanungo 
will be arrested, because he has given 
a certificate.
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8HRl> C. SUBRAMANIAM: If he
carries on. such a ctiv ity  certainly he 
will be dealt with under this law. 
But for the purpose of detention a 
person has to be found engaged in 
this sort of activities. No doubt, 
Shri Kanungo has figured in one case 
five years ago. That does not mean 
that you can detain him now. Unless 
one is a regular smuggler, he cannot 
be dealt with under the MISA.

Here I want to malte one thing 
clear. Some people Seem to be afraid 
that if some stray incident had hap
pened in the past, it could be used 
for the purpose of preventive deten
tion. Somebody satcT that a foreign 
cigarette could be put*into the- pocket 
of somebody and "then he 'cotild be 
detained. That ie not tEe~ purjSbse for 
which this Act is being enacted. 
We have used ttffe t ?rnT‘,rengaged in 
this activity”. So, it cannot be a 
stray incident. No person “need be 
afraid on that scofe. Unless one is a 
smuggler, or a racketeer in foreign 
exchange, one need not be afraid of
this measure___(Interruptions). Ot
course, we cannot claim the purity of 
Shn Shyamnandan Mishra, but we 
try to be as pure as possible.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Stinking skeletons are
coming up every d t„.

SHRI C. SUBRAMANIAM: I do
not know why Shri Shamim is gett
ing so much excited about it. I dc 
not think he should expose himself 
in this way. . (Interruptions).

SHRI S. A SHAMITT ■ Do not worry 
about me. While the Minister has 
everything to lose, I have nothing to 
lose. A smuggler couJd not get a 
licence from me but he can get it f-om 
you. That is why I am free. But you 
are n ot. . .  (Interruptions) .

SHRI C. SUBRAMANIAM: The
first time I heard the name Mastan 
was wtitn.it was mentioned here.

Some «oeciflc cases were mention
ed. 1 thiufcf Shri Madhu Umaye rais
ed the r^’ ^  with regard to one Shri 
Hari Va, ^bh Tandel. He is a Cong
ress Member in the~ Goa Assembly. 
His wife and the wife of Shri S. N. 
Bakhia are sisters. Here is absolutely 
no information that this man is also 
connected with smuggling activity 
If the suggestion is that every relation 
of every smuggler should be arrested, 
certainly it is not possible. . .  (Inter
ruptions).

eft fiwft : w* srnfV airr- 
mrCt srm* weft vt f r ftttft  

£«rr t
SHRI C. SUBRAMANIAM: If he

gives more information, if there is 
sufficient justification for it, we would 
not hesitate to use MISA for this 
purpose.

Another name which was mention
ed was Premabhai Tandel. He has a 
brother, Jogi Tandel, "who is the right 
hand of Bakhia. Simply because his 
brother is a right hand man of Bak
hia, we cannot dub him as a smuggler

eft fferafr : * *  *TfT7 far 6 
*Tnsr spr s r-fV «rr g  & r  $  < rra ,
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SHRI C. SUBRAMANIAM: If
more information is given, we would 
certainly try to go into it and try 
to see what action could be taken 
against him.

Then he mentioned the case of 
Modi. Another hon. Member said 
that it is supposed to be a forged 
document. I hope the hon. Member 
would agree that this requires a 
little more of investigation into the 
case before we could come to an> 
conclusion about it. Let us not jump 
to conclusions on the basis of some 
Member, even though he may be 
information received by some hon. 
most distinguished Member on 
opposition side. Simply because they 
come out with some information, it



245 &«*' anet, Motto* re.  AGRAHAYANA 14, 1896 of Foreign Exchange 24$ 
MISA conservation JL-

toes not mean that everything they 
as information 5* gospel truth.

«tc., dte.j £iU. ‘ 

that.  Mr. S.  K. Patil’s

Even they can be misled.  So, it is 
a question of proper investigation.

SHRI SHYAMNANDAN MISHRA: 
What about*TShri G male's letter and 
certificate?  Please mention about 
that.

SHRI C. SUBRAMANIAM:  Simp,
ly because some  information is re- 
ceived  by the  hon.  Member, and 
that  information  may  be  given 
through  spite—I do not  know—we 
cannot go by that. Therefore, a pro
per investigation will have to be made 
before we take  action on the basis 
of that.

Something was said about a certi
ficate given  by Mr.  Gokhale to a 
particular person  who worked  for 
his election.  Certainly, it is not the 
case that Mr. Gokhale knew him as 
a smuggler, that as a smuggler he 
used him for the purpose of election 
campaign and that, on that basis, he 
gave  a  certificate... (Interruptions) 
When some persons work for some
body, they try to  get a certificate. 
Simply because a certificate has been 
given, you cannot  say  that.  Mr. 
Gokhale  has  been a High  Court 
judge and he has been a lawyer also. 
Do you think that if he had known 
he was a smuggler,  he would have 
given a certificate? On the face of iL 
it is ridiculous to suggest that as a 
lawyer, as a person who knows law, 
knowing that he was a smuggler and 
he was likely to be caught later on, 
that he will give a certificate. There
fore, it does not prove that----(In
terruptions).

SHRI  K.  P.  UNNIKRISHNAN: 
Mr, S. K. Patil has also given a cer
tificate to Haji Mastan----(Interrup
tions) .

SHRI SHYAMNANDAN MISHRA: 
You produce it... (Interruptions)

SHRI C. SUBRAMANIAM:  Don't
challenge  him.  Mr.  Mishra  has 
d̂ragged in this name. I did not want

to go into  .. 
name has been dragged in becjattse he 
recommended  for a telephone  a 
particular smuggler. I did not want 
to drag his name.  He has given a 
statement. In the House itself, it has 
been read out that, “So many people 
come and I give  certificate.  That 
does not mean I am associated with 
them/9  This is the  stand he  has 
taken.

SHRI SHYAMNANDAN MISHRA: 
You refer to Mr. Gokhale’s certifi
cate___(Interruptions).

SHRI C. SUBRAMANIAM:  If the
hon. Member is interested, I can pass 
on the volume to him. He may peruse 
it and, after that, if he wanted to 
make any  reply on  behalf of Mr. 
S. K. Patil, he can do it... (Interrup
tions).

SHRI SHYAMNANDAN MISHRA: 
Mr. Gokhale has  given a certificate 
for consideration.

SHRI C. SUBRAMANIAM:  May I
read out for Mr. Mishra, because he 
has dragged in the name of Mr. S. K. 
Patil..

SHRI SHYAMNANDAN MISHRA: 
Please refer to Mr. Gokhale.

SHRI C. SUBRAMANIAM: 
read out?

May I

“A telephone  connection under 
an exempted  category was sanc
tioned to Haji  Mastan  Mirza in 
1968  Mastan  had  obtained and 
produced a certificate to the effect 
that he was a social  worker and 
that a telephone may be sanctioned 
for him, from eight important per
sons including Mr. S. K. Patil...

Of course we cannot say that be
cause he has given a certificate as a 
social worker that  he is associated 
with smuggling activities.  But with 
reference to other  persons, that is 
what Mr. Mishra would like to say.

SHRI SHYAMNANDAN MISHRA: 
This is completely different.
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•h6uXd fto justice to Ur. Patil alto. 
Shri Patil also denied having any 
personal knowledge about Mastan 
but if any worker recommended his 
case, he used to enddtse for the 
issue of a certificate. . . .

SHRI SHYAMNANDAN MISHRA: 
But Mr. Gokhale has given a certi
ficate that he is a loyal person, that 
he is social worker, that he is a loyal 
and truthful worker. These are the 
adjectives Mr. Gokhale has used. 
You read out from Mr. Gokhale's 
certificate.

SHRI C. SUBRAMANIAM: ‘He is
a social worker’—that is different. 
Mr. Patil also denied any personal 
knowledge about Mastan and said Tf 
any worker recommended his case, 
he used to endorse for issue of a 
certificate'. I think that would satisfy 
Mr. Mishra as far as Mr. S. K. Patil 
is concerned.

SHRI SHYAMNANDAN MISHRA: 
Please quote his words.

SHRI PRIYA RANJAN DAS MUN
SI: Mr. Patil does not speak but
he does.

SHRI C. SUBRAMANIAM: Mr.
Patil made the following statement 
in the Lok Sabha on 17-3-1070:

“I do not know the name of the 
smuggler, not having ever seen him 
in my life. If in a photograph...

Please hear this.
“ . . .  along with a bunch of others, 

he gets photographed himself along 
with me, that does not prove that 
he is connected with me except in 
the sense that he is in the bunch 
of others. If Mr. Fernandes along 
with a group gets himself photo
graphed with me, that does not 
prove that he is connected with me 
except in the sense that he is in 
the bunch of others just as others are 
there. Since this matter was dis
cussed on the floor of the House, I

hope you will gftfe tee the u*ual 
courtesy of eitlWr 'Reading this 
letter to the Houie or mentioning 
in your own words my emphatic 
refutation of the allegation/*

SHRI SAMAR GUHA: What was
the status of Mr. S. K~ Patil at that 
time?---- (Interruptions).

SHRI SHYAMNANDAN MISHRA: 
On a point of order. Sir, Now, here 
was Mr. S. K. Patil who came before 
the House and made a statement. 
But, here is Mr. H. R. Gokhale who 
is sulking somewhere and he did not 
have the courage to come before the 
House and make a statement. That 
is the difference.

Then, he was signing a petition 
amongst many, but here is a person 
who has given him a character cer
tificate and, he must have got lots of 
money from him. All these people 
have amassed a great deal of money 
and they are running their Party on 
the basis of smugglers’ money. That 
is the main point.

SHRI DARBARA SINGH (Hoshiar- 
pur): Absolutely wrong.

SHRI SHYAMNANDAN MISHRA: 
You can sell licences and so many 
Ijhtngs,... (Interruptions) Where is 
Mr Gokhale? Why does not he take 
courage and come and defend him
self? Let Mr. Gokhale come here 
and make a statement. Here is a 
Minister who does not have the 
courage to come before the House 
and defend himself? Where is he— 
Mr. Gokhale?

SHRI MADHU LIMAYE: On a
point of order, Sir.

MR. DEPUTY-SPEAKER: I listen
to you because the Minister has 
yielded to you. Otherwise, I would 
not have.

JTf «»t fap
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Let him defend himself. The alle
gation is against Mr. H. R. Gokhale 
as an individual, not against you. It 
is not against Mr. C.  Subramaniam. 
It is against Mr. H. R. Gokhale as an 
individual who  was a candidate in

Bombay. *CtT   <?TR *t *T5*    I

K    qrf   sqt : So called Indira 

vave co as is ted of Smugglers and '   mar

keters  *r*ff r̂rsr saat *t vi s*ptsp? sr

Ht | ̂rararft $ 

MR. DEPUTY-SPEAKER:  When a
particular  Member  or a Minister 
holds the floor, he has my ears and 
he has xncTeyes.

In the course at the debate* I ttuok, 
it is quite legitimate, tJ*at some i- 
terventions are made.  Give  *nd 
take of the Debate is there.  If the 
Minister yields it is up  to him. I 
have to listen to the other Members. 
If he does not yield there cannot be 
any question of point of order.

aft *t| faro :  ?tt$ *r <£fcrrte*r

* fa*T * 1 qnte  wH t̂to
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MR.  DEPUTY-SPEAKER:  I  am
on my legs  You can intervene in 
the Debate and the Member who has 
the floor can  retort,  can reply to 
cthat it is  within the  norms of a 
debate. But then if you want to use 
the Chair to stop a particular Mem. 
ber then I do not  think that is a 
point of order.

SHRI  MADHU  LIMAYE:  If a
point of order is bogus, the  Chair 
can rule  that out  instantly after
hearing.

MR.  DEPUTY-SPEAKER:  What
is order in the House. The order in 
the House is, a particular  Member 
has the floor. You may not like what 
he says. That is not a point of order 
at all.  You may think he is irrele
vant.  But  that is  not a point of 
order. It is  very  difficult  where 
you draw a line where he is relevant 
and where he is not relevant.

SHRI  MADHU  LIMAYE:  You
yourself interrupted and asked how 
it is relevant.

MR DEPUTY-SPEAKER:  I don’t
interrupt others. I never interrupted 
when you spoke.  If on every occa
sion you want to use the Chair for a 
point of order, it is difficult.  When 
a Member has the  floor I listen to 
him and others get up and they want 
to be heard I honestly tell you I do 
not hear.  But toere you have made 
the point and the Member has yield
ed and therefore it is in order. It is 
up to him to refuse he argument.
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SHRl SHYAMNANDAN MISHRA: 
Ptftnt of ord«P "arising out of this. 
Suppose an hon. Member jis speak
ing, and in the course of his speech 
heuses unparliamentary expression...

MR. DEPUTY-SPEAKER: That is
different.

SHRI SHYAMNANDAN MISHRA: 
You can't make a rule of this kind 
that when a Member is on his legs 
jand he does not yield, and so no 
point of order could be raised. I 
think that woulcl not be correct.

MR. DEPUTY-SPEAKER: There
can be an exceptional situation when 
,an unparliamentary word is used. 
The Chair expunges those words. 
That is not a point of order.

SHRI SOMNATH CHATTERJEE 
(Burdwan): So far as point of order
is concerned, the Chair can rule 
that it is not a point of order. But 
you cannot say, no point of order at 
all can be raised. When a point of 
order is raised, without hearing it, 
you cannot decide whether it is a 
point of order or not. There cannot 
be a sort of blanket ban that I can 
not raise a point of order.

MR. DEPUTY-SPEAKER: I am
not saying that this is a blanket rul
ing. I am out to this particular 
situation. When a particular Mem
ber has the floor you cannot just get 
up and interrupt and want the Chair 
to listen. In that case in the course 
of the speech if I listen to the points 
of order I have to interrupt the Min
ister about two dozen times.

SHRI C. SUBRAMANIAM: I re
gret for having yielded to Mr. Madhu 
Limaye. I did it because of the res
pect I have for him. But, unfor
tunately, he misused my weakness 
and took advantage of by making 
irrelevant remarks on a point of 
order whfch has been ruled out.

MR. DEPUTY-SPEAKER: I did
not rule out. I do not want this mis
understanding. I learnt my ears to

Mr. Madhu Limaye’s point of order 
after I had seen the Minister yield
ing. Therefore, what Mr. Limaye 
has said has gone on record and it 
is upto the Minister to refute or not 
to refute that.

SHRI C. SUBRAMANIAM: These
individual cases could be discussed 
to any length of time. Apart from 
that I would like to request the House 
to pass this Bill as early as possible 
thus enabling the Government to 
take effective action for curbing 
down these illegal activities. Inspite 
of the various remarks made by the 
various Members, I hope, they will 
pass this Bill unanimously.

MR. DEPUTY-SPEAKER: Before
the Minister started his speech some 
Members wanted to put some ques
tions to him and the Minister had 
made the request that those ques
tions may be put at the end of his 
speech, which I think was very pro
per. Therefore, I would allow Mem
bers to put questions to him now be
fore we proceed to the next stage.

SHRI K. S. CHAVDA: A drug
called prednisolone was smuggled and 
marketed by M /s. Wyeth Labora
tories India and the country lost 
foreign exchange to the extent of 
Rs. 2 crores. When this matter was 
brought to the notice of the Minister 
for Petroleum and Chemicals as well 
as the Finance Minister the foreign 
officer in that company was removed 
by the company. In certain cases, 
for example, Beta Picolin was smug
gled and marketed by Warner Hin
dustan Ltd. and the country lost one 
crore of rupees by way of foreign 
exchange. The officer, the General 
Manager, has been transferred to 
Hongkong. I have got the names of 
other persons too who are indulging 
in smuggling in ffie country and the 
country is looted by them. Sandoz 
Ltd. smuggled two drug, chemicals 
and the country lost about; 8 million 
rupees by ‘way of foreign exchange. 
The Finance Ministry through Re
serve Bank of India asks the Sandoz
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India Ltd. to repatriate 8 million 
rupees back to India. But the Min
istry of Petroleum and Chemicals 
now desires to revoke their earlier 
decision.

1 would like you—in this case not 
to revoke that decision. May I know 
why these smuggler companies en
gaged in drug manufacturing and 
the Government officers abetting the 
offence have not been arrested under 
the MISA. The Government is fully 
aw arte that these weite brought to 
their notice. Still why they were not 
arrested under the MISA?

SHRI SOMNATH CHATTERJEE- 
Sar, the Hon Minister said that 
there is a difference between the 
existing MISA law and the new law 
that we are goin to pass. This is 
supposed to be a more stringent law 
than that fs now being applied. 
Again he has admitted that the MISA 
is used against political detenus I 
would like to know from him if this 
is the real intention of this Govern
ment, then why the provision in 
MISA, as amended by the Defence 
of India Act, provides for detention 
till the expiry of the Defence of 
India Act, 1971? That means so 
long as the emergency continues, anrt 
six months thereafter the people who 
have been arrested and belonging to 
political parties for the socalled vio
lation of public order, are to remain 
m jail for an indefinite period. No 
body knows when the proclamation of 
emergency will be revoked in this 
country. During emergency ar.d six 
months thereafter they will remain 
in detention. But for a smuggler 
against whom they are trying to say 
that they are taking stringent mea
sures, the emaximum period of deten
tion is only one year.

SHRI C. SUBRAMANIAM: It is for 
two years.

SHRI SOMNATH CHATTERJEE: 
You have not read your own Bill In 
respect of certain categories of dete-

nuos it is for two year#. You do not 
know your Bill and y5u are Piloting 
the bill.

1 would therefore like to know one 
thing. You are using this straingent 
measure against the smuggling act- 
vities. You say you are going to check 
smuggling by this measure. You are 
more concerned with the smugglers 
than the political detenus. I want to 
know whether the provisions in the 
existing law like the Customs Act, 
Foieign Exchange Regulation Act and 
the Central Excise Act which provide 
for confiscation of property and im
position of personal penalty and also 
prosecution of the offenders are not 
enough Are you going to take steps 
against them’  If not, why have you 
not taken steps against them so far? 
Are you proposing to make a provi
sion for confiscation of their property 
ciud aKo imposition of personal penal
ties against the offenders' apart from 
then detentions’

SIJRI K. P UNNIKRISHNAN May I 
know from the hon Minister whether 
Government ol India is aware that the 
DMK Government ot Tamil Nadu has 
been t olluding with many smugglers 
and whether information regarding a 
particular smuggler named Mohd. 
Yasm of East Coast Construction and 
Crescent Construction was conveyed to 
the Customs Department of Govern
ment of India? Though it is stated 
that he has left the State and left the 
country and has gone to Hongkong, 
still he is in the city of Madras. Has 
such information been received by 
Government’  If so, what steps do 
they propose to take against the smug* 
gler’

SHRI SHYAMNANDAN MISHRA. 
Those who have participatPd m the 
debate have made certain important 
points For example, it was pointed 
out that the political prisoners may be 
kepi without trial for a period of three 
to five years and even indefinitely. 
Why could not a smuggler, on that 
score, be brought under present laws 
and detained indefinitely? I have 
laid a great deal of emphasis on this 
and said that there are thousands of
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persons behind the  prison bar for three 

to five years.  W hy could not a smug

gler  be  treated  similarly?  That  is m y 

point  number  one.  W hy  was  there

for  such  a  draconian  measure  re

quired?  Secondly  has  the  Govern

ment  thought  about  the  Law  Com mis

sion  recom mendation  for  bringing

about  a  constitutional  amendment  so 

that  a  particular  schedule  of  the  con

stitution  is  amended  and  M ISA  be

comes  somewhat  foolproof  so  far  as 

smugglers  are  concerned9  There  is 

a  specific  recom mendation  of  the  Law 

Com mission  on  this  Why  do  not  they 

go  m  for  it’

Then,  in  their  view,  what  is  more 

sacred?  In  the  eyes  of  Ihe  Govern

ment  what  is  more  sacred — property 

or  person’  What  are  thev  doing  to 

confiscate  their  huce  properties  and 

assets?  If  persons  could  be  put  be

hind  prision  bars  why  not  their  huge 

assels  and  properties  be  confiscated’ 

Could  they  not  bring  up  some  measure 

in  order  to  deal  with  their  properties?

SHRI  H.  K.  L.  B HAGAT  (East 

Deihi),  I  should  like  to  know  Jrorn  the 

hon  Minister,  if  not  for  my  benefit, 

for  the  benefit  of  Shri  Shnmnandan 

Mishra  whether  under  the  law  any 

body can  be  kept  without  trial  for 

years  together  by  any  executive  au

thority.  Is  it  not  a  simple  provision of 

law  that  within  24  hours  an  accused 

has  to  be  produced  in  a  court  of  law’

The maximum period of remand is If) 
days.  Then there will be the orders 
of the court  Either bail will not ho 
allowed or they do not offer bail

Secondly,  I  should  also  like  to  refer

1o  what  my  hon  friend  Shri  Somnalh 

Chatterjee was saying  He  was  asking 

whether  the  present  law  relating  to 

customs  did  nol  provide  for  confisca

tion  of  smuggled  goods  I  want  to 

make  it  clear  that  the  law  provides 

for  the  confiscation  of  smuggled  goods, 

and  not  the  properties  of  the  smug

glers  as such.
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The  other  point  is  this.  If  the 

smugglers  had  been  released,  further 

enquiries  against  them  and  into  their 

assets  and  other  things  would  be  ad

versely  affected  and  they  would  de

finitely  take  advantage  of  their  free

dom  and  try  to  escape  from  the  con

sequences of  various  sections.  I should 

like  to  know  the  position  from  the 

hon.  Minister.

SHRI  BHOGENDRA  JHA  (Jal- 

nagar)-  I  had  raised  some  points 

yesterday.  I  wanted  to  know  whether 

under  Section 110  of  the  amended  cri

minal  procedure  code  a  single  smug

gler  or  single  foreign  exchange  re- 

ckeleer  was  proceeded  against  in  any 

part  of  the  country?  If  not  why’

I  was  mentioning  the  case  of  a 

customs  inspector  of  .Tavanagar  m 

Bihar  who  was  caught  red  handed 

while  carrying  smuggled  goods  He 

was  caught  bv  the  people  and  his  face 

was  painted  black  and  he  was  laken 

to  the  plate  where  four  District 

Magistrates,  Com missioner  and  Sup

erintendent  of  Police  were  present 

They  directed  the  people  to  take  him 

to  the Police Station  But  the  Inspec

tor  of  Police  did  not  take  a  statement 

from  them  L.ifer  on  a  case  was  filed 

and  it  was  alleged 1hat  the  people’s 

contention  was  not  true 1  put  a  ques

tion  here  and  answer was given  I can 

personally  vouch  for  Ihe  tiuth;  it  was 

not  a  fani.  Is the  hon.  Minister  going 

to  make  a  special  inquiry  because  the 

officer  belongs  to  the  customs  depart

ment’  In  the context  of what the hon 

M misler  has  said,  why  have  they  not 

taken  powers to confiscate the property 

m  the  present  Bill’

MR  DEPUTY-SPEAKER  Thai 

question  h ŝ  been  put  bv  ethers

SHRI  BHOGENDRA  JHA  Is  the 

Government  thinking  of  accepting  uP 

amendment  No.  37’  Lastly,  I  wanl  a 

clarification  about  the  hon.  Mfnister's 

amendment.  After  six  months’  deten

tion  a  person  of the  rank  of  the .Judge 

of  the  High  Court  will  be  put  in 

'harge  rf  reviewing  such  cases...
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MR. DEPUTY-SPEAKER: .!:'lease 
conclude. 

SHRI BHOGENDRA JHA: Las1ly, l 
support my friend Mr. Chavda's, con
tention that those who are going in 
for foreign collaboration with foreign 
drug manufacturers--that point also 
shculd be taken into consideration. 

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta-South): May I know whe-

,._ their it is not a fact that 'in Bombay 
the black money a:id other things or 
the smugglers are spent largely for 
acquiring land and constructing houses 
in Back Bay Reclamation? May I 
know whether after the arrest of · 
Mastan and Bakhia, there was a cate
gorical assurance given by fae 'Govern
ment in the last session that the cases 
of those who acquired land and con
structed houses in Back Bay 1Reclama
tion would be enquired into and neces
sary steps would be taken? This has 
not been done. Is it also not a fact 
that the black money earned by the 
smugglers was spent on Hindi Films, 
particularly in he R. K. Studio and 
whether after the arrest of Haji 
Mastan, much of the film shooting has 
stoorcd and Government has not in
vestigated the matter where the n10ney 
came from? 

SHRI PILOO MODY (Godhra): Is 
the minister aware that there is ct 
minister of the Kerala Government 
who is reputed to own scmething like 
20 to 22 smuggling ships either 
':ienarni or otherwise? I would a.ppeal 
to him to investigate it. My more 
substantial question is this. The rea
son why I was angry with the Finance 
Minister when he was piloting the Bill 
was this entire thin,g is an eyewash. 
It is well known that this sort of smug
gling can never take place unless there 
is protection from customs excise and 
police and political protect!on. If you 
use this MISA to catch the smugglers, 
l will say, hurrah! But if they use 
the same law against the ec1rire pack
age deal between political protection. 
of officers and smugglers and 
arrest them, I will believe what 
You are saying. 

2987 LS-10 

SHRI MOHANRAJ KALINGARA-
YAR (Pollachi): If Governmenl ha� 
specific information about political 
parties, cine stars or individuals who, 
with the help of smugglers, have built 
properties and acquired plenty of 
black money, whatev•Jr positio� one 
may occupy, will they seriously tak6 
steps to confiscate those properties 
and bing them to book?' 

�� m � �)!§l: (iiT<rirrc::'.];.::): 
ij flrf�� B'i� � � ;;i"FFIT '9T�T 
� fcfi f�:,=�crr,:r ii- m� cl'<f.' f;;r<Rr �,r .. 
forrr §�r � �� 1f ;;i't �.m f� 9o, 
� '9r� � .:n=.rt l'l� rn itr �U<-T ;;r� 
�1 U<:ctir<: � �;; � � f iicr� Wfi«,1 � 

f@�ftfi 11,ern;; f�,: r. � �,r;:: �1 foiri\� 
c1't � cti.r aili � i't ;;rr �r� 

�) �llffcffi'R m�) : ( irc,;r) 
�r�!l� +Tt�i:f cf<ff � tr'<t � fili 
f�T<: � <111 B'Ulf f'3f.� � Q, 'I> B' <f � 
+r�.:: m� i - e1�.:: �r ctiTlf� r� 
� f©�ftf. ,.ni� � f-if.:r � .rr't it �r 
·,i'tiira mr � CJ;N;t 'oJ.l'\\U'1 � �ci�© fci,<rr 
�T I cf<ff �T� �)q; U�T � fqe� 
'!rf1cl' ii- B<Tcrf <f>hi� � Q,cfi or� ;'terr 
cf.T l'l�c; <liT '<IT �·n: qcq -u \ '41 er.: cfioi�f 
cti<: � �·{ ;;irn �rfo<n" cfiUl:IT '<IT ? cf<fT 
;r;; <f>T frr.::cm, ... r i:fi foro.. Q. cfi �f© � G"lf 
cfi'{ � ;;f+t � ? cfl:fT �;; cliT cff� cfi 
cfi'T�B it�� ;:rcrr;11 � 'lft� 7 �rr.:: 
� c1't B";::ilir<: ;rB" �r cfiT+r� tu� t 

fomrf, cf>i';; �r cfifll c{�T <f>'<:i't cfif fc{:;;rr.:: 
.::@a'r� f;;i.;<fir ��(IT cfi1�u �"ti:: � 11.0;; 
cf>'T�U t �'3 �fil�T � � ? 

SHRI K. 18. CHA VDA: He is in the 
ruling Congress, not in Cong.(O). 

SHRI C. SUBRAMANIAM: Mr. 
Chavda gave specific information 
about three cases. About this he had 
already given information to the Gov
ernment. I shall try to find out what 
action has been taken and see if fur
ther action is necessary to nursue this. 
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Mr. Chatterjee asked why this is 
confined only to one year. Whether 
there is emergency or not, this Act 
will have to stand on its 0wrr merits. 
Therefore, this will have to stand 
judicial scrutiny. So, we are advised 
that on this basis you cannGt detain 
them for a long period. There is no 
use of his laughing. We are al.�o 
guided by legal opm10n. That is 
why 1 year and 2 years hc1v0 been 
provided. If it becomes necessary 
later on to prolong it, we will come 
with the necessary amendment. 

Coming lo confiscation oI property, 
there are two kinds of properties. 
Ab.ciut goods which are smuggled. 
there are already provisions in the 
Customs Act and Excise Act for con
fiscating them if they are caught. The 
more important thing is property ac
quired because of the earnings of these 
smuggling activities. It is a question 
of tracing these properties. Many ot 
tht> properties do not stand in the 
name of the smugglers :hemselves. 
They are held benami by various 
persons. A close enquiry will ha\·e 
to be made and I can assure the 
House that the enquiry is already 
going on for the purpose of identify
ing the various properties which havP 
been acquired m1d which are stand
ing in the name of various benami
dars. As it is, even if we trace the 
property, under the Income-tax Avt 
or Wealth-lax Act, you can onl.v t;ix 
it and levy penalty. It cannot be 
confiscated. I do agree that these 
properties which have been acquirecl 
by illegal activities stand on a differ
ent footing than merely tax evasion. 
Therefore, a specific law will have to 
be enacted for this purpose. "\Ve ;cire 
looking into it and we shall come for
ward. if necessary with seoarate Act 
for that purpose. Certainly it can
not bP. lillked with this. All legal im
plications will have to be lci�ked into 
and we will do it. Firstty identifi
cation of the poperly is the mo�t 
important thing and i:; gomg on. 

a 
Mr. Shyamnandan Mishra 

point about undertrials 
raised 
which 
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was effectively answered by Mt. Bhn-
gat by his counter question. All 
undertrials are under judicial cus-
today. They have to out them in cus
tody and release them on 'Jail, etc. l 
have said that if there is a specific 
case, we can have a charge-£heet. But 
here it is only circumstantial eviden· 
ce linking them with smuggling acti
vity. That is why we put them un
der preventive detention. Mishraj3 
also raised the question of constitu· 
lional amendment. The �uesiior, is 
whether this House is competent to 
enact this legislation. If you look 
into the provisions of the Schedule, 
giving powers to the Centre, the Con
current powers and the State powers 
either it is included '.n the Schedule 
or it is not included in the Schedu
le In our view, it is not included in 
!he Schedule, either in List I c-r List 
II or List III. The residuary pow
ers rest with the Parliament. There
fore. the Parliament is competent to 
legislate on !his basis. Tbis has 
been upheld by the Madras High 
Court in its recent judgment. This 
very Ordinance has been held valid, 
that is, intra vires. Therefore, 
there is no question of amending the 
Constitution for this purpose so that 
the legislation may be valid. 

17 hrs. 

lle auso raised the questio:1 of pro
party and so also. 

Mr. Bhagat to which I have already 
replied. 

Then. Mr. Jha mentioned about 
the new Criminal Procedure Code. 
Certainly, that is not an Act which 
should be applied to these criminals. 
That is why we have made a special 
provision here. That was pa,sed only 

in April, 1974 It was given effect 
to from l st April. 1974. In the 
neanwhile we have mi!de this special 

pnv1s1on. Why go to a remoie Cri· 
minal Procedure Code when we have 

enacted thi,: special legislation .for 
!his purpose? 

The hon Member. Mr. Jha. also 
said about some officer having been 
caught while h&- was indulging in 
smuggling. There are two versions 
about it. I do not know which ver-
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sion is correct. We can further in
quire into it. One version is that 
an officer caught a person who vias 
indulging in smuggling from fodia to 
Nepal or from Nepal to Indic: and, 
when a crowd gathered, they caught 
hold of the officer and punished him 
with all the atrocities which have 
been mentioned by the non. Mem-
ber .... (Interruptions) The other 

thing coulc! also have happened. 
Therefore. this a matter which will 

.+- have 1.o be enquired int0 further 1 
can assure the hon. Member that. 
auy officer who indulges in these il
legal activities will be severely dealt 
with. There 1s no question ·of any 
leniency as far as this is concern 
ed. 

I think, Mr. Jha also raised a ques
tion as to why six months review has 
come in, instead of one year. We 
have to be guided by our highest 
law officer with regard to the reason
ableness of the enactment so that it 
might stand :judicial scrutiny. There
fore, whether we can postpor1e the 
review of the case for one year with
out being referred to anybody, mere
ly to the satisfaction of only the exe
cutive, the advice given was that it 
is better we restrict it to .,ix r.nonths 
and within six months, we can ap
point somebody who has been a 
High Court judge or who is uualified 
to be a High Court judge to look into 

� it and on his advice, we can further 
c�rry �n for one year before referring 
it to the Advisory Board. It is only 
on speciflc legal advice that we have 
taken this step. 

Mr. Unnikrishnan raised one 
that the D.M.K. Government is 

voint 
col-

luding with some smuggler mid he is 
evading arrest. Certainly, I will 
look into it. I do not believe 
that such a thing is happening. Anv
how, that is a matter for further 
inquiry. We shall look into it., l 
would not like to charge another leg
ally constituted 'Government that they 
are indulging in these things. l 1; 

should be 1eft to the Opposition 
Members to indulge in irresponsible 
statements. I do not think we shall 
indulge in this Therefore, simply 
because there is some informat10n 
floating about likP this, :.;hould I 
immediately say that the DMK Gov
ernment is colluding with 1.hc �mug
glers? I am not prepared to say that. 

Shri Priya Ranjan raised the point 
regarding Back Bay properties. As I 
have already stated, we are trying to 
trace these properties and where this 
accumulated wealth has .i;:one. As he 
has made pointed reference ,,.,here the 
accumulated wealth has been i nveste<I. 
certc1.inly we will have a noint.ed in
vestigation .... 

SHRI PILLO MODY:. Also about 
the Ministers. 

SHRI C. SUBRAMANlAl\lI: includ· 
ing the hon Member. 

SHRI PILOO MODY·. I have filed 
a case in the High Court. 

, SHRI C. SUBRAMANIAN[· With 
regard to the Hindi films, Yes, l 
have also heard about it. 
these film studios are now without 
c1ny work whatsover because the sour
ce of money has been blocked. I 
am told that eveD" some of the films 
which are half-done h,we bs!e!1 stop
ped because the source of mc,ney has 
been stopped. That only shows the 
efiecti veness 0£ the action w•� have al
rec1dy taken. 

SHRI PILOO MODY: l\!Jovie� cJre 
not made and he thinks it is effectivP.. 

SHRI C. SUBRAMANIAM: lVlr 
Piloo Mody gave some ;nfo.rmatior, 
about 22 ships which are involved in 
smuggling and being owned by ;; 
Ker ala Minister ..... 

SHRI VAYALAR RAVI: IL is ab
surd. It is nonsense. 

SHHI MADHU LIMAYE· You 
know about all these thii:i�s? 



SHRI VAYALAR RAVI: I chal
lenge. This is not correct.

SHRI C. SUBRAMANIAM: What
the hon. Members says is an absolute 
truth ior him and we have to swal
low it?

SHRI PILOO MODY: You in
vestigate it. I have not given any 
name. I have given only a hint. 1 
was not like him giving names oC fic
titious people. I just heard. I say 
this ib what 1 hard. You Investigate 
it. But please do not ask the CBI 
to do it.

SHRI C. SUBRAMANIAM- The
hon. Member admits that this v*as only 
a rumour which he had heard and as 
a responsible member, he has listen* 
ed to it and he is mentioning it in this 
House.

SHRI BHOGENDRA JHA: Why do
es he come with a rumour? Either 
he should name the Minister or 
should not mention it.

SHRI PILOO MODY: I will find
out if you want.

SHK1 C. SUBRAMANIAM- Find
out? This is strange.

SHRI PILOO MODY ] do not 
know what the Minister want us
o talk about. What I Inve said 

was that I have not heard the name 
**f the Minister. I heard the Ministry 
in whose charge he is. Just because 
E had not produced it here, you cannot 
say that it is only a rumour.

SHRI C. SUBRAMANIAM: Kindly
let me know...

SHRI PILOO MODY: I do not
want to be irresponsible. Otherwise 
I would have sent a notice.

SHRI C. SUBRAMANIAM: I am
glad the hon. Member has been res
ponsible. Because a Minister in 
charge of a Ministry owns 22 smuggl
ed ships.. . ,

263 Res. and Motion re. DECEMBER
MISA and conservation

5, 1074 0/  Foreign Exchange 264
etc., etc., Bill

SHRI PILOO MODY: Not smuggled
ships. Owns 22 ships which are used 
for smuggling.

SHRI C. SUBRAMANIAM: . . . .
smuggling ships, I want to say this in 
all fairness to the Kerala Government 
that it is one of the best-run Minis
tries in the country to-day and, there
fore, there is no question.

SHRI PILOO MODY: Beraxise it i*
not exclusively run by you.

SHRI C. SUBRAMANIAM: It is
one of the best-run Ministries.

SHRI PILOO MODY: You should
eat tonight.

SHRI C. SUBRAMANIAM: Unless
he has got definite information, in m> 
view, it will be an irresponsible 
utterance from a responsible Member 
like Mr. Piloo Mody.

SHRI PILOO MODY: What com
pliments to his future masters'.

SHRI C. SUBRAMANIAM. Th* 
other points, but a relevant point 
made by Mr. Piloo Mody was that 
these things should not have happened 
without some of the officials colluding 
He also said that there should hav  ̂
been some political protection also 
Certainly, those matters will have to 
be investigated. But as far as officials, 
whether of the Customs or of Exd->c\ 
are concerned, there is the Department 
of Vigilance and action has been taken 
against quite a number of officials 
But I want to state on the floor of the 
House that they have done an excellent 
job during the last two 2-3 months 
and without their co-operation and 
without their vigilance and withon* 
their detection, so many people could 
not have been arrected so quickly and 
put into the prison and see the effect 
of it not only in the film field but also 
in various other fields, Mr. Mohanraj 
raised the question whether if lir,Jts 
are traced to political personages or 
cine-starg etc. action would be taken 
without fear or favour and on that I
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assure him that however high the per
son may be the strongest action will 
be taken. Mr. Shastri gave some in
formation.

SHRI  RAMA VAT AR   SHASTRI 
His name is Kamdeo Singh he is an 
absconder...

SHRI BHO ENDRA JHA: He has 
got his private army there is reward 
pf one lakh of rupees and yet he is 
protected by many CONI M As and 
Ministers.  He is protected by many 
Ministers of Bihar  overnment and 
perhaps  Central overnment also. 
Unless you send force from here you 
cannot get him.

SHRI C. SUBRAMANIAM:  What
ever may be the links, if these links 
are established, we will take strong 
and stnct action. The hon. Member 
gave some information. Mr. Jha said 
about protection by CONI M A or 
Minister  well, I don’t  know what 
responsible statement this is, but since 
he has made a statement', we shall 
ct’ttamlv iok into it

SHRI BHO ENDRA JHA: We will 
be satisfied if you only arrest him, he 
js an absconder.

SHRI C. SUBRAMANIAM:  Sir, I
have tried to answer to all the points 
which have been raised. Thank you

MR. DEPUTY-SPEAKER: Vajpayee 
is not here.

«fV  fanri*  :     ^

MR. DEPUTY-SPEAKER: It cannot 
be done.

fsnw : *T   apT SOT

35t Top-1 *r*rc tfPT Wi

tft stpt sserr* sft srs*r

% srnr % qi t   fsr̂r<V sft *r
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*0r sott   %»rr   3trr «Of*t

at

 ̂ T? RV T̂i | 1

v%   fe*TT | *vrfes ^ apr f*rr 

ffTT   fosr

?tbt 1
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fesmvr 1  vr   3 q,*

WfTORT   Ŝrsr sff ^

f̂r« 1 vs faft *rrqr %

*r swpJt *iro<n
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MR. DEPUTY-SPEAKER:  I have
always said I  admire Mr.  Madhu 
Idmu5<» he is a haul fighter but he 
also fights within the rules of the 
game. Now, if you read the rules you 
will find, it is only the Member who 
has moved the motion who has the 
right to  reply. You  referred to a 
particular instance. I have the record 
wjth me here but that is not exactly 
what you are trying to make out. On 
9th May, 1974 the No Confidence 
Motion was  in the name ol Shri 
Jyotirmoy Bosu and he got up and 
moved the motion but he gave up the 
right to speak on the motion because 
another Member of his party wanted 
to speak.  He gave up the right to 
speak on the motion but he moved 
the motion and when it came to reply
ing to the motion it was Mr. Jyotirmoy 
Bosu who replied to the motion. You 
also tried to make out the case in 
regard to Ministers. You said another 
Minister can speak on the Bill. Our 
rules provide for that. Now, you read 
Rule 3583:

A member who has moved a 
motion may speak again by way of 
reply,....’*

SHRI MADHU IMAYE: Here rule 
170 applies. Why d we give notice?



MR. DEPUTY-SPEAKER: Let us
have a look at Rule 170.

w  *  n*r
f c ws t r — rt fa 
iw *  s  i

MR DEPUTY-SPEAKER: There is 
no prohibition but there is no provi
sion either.

’fr < m *  *i?5 x%&im I  I

SHRI H. M. PATEL (Dhandhuka): 
Why is it then permissible to have so 
many names listed?

MR. DEPUTY-SPEAKER: The only 
validity to allow so many names is 
that if the first person is not there to 
move then the second person will 
move. But once it is moved, it is 
only the Member who has moved who 
ran reply.

Now, I wiJl pul to the vote of the 
House the Statutory Resolution moved 
by Shri Atal Bihari Vajpayee. The 
quesaion is:

‘This House disapproves of the 
Maintenance of Internal Security 
(Amendment) Ordinance, 1974 
(Ordinance No. 11 of 1974) pro
mulgated by the President on the? 
17th September, 1974.”

The motion was negatived.

MR. DEPUTY-SPEAKER: Now, I
will put to the vote of the House the 
motion moved by Shri Atal Bihari 
Vajpayee. The question is:

“That this House disapproves of 
the Presidential Order issued on the 
16th November, 1974 under clause 
(1) of article 359 of the Constitution 
suspending citizens’ right to move 
any court with respect to orders of 
detention under the Maintenance 
of Internal Security Act, 1971 for 
the enforcement of the rights con-
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ferred by article 14, article 2! and 
clauses (4), (5), (6) and <7) of
article 22 and also suspending all 
proceedings pending in any court for 
the enforcement of the aforesaid 
rights with respect of orders of 
detention under the Maintenance of 
Internal Security Act.’*

The motion was negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for pre
ventive detertion in certain cases 
for the purposes of conservation and 
augmentation of foreign exchange 
and prevention of smuggling activi
ties and for matters connected there
with, oe taken into consideration

The motion was adopted.

MR DKPUTY-SPEAKKR Now, \w> 
U’ lro up elause-b.v 1 wiuse eonsuic»ru- 
tior I Ihink to clause 1ht*re is uu 
amendment.

Tne question is

'That Clause V stand pait ot the 
Bill” .

The motion was adopted.

Clause 1! /errs added to the Kill

C lause 3— (PoirtJr to m ake order 
detain/if) certain persons.)

MR. DEPUTY-SPEAKER. N< w \u 
lake up Clause 3. There are ŝ nie 
amendments. Are you all moving?

SIIRI K. P UNNIKRISHNAN 1
IH.& to move:

“Page 2, line 27,—
Jor “ satisfied '’ Kubstduk* 

appears” (8)
“Pnqe 2 line 40,—

ufter ‘ order” insert—
“without assigning anv spoeifir 

reasons, or farts, and with
out affording any oppor-
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tunity of being heard ,ex
cept as provided uncter this 
Act." (9) 

SHRI JANESI-IWA:R MISRA: I beg 
to move: 

Page 2, Jines 28 to :30,-

for ''that, with a view to prevent· 
ing him from acting in any 
manner prejudicial to the con
servation or augmentation of 
foreign exchange or \vilh a 
vie,v lo preventing him from." 

substitlliC-

"who habitually and dandes-
tinely engages in activities 
prejudicial to the conservation 
or augmentation of foreign ex
change with a view to preven
ting him in engaging such 
activities or with a view to 
pre\'enting him from'' (21) 

SI-IRI RA.JDEO SINGH (Jaunpur1: 
beg to move: 

"Page 2, line 41,-

arld at the end-· 

"and vehicle or transport i[ :rn:v 
used be taken over 'iv G,,v
ernment'' (30) 

SI-IRI C. SUBRAMANIAM: I beg to 
move: 

ufler line 45. insert-

.. Cl) For lhc purposes of clause 
(5) of article 22 of the Con
stitution, the communication 
to a person detained in pur
suance 01 a detention order 
of the grounds on which the 
order has been mnde shall 
be made as soon as may be 
after the dPtention, but or
dinarily not Jaler than five 
days, and in exception,!! 
circumstances and for reri
sons to be recorded in writ
ing, not later than fift'een 
days. from the date of de
tention". (35) 

MR. DEPUTY-SPEAKER: Shall I put 
the amendmen!s to the vote? Or do 
you want to speak') 

SHRI K. P. UNNIKRISHNAN: I 
want to speak on this. 

Sir, for the last one decade or so, 
smuggling on a gigantic height has 
been ·eroding the national economy 
and it has also become a major eco
nomy with consequent' distortions in 
the entire economy. 

17.21 hrs. 

I Sun1 NA\V.--\L K.ISHOHE S1Nt1A in tlil.'.' 

Chair] 

Il is estimated that the loss i:; vary
ing from -Rs. 500 to 600 crores evPn. 
The economists themselves put down 
the loss by way of foreign exchange 
IJetween Rs. 500 and 600 crores from 
smuggling alone apart from other mani
pulations practised and as expressed by 
Shri Limaye yesterday like underin
voicing and overinvoicing and illegal 
remittances etc. These have been go
ing on. It may come to the tune of 
Rs. 300 to 400 crores a y,ear. The 
figure mentioned in the Kaul 
Committee Reoort is a gross 
undei·estimale. If you take the 
general view of the whole problem 
of smuggling as well as illegal remit
tances. underinvoicing and overin
voicing. I would say that we have 
been losing not less than Rs. 1,000 
cror,es of valuable and precious 
foreign ·exchange every year. 

Beyond all this, we have also seen 
Lhat this menace has become a social 
menace. Also it has produced dange
rous distortions in our social values as 
well as in our cult'ural life \Vith dis
astrous consequences for the entire life 
of the country. Taking the coastal 
States like Maharashtra, Kerala, 
Karnataka and Gujarat, I say this 
social distortion has been produced by 
smuggling in this country. What is 
more important that has been debated 
here is not whether this party or that 
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Shri K. P. Unnikrishnan 
party has taken money ot whether 
this individual or that individual has 
given money but what is more impor
tant and fundamental is that the 
smuggling has risen to such alarming 
proportions that this ib producing 
dangerous distortions not only in the 
economy but also in the very social 
structure Itself. This is the point that 
I want to emphasise. And that is why 
I would congratulate the Prime Minis
ter for the bold step that she has taken 
m bringing about the  Ordinance 
well as the present Bill

Also what is more important, let us 
not forget that, is that repeatedly the 
Committee of this House like the P.A.C. 
has been drawing  attention of this 
House and the countiy regarding the 
steps to be taken to effectively pre
vent the loopholes in the anti-smug
gling law, the customs law. Also the 
aw Commission, in their 47th Report, 
has drawn our attention to one thing.
I would also refer to the recent judg
ment of the Supreme Court where it 
has called for more effective steps in 
stopping the smuggling and such other 
offences. So, my  contention is that 
this is an extraordinary situation which 
calls for an extraordinary remedy and 
that is why this Bill,  these offences 
cannot be dealt with under the ordinary 
laws, over  can  they be dealt with 
through the normal procedures and 
normal laws. Some of the smuggling 
gangs have connections with notorious 
international gangs. While I welcome 
this measure I would say that this is 
not enough. Clause 3 is the most cru
cial clause which empowers preventive 
detention by certain categories of offi
cials. I am referring to the way it is 
drafted  The crux of the problems 
is  in the word  used   here in
line 7:  if  satisfied.   This  is
the crucial point. A part from dic
tionary meaning the word satisfac
tion has a cear legal conotation, it 
does not give the authorities necessary 
discretion to achieve  the purpose of 
this legislation  because ‘satisfaction 
necessarily means ‘satisfaction on re
asonable grounds. In  a number of
cases where statutes have the word

satisfaction Supereme  Court has 
come out with a clear verdict that it 
must be based on reasonable grounds. 
It does not exclude the plea for natural 
justice. If this principle is accepted by 
the Courts the whole purpose of this 
legislation would  be lost. I would 
support the plea put forward for a con
stitutional amendment. But that is a 
different proposition altogether. Here 
I should say that the word satisfaction 
cannot achieve the purpose of this le
gislation because it would be opening 
the flood gates of litigation and courts 
would intervene at every stage. This 
is extraordinary  situation  calling 
for extraordinary remedies. It is a 
cancerous growth eating into the vitals 
of our sstem. So unless this is clear
ly exempted from judicial review you 
will not be achieving the nurpose of 
preventing smuggling. I  want the 
purpose of this legislation to be achiev
ed and hence niv two amendments.

fcror :   jqnmfrT aft

3 (1) *ft   srrr W 1

m & $ (y 1#  tfa 
feRta ^

faqr sit ftp  r̂r̂r s r *tstt  ?ft

fcnta to % Sn-rra

ifcrcr   sTfu 1 9   uo*r 

,&*rr?r& i vr 3 £3*15111$ fa

7.. with a view to  preventing 
him from acting in any manner...5 
*my manner

3TrtT*rT   sirstft

vr wrc ot   5r if* vi i 

ctct tfft   str  ̂ $ -.ftp

sit  asrvamrcr: sftt

f o b 1̂3 T % aTffW «pt.

fs* *ft spT̂r I 9ff 

sft grn?  frnrr
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tft | fa % ftWTOi

isrrr «tt̂  *Tft  I

<?r nr % *rf *Tf t % fa srnar era v* sttsptc 

it srt fft *Ftf s?PT?r fatft  wn? vt 

$T *FT% % fal* 3RPTT I, ̂  ̂ PT 

smfcfam ŝFrrar& îî sto sr«to 

WTo ft, <fto tftc Ho qf** OT ft *T

frr?Tf ft Ttfirfaw WWW % faFTPE fft 

fasrr w  11 %n  *̂rm sft 

| s*rarr fr ̂ 7% % f*rq *rf snpd-1 

g*T̂ tfuftSTC Tt ̂TT’T # mfo 

fefm «Ter qft  «fVr  t̂

swjt spt  % ̂ft tff ** siRrf fa*rr 

iprr̂ftF trr̂r m wrr  vr

TOT TffaT *t Wfaci 37H?T *T

%f̂?T Vfl% 3"R Wf art ?TTq% fwrcR 

TPT ¥T*ft, tarTJT EFT, T̂Sfjr fPT, iftT 

af̂r spvft # *rr*r V5w»r wnr  f̂f *r 

Hfrr̂ir 1 fasnlw  ̂ wft sTT'Ft =f<? 

fairr I, ®st ?Frr*r % W «w i w  

TfhETT IT 5FS ftnrr t I f̂PTT'T ̂T OT** TTSf 

% f̂rns ̂tr-  | m f<$; ̂

jffaT % n̂cf 5F? 3TT f<F*T r̂rnT I sfte 

3̂ff% f?̂rni JT̂ r̂ 11 ̂  t 

fa m   witR *t't *rm ̂ 1

«ft TTSR̂ar faf : *J# f® to- ?rq% 

*i9rere «r *rft  11 «rnr  '̂t 

fsz* 5pT% «Ft wicf *r>T *t 11 ̂fâ v& 

srt  ft̂  15TT  ̂  £T*rfrs 

ft̂ -1 f̂ Ff̂t # ̂ P̂TT̂r ̂ 7% 11 ^1% 

t? ff̂ t-sfK # ̂ rrr f fa ‘Jff̂t 

fV5?T  % ̂ T«r HT«T ̂3rf% ̂  ̂tf̂ F?5f 

"̂t *ft ̂ rn3  ̂hft f̂r̂r n̂tr, r̂̂ t ̂ft 

sR-faH%2* ̂ft iw  srraT ̂  1 «ît Jrtr 

11 *ttr ̂ rnr | fa ̂  *f?ft wt 

% ?rtT̂ ̂ *rgt wtut | vrt11 writ ̂

1

SHRI BHOGENDRA  JHA:  Tbe
minister himself said that this enact
ment is not meant for those persons 
who by- chance are in possession of

some smuggled goods  The spirit of 
Mr. Janeswar Mishra’s con be accom
modated this way Instead of saying 
“preventing  him  from  smuggling 
goods” you can say, “preventing him 
from being engaged in  smuggling 
goods.” In this wa>, the spirit of the 
minister’s statement also can be ac
commodated. Otherwise, that danger 
temains.

*ft ̂  farafi : %* fasrâ ¥t *rf 

h’sft xr̂arcpT fsrn>r I i  stt̂: 3f ̂  

rtju r̂̂rcfr I fa TRft fit «rraff % 

*W cPT̂T ?rst t t aif 

wPtt t fa ’fTrsr ir ̂t ft 11 tt̂ft 

TTBP Wr eft STf t fa

“with a vnew to preventing him 
f.'om acting in any manner prejudi
cial to the conservation or augmenta
tion of foreign exchange ...”

\*rtt ̂»ft,  §r .

“or with a view to preventing him 
from smuggling goods, abetting, etc.'*

Clearly tliere are two categories.

?rut tt ?ztzv*  *ri%m | 

fW<r?t ̂rr̂fTt tft ?rrTffr  §■ 1 ssrsft̂r 

f̂̂«ft ?m <FTfŵr f̂nfar  r̂fw 

fcfsrT ft Jf ?rt *ft snw 11 ?rnr
I fa % âr  m̂ff

5frr faqT 3THT ? T(% qT̂

sTrfr̂r 11 %far ̂  jt# sfR̂rnft f»Fft 

 ̂ qnr̂ft %ft  t̂ f fa ̂ rf»r<t 

f3r% *r jfef̂ri ?tr- »tr §•

qĉr % ?T̂T?r vt % aft ̂  |,

WgT?  M r t, 2̂ spTtnp

FTJTf̂nr % 3pR % farr ̂rr'̂F? faqr err 

1$\  I ̂  3T?r tr»fv ̂  t fa *T§ Tf̂r 

?rr  «rr wr^r m  &m *  

feqr ̂r% i ît ̂t?t s*pt  f f t jtttrot 

f̂a*rr % srtf: t |f «ft 3ft  f̂r 

?it?  tft z* 5rr%  wrafcrr *rr i «rrwt 

fsw apt stpft «rt  fa«rr

t, apff *gt TOt ?
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(jfiff q«[

srro sbpj* ̂ rr  | i  *rre%

'rf̂FT srfspfrr̂- *rr  vrftnrrQ1

far m  fir fr̂rV %,  %

srr* *r  *rnrr, *ftarr % wrr srt «pr

foqT I f  % 'TR’ 3ITSf%,  sp*%

w  ^mr, m  ^mr i ?*r *rm

err? *w rr 5r f*r  qrnrfr % 

rr ̂  srrppT 

nit % m? sr?  *?*rrft  t't

 ̂t t  €\  < w t \

fa*sft wjfT rft  f̂r xft* ?rfr

fsrrsrr *rsrr p̂t nfsr  seth rr 

*§?»  «rrTP % iftr s* m  stt  ̂ f o r r

*mt TT̂ft t WT̂P- ŜBTPTfa’T ITT’ ̂ J

* 3FpnT oM% fSFTTS tft 5*̂

?tspt vrfanf t?T  if i %fa*r 

 ̂  ?r#r £ f%  *rt  sn*fr-

JpT? ?T w:< I ̂  *ft f?T,  t tft T* ICs
***«$■ *r ̂  qpsr *ft?l  fafas* 

tr ¥*  «rpr  «fV  i

srcqt g»r̂r  foqr %far* £?•% %

*rsrrwV arR g* ?r?ft  i $ *wt- 

t̂tdt ̂t̂tt 11 «rm w  *f̂ sr 

sTfire- 'twz

| iim spjtw f ̂   I fo 3tt<r 

^ t £,  *tt$* %, fa: *KV n*r ir

STf?  'S’l̂ d j| I ^  91®̂",

r̂ wr<T wqr?r> fezifrrft qt ̂  t| |—

SHRI N K P SALVE  (Betul)  I 
have been told bv one  ot the execu
tants that the document is a lorged 
document  i said that yesterday.

SHRI C. SUBRAMANIAM We shall 
«o into that

*T* tr 33 5R?K

11 # ̂rr̂rr % fa ?wr ̂rrflr  ^

?rrf«rr   ̂  % *ft w m im l *r ?r> 

?rrq%  ̂  ir sfV r̂ ft   i

*r*tm sownŵ J faiwt wst vfor 

xt&nrfm % »rt # *rr g?»r

?t%   ̂ i  ̂ *r*r ?pq«g- f ̂ r  fsrr t

w it  vfr frrrvt $  $rf*te- ̂  r^rp-1 

ŝ r«iT  ̂-'TTsr  ̂ T̂ ?rT  |  fv  s»*r

snm̂i'7' zm fm winfa vw&zt 

f  ̂T ?r sstftaiT fw r t  rrv  qw 

it̂ to sstito  ^t f ̂ r  | f  ̂'w  %:r«r> 

its?  van  1 1  err srr̂

\ ̂ rr ̂TPT̂ft 'iT ̂T3 % «T̂T n̂V 

jetftt t—

8HR1 N K P Sahe It v\db not onh 
i case ol toreign <*m lidûo

There was an allegation ot violation 
ot some other enactments  There was 
an allegation oi sale oi steel and ce
ment  qaot (  which  vvoulci not  i3*l 
under the Foreign Exchange  Regula
tion Art  So I thoutjhi a eomprehen- 
*>i\o s<itniny under the (’ompanits Ael 
is Mimis&ibli }>y the  Company  Ltw 
Boiro  Fhnt  is why 1 wrote to Shri. 
Ookhait

«rt ̂    ̂  ̂g*r %f.

q-Trfr =grrf?®r i ?ẑ 7  ̂P:

5TT̂ % W\r ̂cf<r

rtorf̂T vft 5fT̂r «TT ’T̂’cft % %f̂n 

ŝfr  fî r t 'fjitn tTfs#*r vr

fmn ?re  wr t to ?tV «?▼, ny 

ffrj OT̂rr Jr ̂*rr %tvr 

x h'm fTrw«Ti vft zfarri ttvi mz stf 

*r? «p̂r *prr f̂  n̂Fc vrfr̂Ct % 

% W  r̂r 5,'rnr, r̂qrffcs

*T?fbKt % ?rr«r crt *r$ ert «Rt̂r q«ŵ5f 

tt *mr?TT |  ?rr»m to , *?r- 

ynr̂ RLî:,  I v «rr?J

?tfpr  i

gtt *ftT



t’̂rr̂fsrsrpT %mx 

*rr«r 4<s wti  m   r̂t̂rf % 

vt't t ?r>#‘ $*mr®r<V % stt* n re nr fa 

wn wfsf<rt !W ?fm €; fgr̂ft *j?t 

5n*r 8ft  ?r  *nt?pt #5 ̂ t̂ tI

rrqfi sfWt̂rv sr?fTtr |

MR. CHAIRMAN; The Minister.

SHRI  ERASMO  DE  SEQUEIRA 
rose—

MR. CHAIRMAN: No please. My 
difficulty is that tho time is very limit
ed.  The hon. Members who have not 
moved any amendment arc* supposed to 
have accepted the clause.

SHRI ERASMO DE SEQUEIRA :  I
oppose the entire clause.

MR.  CHAIRMAN:  You  have not
moved any amendment.  Anvhowfy 1 
cannot stop you totally. You be very 
brief.

SHRI ERASMO DE SEQUEIRA:  I
will be  very brief.

This is very important  matter.  I 
want to draw the hon. Minister's atten
tion to two points. First:  of all, it
deals with preventive detention.  The 
hon. Minister has gone  on record to 
say that it. is the intention of the Gov
ernment to use powers merely against 
persons who are well known to be in
dulging in these activities which the 
Government consider as anti-natnonal 
and which they would like to prevent 
them from indulging by utilising these 
pi’eventive detention powers.

Here, I want to draw his attention 
to the fact that', first of all, the clause 
is subject to the subjective satisfaction 
of the  officer  concerned  because it 
says:

“or any officer of a State Govern
ment not below the rank of Secre
tary to that Government, specially 
empowered for the purposes of this 
section by that Government, may, 
if satisfied
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Therefore, the power is given to that 
officer subject only to his own subjec
tive satisfaction. Then, it says:

•*with respect to any person (in
truding a foreigner) that with a view 
to preventing him from in any man
ner../’

It is as wide as it can be.

So, you have here two sources of 
mischief,  first, there is  subjective 
satisfaction and, second, the powers 
are as wide  as  they can be.  My 
submission is, when you have a case 
like this, it is necessary for you to 
contain those powers with some limi
tation.  It is for this reason  I say 
that the  amendment moved by my 
hon. friend,, Shri Jaineshwar Mistfa, 
which qualifies the type of  person 
that can be covered by this clause by 
saving, “who habitually and clandes
tinely engaged in activities”  would 
be the appropriate  wording to use 
here because these powers,  we all 
know, have come to be used with one 
justification  and  ended up with not 
being used in another fashion.

Even  about  the  present  MISA 
arrests,  court after court,  review 
board after review board, has been 
turning down and throwing the orders 
of the Government.  This is a fact 
of life.  We cannot run away from 
it.  Therefore, I say that the Govern
ment should not. come to the House 
saying, “We want wide powers but 
we shall use them in a narrow way.”

You have  stated  your  purpose. 
Why don’t you accept the  amend
ment. making it possible to be used 
only against those persons whom you 
yourself say that you want to use the 
powers against?

SHRI C.  SUBRAMANIAM:  Sir.
there are two extreme points of view. 
One is put forward by  Shri Unni
krishnan  who  says that not even 
“satisfaction” is necessary.  He says,
“If it appears” will do and he fur
ther says,  “without  assigning any 
specific reason, without affording any 
opportunity of being heard except as

AGRAHAYANA 14, 1896



{Shri C. Subramaniuml 
provided under this Act.’* That is 
the extreme point of view which 
Shri Unnikriehnan is taking.

The other hon. Members are taking 
another point of view that there 
should be further restriction.

Taking into account the class of 
parsons against whom we have to use 
these things, we have to keen two 
points ol view One as that the 
legislation should not be struck down 
as being too vague and with too wide 
powers being given to the executive 
without iimitation. The- other thing is 
that we should be able to take effec
tive action against this class of per
sons, So, it is taking that 
into view that we have spe
cifically used these words, “with 
a view to preventing him from 
acting in any manner prejudicial to 
the conservation or augmentation of 
foreign exchange”. It is not just one 
small thing which will come into the 
conservation or augmentation of for
eign exchange. That is why we have 
used the words “conservation and 
augmentation of foreign exchange”.

How this foreign exchange is being 
sold, is, for example, when they want 
to send money from abroad, instead 
of sending it through the legal chan
nels, they sell the foreign exchange to 
a particular person and he pays for 
the foreign exchange at a higher rate 
here This is generally the foreign 
exchange racket which has got to be 
put an end to. Of course, over-invoic
ing and under-invoicing also is there. 
But that also could lead not merely to 
one instance but a manner of instances. 
Therefore, for the purposes of taking 
preventive action, if there is a specifl ' 
case, it is not only a habitual man. If 
you present him, that is not only 
because where the preventive action 
becomes absolutely essential. We have 
.to take into account all that and we 
have framed the laws. I would not 
like it to be further restricted. Then 
he said about the subjective judgment 
of the pel sons concerned. That is why 
we have provided for the review, Ad-
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visory Board, etc. Those are the speci
fic safeguards we have given even to 
the detenus—a review by the appro
priate persons and authorities There* 
fore, on that account, I do not think 
we need to go that far.

My amendment No. 35 is there that 
for the purposes of clause (5) of Art- 22 
of the Constitution the grounds shall 
be communited within a particular 
period. I would request the hon Mem
bers to accept the clause as amended

MR. CHAIRMAN: Now, the ques
tion is;

Page 2, —
-after line 45, insert—

'‘<3) For the purposes of clause 
(5) of article 22 of the Con
stitution. th<» communication 
to a person detained in pur* 
suance of a detention order 
of the grounds on which 
the order has been made
shall be made as soon as
may be after the* detention, 
but ordinarily not later than 
five days, and in exceptional 
circumstances and for rea
sons to be recorded in writ
ing, not later than fifteen 
days, from the date of de* 
tention.” (35)

The motion was adopted.
MR. CHAIRMAN: Now I will put 

all the other amendments Nos. 8, 9, 21
and HO to the vote of the House.

Amendments Nos. 8, 9, 21 and 30 
were put and negatived.

MR. CHAIRMAN: Now, the question
i s ;

“That clause 3, as amended stand
part of the Bill.”

The motion was adopted.
Clause 3, as amended, was added to 

the BUI

Clauses 4 and 5 were added to the 
Bills.
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Clause «A (New)

SHRI BHOGENDRa  .JHA: I move:

Page 3,— 

a/ter line 14, insert-

“5A. Entire property acquired 
through smuggling or in 
violation of Foreign Ex
change Regulations, belong
ing to those detained or not, 
Shall be confiscated to the 
State irrespective of the fact 
Whether it is ben ami or 
otherwise.” (37)

SHRI C. SUBRAMANIAM; I have 
already given you the assurance. 1 do 
not know whether you want to move 
should move it again.

SHRI BHOGENDRA JHA: The hon. 
Minister is correct that he has given 
an assurance. The amendment that I 
have moved is to the rffect that the 
entire property acquired through 
smuggling or in violation of Foreign 
Exchange .Regulations belonging to 
those detained or not, shall be con
fiscated to Iho State irrespective of tho 
fact whether il is benami or otherwise 
I think it may he that m this session he 
may not be able to bring in and get 
the legislation passed. Then, we meet 
onlflr in tjhe Budgfet session. Mean
while, the entire property belonging to 
these smugglers may pass to other 
hands through underhand transactions 
and the Government may not' be able 
to lay their hands on them later on. 
So. I want this now Section 5A to be 
added so that the existing machinery 
should at least attach those properties 
so that they cannot be transferred to 
other persons clandestinely. There
after, if a legislation is brought, that 
will be all right. So, I request the 
whole House and the hon. Minister to 
accept this amendment as part of the 
Bill, But, in case he is in a position 
to assure that in this session itself the 
legislation will be enacted, then I 
would be satisfied. But, if in this 
session he cannot bring in, then the

whole purpose will be defeated. Hence 
my amendment and I request the Min
ister to accept it. Already some 30 
smugglers have been released by High 
Courts and the Supreme Court and 
many more will be released and un
less this new section is added. I fear, 
the property in the hands of smug
glers will puss to other hands. So 
this step is necessary and unless 
another Bill is brought forward and 
adopted in this session I would not be 
satisfied.

SHRI C. SUBRAMANIAM: With the 
pace of the progress we arc making 
with regard to the transaction of busi
ness I do not know whether we can 
bring in any other new Bill; it depends 
entirely on the opposition members.

SHRI BHOGENDRA JHA; Extra 
Saturday can b e taken. I f  you bring 
it on extra Saturday we can sit; so this 
can be done. None is opposing it.

SJ1RT C. SUBRAMANIAM: Wc have 
enough provision under Income-tax 
Act and Wealth Tax Act lor identify
ing the properties etc. and for that 
thing absolutely no fresh provision is 
necessary. Once link is established, 
under existing law, I agree it cannot 
he confiscated it can only be taxed, 
penalties imposed etc. but m such class 
of cases also I am firmly of the view 
tlwt it should be possible of confisca
tion But Iho ccon«' of tho Bill is 
purely for Preventive Detention In 
that you can't bring in such a clause 
and say, I shall confiscate properties. 
Certainly this is a surest way to get 
into difficulties in the law courts an,l 
therefore 1 would request the hon. 
Member not to press this amendment.
I am interested m getting at the pro
perties and I am interested in seeing 
that these do not proliferate further 
and we are taking the necessary steps 
for that purpose. With this assurance 
I hope he will not press this.

SHRI BHOGENDRA JHA: During
this session we can do; we can sit one 
extra Saturday.
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SHRI MADHU LIMAYE; No. No 
Question of sitting tor an extra day. 
Unless they cooperate how can we co- 
opera le?

MR. CHAIRMAN: I will put Mr. 
Jha’s amendment to vote.

The question is;
Pa®re 3,—

rltcr Une 14, insert-
“ f>A Entire property acquired 

through smuggling or in 
violation of Foreign Ex
change Regulations, belong 
mg to those detained or not, 
shall be confiscated to tin' 
Statip irrespective of the fact 
whether it is benumi or 
otherwise” (37)

Th<‘ Lok Sabha ciiridrd:

Division No. 3 17.56 hrs.
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Baoera, Shri Hainendra Singh 
Berwa, Shri Onkar Lul 
Bh attach aryy a, Shri Dinon 
Bo^u, Shri Jyotirmoy 
Chandra Shekhar Singh, Shri 
Chatterjee, Shri Somnath 
Deo, Shn P K
Haider, Shn Krishna Chandra 
Jha, Shri Bhogendra 
Joarder, Shn Dinesh 
Limaye. Shri Madhu 
Mavalankar, Shri P. G 
Mishra, Shri Shyamnandan 
Misra. Shri Janefthwar 
Mody, Shri Piloo 
Mohanty, Shri Sureradra 
Ramkanw/ir, Shri

Roy, Dr. Saradish 
Sequetra, Shri Erasmo de 
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Shastri, Shri Ramavatar 
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Gandhi, Shrimati Indira 
Gohain, Shri C. C.
Gokhale, Shri H R.
Gomango, Shri Giridhar 
Gopil, Shri K.
Gotkhinde, Shri Annasaheb
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Hari Kishore Singh, Shri 
Ishaque, Shri A. K. M. 
Jagjivan Ram, Shri 
Kadam, Shri J. G.
Kailas, Dr.
Kakodkar, Shri Purushottam 
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Karan Singh, Dr.
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Mohsin, Shri F H.
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Negi, Shri Prtilap Singh 
Pahadin, Shri Jagann.ith 
Pandey, Shri Krishna Chundra 
Pandit, Shri S. T.
Pant, Shri K C.
Paokai Haoklp, Shri 
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Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Peje. Shri S. L».
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Rao, Shri P. Ankineedu Prasada 
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Roy. Shri Bishwanath 
Sadhu Ram, Shri 
Sdini, Shri Mulki Raj 
Sang liana, Shri 
Sunkata Prasad, Dr.
Satpathy. Shri Devendra 
Savitri Shy am, Shrimati 
Shailani. Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Sh uikaranand, Shri B.
Sharma, Dr. H. P.
Shauna, Shri Nawal Kishore 
Sharma, Shri R. N.
Shenoy, Shri P. R.
Siddhes.hwnr Prasad, Shri 
Singh, Shri Viahwanath Pratap 
Sinha. Shii Dharam Bir 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Ruryanarayana, Shri K 
Tulsiram, Shri V.
Unnikrishnan, Shri K, P. 
Venkatswamy, Shri G. 
Vidyalankar, Shri Amarnath

AGRAHAYANA 14, 1806
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Vikal, Shri Bam Chandra IB hrs.
Yadav, Shri Chandra jit 
Yadav, Shri Karan Singh

MR. CHAIRMAN: The ‘ result of 
the division is:

Ayes—22; Noes—102.
The motion was negatived.

MR. CHAIRMAN: There are no 
amendments to Clause 6. The ques* 
tion is:

“That Clause 6 stand part of th« 
Bill.*

The motion was adopted

Clause 6 was added to the Bill.
Clause 7— (Powers in relation to ab

sconding persons)
SHRI RAMAVATAR SHASTRI: J 

beg to move:
Page 3, line 41,—

for “one year or with fine or 
with both"

' 1 substitute—
“two years and with fine” 

(14).

| fa  cw fr  * 1% sffr srmft %
srfcTsri i w n * fk tn ft <tt |
m m  3T5T tfrg i
% im  stst ^  <TT5T ®pt

cFnm WRT *P f̂r I T̂f̂ rrr
Sft v$i £t$t,
Wf*ff % f^rrK wrnsr *rnf*figV
wfr *rnr s m  *wfte*r % ^ irrr &  £  i

t o  v f t  *r< i  fa  sfT sfcr w nx  
'srm, up; at rT?-^ ^ frr srp *r?r

{VW cTF°Fft T̂CrT % 3TR

MR. CHAIRMAN: Some hon. Mem-' 
bers want the House to be adjourn
ed at 6. i would like to know the 
pleasure of the House.

SHRI'K. RAGHU RAMAIAH: How 
long will this take?

MR. CHAIRMAN: Not less than 33 
minutes.

SHRI K RAGHU RAMAlSrT: Ther 
let us finish with this.

MR. CHAIRMAN: The pleasure of 
the House is that you will continue. 
We want to finish with this.

SHRI JYOTIRMOY BOSU: In the 
B A.C. it was suggested that with 
lunch hour the House will sit upto
6 O’clock. Beyond this let us not sit 
Let us adhere to the wish of the 
B.A C.

MR. CHAIRMAN: I have taken the 
sense of the House. The House wants 
tot complete this today Let Shri 
Ramavatar Shastri continue

SEVERAL HON. MEMBERS: No
no

SHRI BHOGENDRA JHA: Nothing 
will be lost it this Bill is finally adopt
ed tomorrow. We can sit even upto
12 in the night if necessary. I do not 
think this is necessary. The Members 
on this side are pressing that we may 
take this up tomorrow.

SHRI DINEN BHATTACHARYYA 
You want cooperation from us. To 
day when the two speakers from the 
Congress Benches and one from the 
Opposition were not here and Shri 
Somnath Chatterjee, who is «n emi
nent lawyer, he wanted to speak on 
this Bill, he was not allowed to speak 
So, we cannot allow you to pass this 
Bill___(Interruptions) .

•The following Members also re- corded their votes for NOES; Sarva- 
shri R. G. Tiwari, Biren Engti and Vasant Sathe.
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Shri Dtnen Bhattacharyya and some 
hon. Members then left the House.

MB. CHAIRMAN: et the Minister 
for Parliamentary Affairs explain the 
position.

SHRI K. RAGH RAMAIAH: The 
Deputy-Speaker was regulating the 
proceedings at that time. I enquired 
from him when he would  call the 
hon. Minister and then he  pointed 
out that there were two parties which 
had not participated and  that  he 
would give them time.   Then the 
CPM members wanted that one more 
Member from their party should be 
called, to which request the Deputy- 
Speaker did not accede. I did not say 
this. I requested all our Members to 
drop and they did not speak.  I cut 
out our list to  help  the  Deputy 
Speaker. If the Deputy-Speaker does 
not call another  representative  of 
the same party, how am I responsible? 
Secondly, they could still speak in the 
third reading stage; nobody wants to 
shut out anybody.

The second point is this.  This is 
an important measure and the entire 
House is interested; all the parties are 
interested. We have already exceed
ed the time allotted to il. You know 
how little time we get every day and 
I make a special request to the Oppo
sition to kindly sit for a little while 
more so that we can transact other 
business tomorrow.

SHRI SAMAR G HA:  Mr. Chair
man, you are aware of the situation 
in the House from day to day; that is 
continuing.  There was an effort to 
resolve almost the quasi deadlock that 
was there.   Tomorrow  something 
very serious may happen in the House 
affecting parliamentary democracy, I 
had tabled some  amendments  but 
when the Speaker invited us to meet,
I had to go in view of the importance 
of that matter and I had to forego 
my amendments.

MR. CHAIRMAN: In the light of 
what you we saying, you should com

plete the work on this Bill today be
cause something else  is  going to 
happen tomorrow, that is what you 
say.

SHRI SAMAR G HA: After what 
happened in the Speaker's meeting 
our minds  are  preoccupied  with 
something else. I wanted to speak on 
my amendments or, ii possible, in the 
third reading.  We are equally con
cerned, as much as  the  Treasury 
Benches with the future of parliamen
tary democracy and what  happens 
tomorrow will not only  affect the 
Treasury Benches but will also affect 
the whole country and the future of 
democracy. One individual who par
ticipated on behalf of his party can
not take a decision;  it has to be 
discussed with other leaders or mem
bers of the party and therefore we 
want t meet tonight or tomorrow 
morning. Madam Prime Minister, we 
are equally  concerned.  Something 
may happen tomorrow which will have 
a serious effect.  Our mind is pre
occupied with what happened in the 
Speaker’s chamber at about 5.45 p.m. 
today. Since we want to go out and 
consult our members and other leaders 
m the party and we cannot partici
pate now. We should not be hustled.

If you want to bully us you can 
do it. But it is not fair.

MR CHAIRMAN: in that case, we 
can complete the second reading to
day and take up the third reading 
tomorrow.

SHRI SAMAR G HA: Yes.

•ft   onraft : $   f*T#Sn

«tt fa?   5PT trtanr *r*rre 

fartaft sflr   ftrctsft % 1  ^

n

qft   STrq- %

w %m %   vt 

stwr *3 fafrNJ if fa«TT$ 1 #rr
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Twnron : m&ft] 
fa  «ft I

ap> f&H HT5T 5HF
&  <mw wfar ^  ft i $*r-
^  +s -jst fWA_gfr- ___ ^ m\31t$*n *?T, *f*TR PSpCTtjl cTĉ T
srV *n m  *ht x%
t ,  «farf v t  w fsw  ?rsrr

t *1%, ¥ ffi  *V
tr o w  ?r s w t  ^r$?r I  rn*m 
aratenf % fv  rr  ̂ ??r?f tfsrr mr
%TT 3FT ?TT5T V T  3 t  T O  I 5> * W

STsrrfV sr|cT snft w  #  ?  1 $  
arwerr $ stft ^rr^r Tn ?ror 
^fr ¥ff fa  stft *r *t tf* 3*s?ft 
%  * f  s r e r  |  s f t r  * f t  %

*  * f m  * r * e r  1 1 f a r *  * f t  3ff4V, 3fr 
| sftr srm * w  srsra

arfwr &, 3w*pt w c tf* "*% I,
3n % ?$ I  ^
5FSTPKT sft*T V3*T | t 1PT ^T f̂t | ft:

f̂r̂ r 'jfnr fa wr«Ptt 
vrmciT % m *3H %

•̂rSt qr?ft m * r^  ^  r̂r *t3tt ^
"3TR I rrsp ?pt ^?T ST FT 

ifrfaSt I ?T*R *r*ff WF7 WT $
*> *wtt ^  ftwrw  ?>rr fa *n<r 
w c >  % srffr v s V  *»ar * r w  1 i  
s*rfcni 5ft ^  1

SHRI C. SUBRAMANIAM: I am
unable to accept the amendment.

MR. CHAIRMAN: I will now put 
Amendment No. 14 moved by Shri 
Ramavatar Shastn to the House.

Amendment No. 14 was put and 
negatived.

MB. CHAIRMAN: The question is:
“That clause 7 stand part of the 

Bill."
The motion was adopted. 

Clause 7 was added to the Bill.

etc., etc., Bill
MR. CHAIRMAN: There are two 

amendments by Shri Mishra but he 
is not here. The question is:

“That clause 8 stand part bl the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill,
Clause 9— (Cases in which and cir

cumstances under which persons may 
be detatned for longer than three 
months without obtaining opinion of 
Advisory Board).

MR CHAIRMAN: There are am* 
endments by Shri Samar Guha, Shri 
Unmkrishnan and Shri Khuda Baksh. 
Rut they are not present. There is 
a Government Amendment No. 20
Amendmev t made:

Past 5,—

oUfr lme 4 4 irweri—
‘ (0  The case of every person 

detained under a detention 
order to which the pro- 
\ 1M0M& ct sub-section (!) appiv 
shall within a ptnod ot si' 
months Jiom the date of deten 
lion, be rfviewed [unless ir> tht 
iiieantime «a refeionce has 
made m le sp e c i Ihtroof to *1*1 
Advisotv Boaid constituted umlei < 
clause (a) ot section 8 read with 
‘-wb-section (J) 01 such order ha1* 
been revoked] by the approprwle 
Government in consultation with 
a person who is, or has been, 01 
is Qualified to be appointed as <' 
.Judge of a High Court nominated 
m that behalf by that Govern
ment

Provided that where the appi<>- 
priate Government is a State Gov
ernment, that Government shall 
also consult the Central Govern
ment in the matter.” (20)

(Shn C. Subrumawaw)

MR. CHAIRMAN: Hie question is:
“That clause 9, as amended, stand 

part of the Bill/’
The motion was adopted.
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Clause 9, as amended, was added to 
the Bill.

Clause 10.— (Maximum period of
detention).

SHRI RAMAVATAiR SHASTRI; I 
beg to move-

Page *5, line 48,—
for ‘‘one year” substitute' “two 

years” ( 15).

Page line 4.
for “ two"’ substitute 'four (lfj> 

SHUT BHOGENDRA «!HA I bee t" 
move

P**Re v line 48. 
for *,ironi the 'kite of detention

substitute—
“from tho date of the confirma

tion o| detention by Ihe Advisorj 
Board” (27).

Page *>, hue 4,—
for * tiom the d.ite ot detention”

“from the date of confirmation
of detention by the Advisory 
Boad * (?8).

Page (j uftcr lmc> 7 insert—
“Provided iuithcr that ovciy 

person so detained, shull, alter the 
confirmation of detention bv the 
Advisory Board but before the ex- 
piry of one year from the date of 
detention or before revocation of 
detention, if any, whichever is 
earlier, be prosecuted under the 
appropriate laws for offences con
nected with smuggling.” (20).

tumremc s n s ft : *T*rprf?r aft, 
sfr «FT «Tf $  V f g I

wfrr ^  ?rm <r*n 
w fa  wsr?r qft srar wx 1 1
sarrcr ^ w  srer* q?t

wp?t ?rfT tfpct 8 (x^p) % ^rarrfw 
mxh'^t 1 1 W  *£

£ fa: f*PTP5r

WttJn n*«TC 15 t  *rtT tTf̂ T 9 %
^arrfw; w a w ft  wfcr srrcr i t
*TFT T»r*fr =*T^T t  I t  mgPST g  ftp 

5*nr srsrfaan w  1 ^  ^  1 <yft 
wrr̂ T it ssffsnr t  m r $
fv a w f  *r ^ tr t  *r ^r?r grrar m  
? fm  mfa smr^Tn^TcT, «*r-
tt (t  n W.X. I 3ft ft?
?rrsr qsfm nft sft | *  t
3Jn’ % sfTOT *T %ft fa*T *pr fTTOTcT

1 1 farcsft t  j f t t i r 'T f w  
^r^rrg 1 *fV srafa
stort *  sraT *  n* i

SHRI BHOGENDRA JHA: My am
endment Nos. 27 and 28 are on the 
same lines as that of Shri Ramavatar 
Shastn. So, I do not want to press 
that point further.

I come to my amendment No. 29. 
Duzmg the course of the debate many 
members emphasized the point that 
the professional smugglers, if there 
are circumstantial evidence against 
them, proceeded with in the
courts, apart from their detention.
Suppose there aie some incidents,
some antecedents, some links which 
have been established, then they 
should be prosecuted. In about three 
months the Advisory Board will con- 
fhm or advise the revocation of the 
order of detention But, thereafter,
within one year, they should be pro
ceeded with in the courts. I am 
suggesting one year because this law 
mentions one year in the case of cer
tain categories of detenus and two 
years in the case of some other cate
gories. So, after the confirmation of 
detention by the Advisory Board, but 
before the expiry of one year from 
the date of date, or before the revo
cation, of the detention, If any which
ever be earlier, that person should be
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[Shri Bhogendra Jha]

prosecuted. I think, that wav, be is 
under detention and tben he will be 
prosecuted. Both are not contradic
tory. Both are not exclusive. They 
are  supplementary. If  they  are 
prosecuted, it will be oetter to have 
other links also  established  while 
they- are in detention so that they 
will  be less powerful to subvert 
justice, as is done with the help of 
money, invariably,  by fair or foul 
means. *-r

That is my amendment.  I would 
request the Treasury Benches to ac- 
ecpl the amendment.  There are ap
prehensions and it is said by persons 
who are connected with smugglers, 
who want to back smugglers, that 
prosecutions or trials are not going to 
take place because someone who is 
connected with them does not want to 
be exposed. So, m order to see that 
such misgivings arc removed, you ac
cept it.  I want' that this period  of 
detention should not be treated as a 
period  of  under-trial.  Otherwise, 
while under trial, they will be releas
ed on bail.  To ensure against that, 
they being released on bail, this de
tention is all right. But it is in order 
that other things, connections links, are 
brought out and, thereafter, he is sen
tenced to yome imprisonment so that 
he does not  honourably  come out 
and say that without any trial, with
out any chaige, he has been kept in 
prison.

295  Re*, and otion re.
ISA and conservation

be had by spending largest amount 
of money, Ill-gotten money. That is 
the tradition of our judicial system.

nder the circumstances, 1 would 
request him to accept  the amend- 
ment if he is serious enough.  It is 
in  order  to  meet  the challenge 
thrown from  outside and, at  the 
same  time,  to make  the purpose 
more effective, he should accept the 
amendment.

SHRI C. S BRA ANIA:  It i»
totally misconceived.  There is ab
solutely  no bar if  there are suffi
cient materials, to launch a prosecu
tion.  This will make  nonsense of 
the whole thing

SHRI  BHOG NDRA  JHA:  He
should not use such a word. He has 
used the word “nonsense”.  He has 
nonsensically  proposed the amend
ments. It seems to have been done 
to  favour  smugglers----(interrup
tions)--------------------------------*

R  CHAIR AN  Ordei, order. 
No more speech.

Now. I put amendment Nos. 15. 16. 
27, 23 to clause 10 to the vote of the 
House

Amendments Nos. 15, 16, 27, 28 were 
pnt and negatived

I would again request the Trea
sury Benches to accept my amend
ment if they mean business. They 
should not stand  on prestige that 
they will not accept any amendment 
The amendments  that have  been 
moved by the Finance inister are 
in favour of smugglers  He has said 
that this was a legal advice.   We 
know how legal advice is secured. 
We have that experience.  That is 
why this  Bill had  to be brought 
forward. This legal advice is legal
ly purchased, not  through corrup
tion, guaranteed under our Constitu
tion, that the best legal advice can

R. CHAIR AN: Now. I will put 
amendment No 29 to clause  10 by 
Shri Bhogendra Jha to vote.

Amendment No 29 was put and ne
gatived.

R CHAIR AN: Now, the ques
tion is:

“That clause 10 stand part of the 
Bill”

The motion w a s   a d o p te d .

Clause 10 was added to* the Bill



3*97  ®w* an(* Mvtion re.  AGRAHAYANA 14, 1898 of Foreign Exchange 298
MtSA and conservation etc,, etc., Bill

JV$R. CHAIRMAN: Shri Samar Guha 
is not here to move his amendment. 
Now, the question is:

‘That clause 11 stand part of the 
Bill*

The motion was adopted.

Clause 11 was added #0 the Bill.

Qlause 12—(Temporary release of 
persons detained.)

SHRI RAMAVATAR  SHASTRI: I 
move:

Page 6, line 21,—

omit “either without conditions 
or*’ (17)

Page 6, lines 25 and 28,—

dmit ''or without” (18)

Page 6, lines 33 and 34,—

for “two years, or with fine, or 
with both"

substitute—

“four years and with fine”. (19)

ssrnr % srr*  *r wt cfnr 

*TTOn %  7* ffWrt rrv ft

STF- ?WT ̂TTfjfcfi I I n-iR̂art *TT

vranrwrsrrcs*fwrir n wtIIi 

mi 12 ( 1) ir WFT  | :

“The  appropriate  Government 
may, at any time, direct that any 
person detained in pursuance of a 
detention order may be released for 
any specified period either without 
conditions or upon such conditions 
specified in the direction  as that 
person accepts, and may,  at  any 
time, concel his release."

t  T̂§?rT g f% *m atffr srfa 

firarprr =srr$# wim 
%  wr aprt ftrarrnr *rr$?r f i 

vnr to faarr  { ** 

«ft *renr %

«rr Tsrmr | < qftam

«PTT <TTT

I tit sriwt îff% f*P

Pwnrgg»f»»fqr TOrrorti

fasrar f̂̂rsr & *rr<r irmr iqp

1 far<rT3?r  STPT ̂

wtf fĉrr err fane *5 iwwr srtrr 

v< ̂TT I  Sfa WT

tfSiT WPTOT

*rm*T nft <r?-Tr | 1 

areft  ?r to nPm

«rr ̂ Iwpt fw | q̂rr  | fir

^ totr w «»:fqr

| I VC*TK Kt*TT fjCTR̂R:  ?ft

 ̂ 9TSTT  ST

fgrersr? ̂fV̂ Fsr stf-” mf<t;  *Rfsr 

sr̂F fasffar r̂r

rr̂ft  ?q̂pure¥ wqw  *r«r

VPtftflSST____” I w«rc  qfttftfT

arm  m ̂ T?;*T€?r *r 

9F5T r̂|  , rfrftr ̂   arr mx

n »rr̂r—f̂r <T̂f

<ir 39F-f3KTdft 3pr«T ?r  I

mw i» t̂f.TWsr 

12(2) “vrz far̂rsri'’ vt 

fwr r̂re,

w  «flr 1
'fff % fiwr  ̂wtf t srrsr,  srrf̂:

f̂rr to  % ZTZ

«T5»TfW n irm tt r̂f̂r

<t 1

12(4) $ 3T$T *T4T |  f«*T

stitt *ptf Wf̂Rr feffffrsr cffr% % 

ŵ rr «r<T̂ «rrr T̂̂rr ̂

?fr   ̂ 4k, vi  vr

fwf  HsrrftffV 1 ir*  m?«r4

| ftr  nftf strfar  >r*r vt, 

'wwrr * *pt vr Fwfir   ̂*pt,

%, to ̂ w   ^
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?w% *rre h ^
^TTTSfTW VV <ftT * n r f a  3Ft »r<3TT I 
§*r srto TRirf^: ^m'erf § 1 
^ f i  ir 1 1  % f%^rf
Sr * * r r  s n r r  ^  r g r t  i f r r r v r f w r P p r  

v t f  yi^TnT 5jr,*r »r*r?r ir fV ^ 's r  ^ r fir —
M *r ^ vftn'&rr
f t  3 f F t ,  « r T *T n ^ T  fa frfrV  *T <TFT W
cfr ^ % fair tt 5h*R sft « w r r

• *r$t i $ fa if*r sTfaror
t t  13 r n :^ r ? i * ^  ^  s f t r  f t  s n rr

3 n f t , m f v ^ T T F T l T  f T  f a r m ' d
vxtr, *rm  wrc m  n *r«r q?V 
f*n r i f a f t  |  s fr^  ^n-rcTT 
*nr?̂ Tr fr  fa h ^ rx  *r ?trt>
% fapsrre **«?t nr?far£i ^<nt ^r?cfr 
I  W F T T f c f l - t i t  fTcTT, p ft
s rr s r r  K t s ? r  « r * w < i r m z i  i

* . tftar *r>fwraT Tr
S*» STiTT m i *f<sT S f n R I  |  I W r W  
*Tcft *n* *Fl wffiTT «i*t ^  I
%n «P1 *affar' n *? ?*!7r STtT 
SfWcTT %  TTn Tt i f f  W  72TT $T<ft f a
*n?m ei«r«T % sfa w  arr- 
«!nT ^ I f p f r  «TF W  *T 3TT

ffr , ? r fa n  ^ * » r  t f c t t  f a r m  
? jfr t ,f s r ? i f r  #  a r r  arc s o  ^ t
^< r s  *r *r  * ' * r  | T  i * m  ? r a m  
| fa *r^-rr w n  % srf?r wit
?ftr C f a ^ T r W  17 s*#*rm

*r ^  i

SHRI BHBOGENDRA JHA These 
three amendments xeiease to what is 
popularly known as being t el eased on 
parole. Sometimes there may be hu
manitarian conditions, the father may 
die, or mother may die and so on It 
is our experience when we are detain
ed evidence is produced and even 
thereaftei the person is not sentenced

and all that These amendments do 
not object to the provision as such, but 
s»ay that the term without conditions 
should go They are not ordinary 
people but poweiful men They have 
got assets and links abroad It is not 
necessary for them to remain Indian 
c iti7enb also If on the one hand you 
have to piovide for their temporary 
lelease or parole on the other hand 
vou must provide lot the fact that 
such conditions are definitely there

Similarly there mu t̂ be sureties 
None should bp released without ade
quate surety As regards the sentence 
of two years, the Minister can con
sider, on these two points, namely 
without condition and without sureh 
none should be released otherwise you 
arc deepening the aparehension m tht 
peoples’ mind that theie ma\ be ten 
dentiej, to bargain

SHRI C SUBRAMANIAM Tn view
ol the haid plea put by the hon 
Mombei 1 am piepared lo accept 
amendment No 18

MR CHAIRMAN I am now putting 
amendment No 18 of Shn Ramavatai 
Shastii to the vote of the Hou^e The 
question »s

Page b lineb 25 and J6 , *

omit orwithout $.18)
The motion was adopted

MR CHAIRMAN Now, I am putting 
amendments No 17 and 19 of Shn 
Ramavatar Shastri to the vote of the 
House

The Amendments No. 17 and 19 
uen put and negatived

MR CHAIRMAN The question is
4 That clause 12, as amended 

stand part ot the Bill"

The motion was adopUd

Claitst 12. a* amended, was added 
the Btll.
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MR. CHAIRMAN: The question is:

ooj Res. and Motion re.
MISA and conservation

Clause 13 was added to the Bill*

Clause 14 Repeal

SHRI C. SUBRAMANIAM: I move.

Page , line 44,

after 'repealed'’ insert

and accordingly the amend
ments made in iho Maintenance ot 
Internal Security Act, 1971 2 ot 
1971, by the said Ordinance shall, 
on such commencement, cease to 
have effect. 3.

MR. CHAIRMAN:  Now, I am put
ting amendment  No. 3 of  Shri C. 
Subramaniam to the vote of the House 
The question is:

Page C, line 44, -

after repealed insert
'and  accordingly  the  amend

ments made in the   Maintenance 

of Internal Securit Act, 1971 2 
tit 1971 , by  tho  said  Ordinance 
shall,  on   such   commencement, 

cease  to  have  eiu*ot. 35 >.

The motion watt adopted

That Clause 14, as amended, 
t̂and part of the Bill.

The motion was adopted.

Clause 14, as amended, was added to 
the Bill.

Clause 1, the Enacting Formula, the 
1'reuinbh’. and the Title were added 

to the BUI

SHRI C. SUBRAMANIAM:  Sir,  I
l>eg to move:

That the Bill, ah amended, be
passed 

MR. CHAIRMAN:  Now, the House
stands adjourned to meet at 11A.M. 
tomorrow

18.41 hrs

The Lok Sabha then adjovrned  till 
Eleven of the Clock on  Friday. 
December , 1974 Agrahayana 15, 
189 Saha
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